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LOK SABHA
Monday, the 21st May, 1952Vaisakha
31, 1884 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[Mr, SreakER in the Chuir|
ORAL ANSWERS TO QUESTIONS
e
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1 shall also reag the answer in
English.

(a) The total loss is estimated at
Rs. 66°71 lakhs.

(b) The Candeapar Bridge has al-
ready been completed and is open for
traffic. The reconstruction of most of
the other bridges and culverts js ex-
pected to be completed in about five
weeks.

(c) and (d). A programme of

widening and strengthening of certain
roads within Goa and construction of
new bridges at Panjim and Cortalim
is being examined by the Government.

(e) No part of Marmagao harbour
sustained any damage.
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Shri Harish Vishnu Kamath: Aris-
ing out of the answer tp parts (c¢) and
(d) of the question, is there any pro-
posal before Government to integrate,
or at least dovetail, the development
of Goa with the Third Plan prograrnme
for the rest of the country? If so,
what is the machinery being set up
locally for the purpose?

Shri Dinesh Singh: This is ragard-
ing the transport system of Goa. It
is a different matter.

Shri Hari Vishnu Kamath. Cons-
truction is going on.

Mr. Speaker: Development and do-
vetailing it with the Plan is a different
thing.

Shri Hari Vishng Kamath; May |
submit that after liberation so
much work is being done, of develop-
ment, repairing, construction and all
that? Is there a plan for the construc-
tion work that is going on or is it
just ad hoc work?

Mr. Speaker: All I wanted to say
was that this is not connected with
this question. Otherwise it is very
important.

Shri P. K. Deo: Is the construction
work in Goa financed from the reve-
nue of Goa or is it from Central Gov-
ernment funds?

Shri Dinesh Singh: The programme
is rather large. It is difficult to say
whether all of it will be met from
the revenue of Goa or whether the
Central Government will have to bear
some expenditure.

Shri P, K. Deo: What is the ratio?

st Wy TR dTE, e ¥
gt Afwi gy ot A fear mam,
gt goere & e wf fr SO
& ford wr . w39 ST AT W ?
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Shri Dinesh Singh: No, Sir.

Shri Ansar Harvani; Do Govern-
ment propose to pay any compensa-
tion to those civiliang of Goa whose
properties were destroyed by the Por-
tuguese during the action?

Shri Dinesh Singh: It is a separate
question.

Shri U. M. Trivedi: When were
these activities actually started?
Were they started after the armed
action or were they started about 15
days before?

Shri Dinesh Singh: Which activi-
ties?

Shri U. M, Trivedi: The activities
of destroying those things

Shri Dinesh Singh: This was be-
fore and during the armed action.

Shri U, M. Trivedi: How many
days before?

Shri Dinesh Singh: I think just two
days before.

Shri Hem Barua: In view of the
fact that the Portuguese, on the eve
of quitting Goa, left unexploded
bombs here and there which have ex-
ploded now causing the death of per-
sons, may I know whether Govern-
ment have tried to locate these bombs
and clear Goa of these bombs?

Shri Dinesh Singh: Immediately
after the action, the engineers tried
to remove most of the bombs they
could lay their hands on.

Rehabilitation of Refugees

Will the Minister of Works, Hous-
ing ang Supply be pleased to state:

(a) what efforts are being made to
expedite rehabilitation of all those
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refugees residing in Muslim proper-
ties, barracks and houses;

(b) whether it is a fact that many
persons have been given eviction
notices without any alternative hous-
ing facilities being made available
to them;

(c) the total number of Muslim
!.l::.les still in occupation of refugees;

(d) when these refugees will be
given alternative accommodation and
the houses of the Muslims returned to
their owners?

The Deputy Minister in the Ministry
of Works, Housing ang Supply (Shri
Jaganatha Rao): (a) and (d). Dis-
placed persons in occupation of Mus-
Iim properties are being resettled
either in the same properties by acquir-
g them or in alternative accommo-
dation elsewhere.

(b) Information is being collected
from Government of West Bengal and
wil] be laid on the Table of the Sabha.

{c) The total number of Muslim
houses still in occupation of displaced
persons is 159. 99 of them belong to
those Muslims who had migrated to
Pakistan but then returned to India.
The remaining 60 belong to Muslims
internally displaced. It may be men-
tioned that in the former case nearly
12,000 houses have already been res-
tored and in the latter 558.

Shri Dinen Bhattacharya: What is
the stipulated time within which these
Muslim houses will be vacated and al-
ternative accommodation provided to
the refugees?

Shri Jaganatha Rao: It js not pos-
sible to say any definite time; but, it
will be as early as possible,

Shri Dinen Bhattacharya: Just lke
the Muslim houses, there are a large
number of Hindu houses also which
are still in the occupation of some of
the refugees. When will these houses
be vacated and returned to the original
owners?
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The Minister of Works, Housing
Supply (Shri Mehr Chand nu:::d
We are taking action both in regard to
the houses owned by Muslims as well
as by Hindus.

Shri S. M. Banerjee: What are the
terms and conditions wunder which
these families are residing in these
houses Have they to pay some rent
etc, or have they been given these
houses free?

Shri Mehr Chand Khanna: A re-
fugee, by nature and temperament, is
always a defaulter. That has been the
practice in the last 14 years. We are
trying to realise as much ag we can
But, I believe . . .

Mr. Speaker: That is a great re-
flection.

Shri Mehr Chand Khanna: [ am
sorry; am one of them.

Mr. Speaker: I am also one.

Shri Mehr Chang Khanna. It was
not my intention. My intention is
actually to say that in most cases
where unauthorised occupation has
taken place no rents have been rea-
lised. Actually, there is always a
luctance on the part of displaced per-
sons to pay rent, I believe; but, owners
are entitled to compensation.

Shri K. R. Gupta: May 1 know
whether the Meo (Muslims) Boarding
House in Alwar, Rajasthan, which
wag occupied by refugees has not yet
been vacated and how long it will
take to be vacated?

Mr. Speaker: That does not arise.

Shri Mohammad Elias: During these
16 years when the refugees have occu-
pied the houses of Muslims, the owners
are forced to pay taxes and other
charges, although they did not get any
rent from the refugees. May I know
whether Government will consider this
and whether the arrears of taxes and
municipal charges etc. would be paid
by Government as compensation?

Shri Mehr Chand Khanna: [ shall
explain the position a little more
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clearly and fully. I do not want any
impression to be gained that we have
made no efforts to get vacated the
houses occupied by displaced persons
and belonging to Muslims. There are
two types of Muslims who have been
dispossessed. One is that category
which went away to Pakistan, and, un-
der the Nehiru-Liaquat Pact, they were
invited back. We have restored their
properties, actually in more than
12,000 cases. Then there are those
Muslims who were dispossessed in-
ternally. Their number ig not very
large. And the houses, both of
Hindus and of Muslims, were occupi-
ed by the refugees. Under the Act
which has been passed by the West
Bengal Government, the Competent
Authority looks into each case and
compensation is payable to the land-
lords, The refugees who have been
asked to vacate are provided with al-
ternate accommodation. In fact, the
Government of West Bengal and the
Government of India have taken very
expeditious and humane action in this
matter.

Import of Cars

*§85, Shri Harish Chandra Mathur:
Will the Minister of Commerce and
Indastry be pleased to state:

(a) how many cars have been im-
ported during each of the last 3 years
and for what purpose; and

(b) how many imported cars have
been re-sold during the same period
and at what prices?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b). A
statement is laid on the Table of the
House. [See Appendix II, annexure
No. 81].

Shri Harish Chandra Mathur: In the
circumstances explained in the state-
ment, how is it that we find a number
of brand mew cars, foreign cars, be-
ing sold in the show-rooms of busi-
nessmen in Calcutta and other places?

Shrl Manubha'! Shah: No, Sir. They
are not sold like that. They are sold
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through the normal process which I
have enumerated in the statement,
namely, there are three categories in
which the foreign cars come. 1 have
clearly described that as far as the
main category is concerned, for wkich
the Controller’s permit is issued, they
are sold through the STC now.

Shri Harish Chandra Mathur: May
I know whether the practice that is
followed here in this country is fol-
lowed in al]l the other countries also,
or whether we are giving a special
concession and we cannot canalise?

Shri Manubhali Shah: The practice
varies from country to country and
we are taking up the matter with the
doyen of the diplomatic crops as well
as the Ministry of External Affairs and
other Ministries to find out whether we
can find a way so that those used cars
which are granted to the privileged
persons under the Privileged Persons
Act could be taken over by the STC to
be sold by public auction and some of
the old cars could be used by the
Government of India or for the pro-
motion of tourism.

Shri Inder J. Malhotra: May I know
whether any minimum period is pres-
cribed or put down before the dip-
lomatic corps can dispose of such cars?

Shri Manubhal Shah: Yes, Sir
That is mentioned in the Act itsell.
It is three to five years according to
the discretion to be used by the con-
trolling Ministry.

Shri Heda: The scheme just now
mentioned by the hon. Minister is that
the cars used by the diplomatic corps
would be sold to the STC or something
like that. This question has been un-
der consideration for the last two or
more vears. May I know when it will
be finalised.

Shri Manubhai Shah, There is a
slight misunderstanding about it. The
issue of CCP applies to the second
category. As far as the diplomats are
concerned, we have not yet been able
to find a way out to canalise the sale
of the cars through the STC. That is
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our endeavour, After all, they are
representatives of foreign countries,
and we have got to discuss the ques-
tion with them and get their agree-
ment before any scheme of canalisa-
tion is attempted.

Shri Thiramala Rao: What is the
procedure for the allotment of the
high-powered luxury cars that are
intended for foreign tourists? Are
they sent to the Director-General who
can dispense with them according to
the discretion of that organisation or
is there a committee for that?

Shri Manubhai Shah: As far as the
first part of the question is concerned,
there are no high-powered Juxury
cars, as far as tourism is concerned.
They are Standard Dodge cars which
are re-assembled here from CKD con-
dition by the main manufacturer. As
far as the allotment is concerned, that
is strictly done by the Director of
Tourism for the promotion of {ourist
traffic, and as a result of this, there
has been a substantial earning in for-
eign exchange with respect to tourism.

Shri Thirumala Rao: He has not
answered my question. What is the
method of allotment? Is it in the dis-
cretion of one gentleman who is the
Director, or, is there a committee to
assist him?

Shri Manubhai Shah: There is no
need to have a committee, because all
these are DLZ cars. There are special
tablets given, and they cannot be us-
ed by anybody else except the sub-con-
tractor or the taxi operators who are
approved by the Director-General. It
does not require any advice to be
given. When a person is dealing with
tourism, the carsg are allotted to him.

Shri Mohammad Elias: There were
newspaper reports a few weeks ago
to the effect that very important per-
sonalities of India brought here very
good cars without having any import
permit. May I know whether these
reports are correct and whether any
such cars are imported without having
an import licence?
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Shri Manubhai Shah: There
truth in that, ere is no

Shri P, K. Deo: From the state-
ment we find that no information is
available regarding the resale price of
these cars, but we know that these
cars have been sold at fabulous prices,
Now, the scheme is, the STC is going
to buy these cars with the depreciation
formula which is approved by the
Government. May I know how these
prices compare with the usual resale
market prices of the old cars?

Shri Manubhai Shah: As far as the
new scheme is concerned, it is still
to start operation. Our idea is that as
far as the sale price is concerned,
this thing has to be remembered,
namely, there should not be any con-
fusion between the two categories
There has been no scheme of canali-
sation as far as the privileged persons
are concerned. But, as for the second
category, under which we give the
controller's permit, these cars will be
canalised and distributed by public
auction through out India through re-
gistered dealers. We are working
out a scheme so as to see that a large
margin of profit which is now going in
a different direction will be canalised
through the STC.

Shri Harish Chandra Mathur; May
I know if the State Trading Corpora-
tion is at the present moment engag-
ed in the purchase of any of these cars
and what is the number of cars pur-
chased by them?

Shri Manubhal Shah:
cars are being acquired.

Financial Aid doring Third Plan

+
( Shri Daji:
*387. { Shri S, M. Banerjee:
Shri H. P. Chatterjee:

About 68

Will the Minister of Planning be
pleased to state:

(a) whether  Governments of
Madhya Pradesh and West Bengal
have requested the Central Govern-
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ment, for more financial aid during the
Third Five Year Plan period:

(b) if so, the demand of those Gov-
ernments; and

(¢) the actua] amount sanctioned?

The Minister of Planning and Labour
and Employment (Shrli Nanda): (a)
No, Sir.

(b) and (c). Do not arise,

Shri Daji: Is it a fact that the
Madhya Pradesh Government was
promised separate help for the capital
project at Bhopal and the same has
not been allocated and the same has
been asked for by the State Govern-
ment from the Centra] Government
now?

Shri C, R. Pattabhi Raman: When
the demands are there, they are exa-
mined by the Planning Commission
and there is an agreement arrived at
by the Nationa] Development Council.
After that no demand has been made
as such.

Shri S. M. Banerjee: May [ know
whether the demands of the various
State Governments, including Madhya
Pradesh and West Bengal, have been
finalised by the Planning Commission
and if so, whether the demand has
been curtailed in respect of some of
the States and if so, what are those
States?

The Minister of Planning and Labour
and Employment (Shri Nanda): There
is no such curtailment after the final
decisions were taken with regard to
each State.

o e W : W@ TF A
WAT FT wFIH §, Wifs g 0F fraeT
g1 T & W A &Y /g qga 99
a3, safee Far 99 gvad §
g faare w0t & ot aemgar
gae & W @, vy sgmEr &
ang ?
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Shri Surendranath Dwivedy: May
I know whether any of the State Gov-
ernments have asked for extra de-
mands other than the plan allotment
and whether the Central Government
are considering providing money out-
side the Plan?

Shri Nanda: No, Sir.

“Heraldo”

*g88. Shri Yajnik: Will the Prime
Minister be pleased to state:

(a) whether it is a fact that a daily
newspaper ‘Heraldo' had been carry-
ing on a vicious campaign against the
Prime Minister and the Indian Gov-
ernment in Goa;

(b) whether copies of that paper
have been recently burnt by a large
crowd of Goanese in front of the office
of the newspaper; and

{c) whether Government proposs to
take any action against the paper?

The Deputy Minister in the Ministry
of Externa] Affairs (Shri Dinesh
Singh': (a) to (c). The newspaper
‘“Hera'do” had been carrying on an
anti-Indian campaign for some time.
Cop'r+ of this paper's issue of the 18th
March were burnt by some Goan de-
monstrators. The newspaper has
ceas d publication with effect from the
15th ~f April and its proprietor has
applied for migration to Portugal.

Shri Yajnik: May I know if any
other such papers carrying on anti-
Indian propaganda and pro-Portu-
gues~ nropaganda are still circulated
in Goa and if any action has been
taken against them?

Shri Dinesh Singh: We have free-
dom of the press in the country.
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Mr. Speaker: Are there any other
papers carrying on such propaganda?

Shri Dinesh Singh: Not to our
knowledge.

Shri Hem Barua: In view of the
fact that pro-Portuguse elements are
still functioning in Goa, may I kuow
whether the liberation of Goa means
automatic Indian citizenship or whe-
ther any attempts are made to screen
off the pro-Portuguese elements there?

Shri Dinesh Singh: We cannot do
anything if a private citizen holds cer-
tain views., But if he does anything
whereby he contravenes any law, then
he is taken to task

s SETSEIT A AT ¥ T
TaNTOAl & gare & wfafowm i
W feegl W oRfEd) & T AT
fareft s frar o w@T 8, AT &
at 3% TFA & fag g ST W &
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ar gt faer & 1 fe ww wrf st
Ht AT FAT § A1 qA AT aoman #
f& we ag #1770 F faers gen & @t
uE faams FA_& weni owm
ferar wmaw & 4

Shri Hem Barua: On a point of
order. The Deputy Minister had
made a statement that there has been
no big scale operation of that sort and
it has not come to the knowledge of
Government. But this contradicts the
fact that a bomb was planted at Vasco
Da Gama when there was a meeling
organised by our administration. This
shows that there is an operation on a
big plan, operating in Goa against
Indian interests. Therefore, the point
of order is involved in the fact that
the Deputy Minister wants to contra-
dict the fact

Mr. Speaker: Where is the point of
order?
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Shri Hem Barua: The point of order
is about the contradiction

Mr. Speaker: Is there any legal
issue, rule or law involved that I have
to give a decision. Then again, we
are talking of propaganda and not
of exploding of bombs.

Shrimati Savitri Nigam: May I
know if the hon. Minister is aware
that a number of Portuguese papers
which contain anti-national propa-
ganda are being imported into Goa?

Shri Dinesh Singh: No, Sir; [ am
not aware of it.

Shri Yajnik: May I know whether
it is not a crime under the Indian
Penal Code to carry on any pro-Por-
tuguese or anti-Indian Governmsnt
propaganda in the former Purtuguese
possessions of Goa, Daman and Diu?

Shri Dinesh Singh: As I mention-
ed, Sir, there is no large-scale propa-
ganda, Thig paper published one or
two articles. The people themselves
did not like it and he found no sale
for it. Therefore, he had to close it
down.

Shri Yajnik: I want to know whe-
ther it is not actually a criine under
the Indian Penal Code to carry on any
propaganda against the suzerainty of
the Indian Government?

Mr. Speaker: Abstract questions of
law cannot be asked from the Minis-
ters. As to whether it is a crime or
not, his opinion would not be of any
value to the hon, Member.

Shei 8. M. Banerjee: Is thera any
action taken or proposed to be taken?

Mr, Speaker; It can be asked as
whether any action is proposed to be
taken

Shei Yajnik: May I know whether
any action is proposed to be taken un-
der the existing law at the present
moment in order to check this amii-
Indian and pro-Portuguese propa-
ganda?

Shri Dinesh Singh: As I mentioned,
Sir, only this particular paper brought
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out one or two articles. That paper
has been closed down. The man con-
cerned is a Portuguese national and
he wants to go away from here.

Shri Bade: The question has not
been answered. He has not given a
proper reply.

Mr. Speaker: It is not for the Minis-
ter here to say whether he can be
hauled up and what the law is on that
pont. As I said, abstract questions of
law should not be asked here. It is
only facts that can be asked for from
the Government now (Interruption).
1 allowed that question, whether any
action is proposed to be taken against
any paper that might be carrying on
such propaganda.

Shri H. N. Mukerjee: Are we not
entitled to know whether legal aspect
of the position is or is not being exa-
mined by Government, because a Por-
tuguese national is going to get awav?

Mr. Speaker: That is quite a diffe-
rent question that Shri Mukerjee is
putting, whether that aspect is being
examined by the Government or not.
But abstract opinions on abstract
questions of lJaw cannot be asked
now. Whether the Governmnnt is con-
sidering that or not is a different thing.

Shri Dinesh Singh: Np, Sir, because
I do not think this comes under the
provisions of the Indian Penal Code.

femaw s & afgat w wroemn
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[The answer was also read by the
Minister in English.}

Necessary arrangements are being
made for housing the factory. The
firm were granted licences in January,
1962 for the import of comopents, tool
room equipments and raw matelials
They are likely to start assemoly of
wrist watches shortly.
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Shri Inder J. Malhotra: What vras

the difficulty in establishing tlis fac-
tory in the public sector?

Mr. Speaker; That is quite a diffe-
rent thing altogether.

st To ¥o ¥W : FT F W FFAT
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Shri S. M. Banerjee: I want to know
whether this particularly factory is
being established in collaboration with
any foreign firm and, if so, the name
of the firm?
Shri Kanungo: Not in this venture.

Shri Heda: May ! know whether
any labour has been trained for this
job and, if so, the number of them?

Shri Kanungo: They will be train-

ed in the course of the process of
manufacture,

oft Wo e ¢ Hfiwe, 9 wTeET
aell § 9kt WX weg § wwagr o
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Outstanding Arrears Claimed by
New Delhi Municipal Committee

*891. Shri Maheswar Nalk: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the latest position in regard to
the arrears claimed to be outstanding
against Government of India by New
Delhi Municipal Committee;

(b) since when these arrears have
been outstanding;

(c) whether the dispute between
Government and ND.MC, has now
been resolved; and

(d) if so, in what way?

The Deputy Minister in the Minis-
try of Works Housing and Supply
(Shri Jaganatha Rao): (a) to (d).
Information regarding claims and
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counter-claims between the New Delhi
Municipal Committee and various
Ministries and Departments of tne
Government of India is not readily
available.

In respect of the claim of the New
Delhi Municipal Committee against
the Central Public Works Department
on account of house-tax and service
charges for Union properties within
the jurisdiction of the New Delhi
Municipal Committee, the position 1s
that an amount of approximately Rs.
147 lakhs was claimed by the New
Delhi Municipal Committee. The basis
adopted by the New Delhi Munici-
pa] Committee in computing this
amount differed from the basis
approved by Government. The ques-
tion of evolving a simple formula for
finalising these charges is at present
under consideration. In the meantime,
a provisional payment of Rs. 75 lakhs
was made to the New Delhi Municipal
Committee in March, 1962, The New
Delhi Municipal Committee has also
to make pavment to the Central Pub-
lic Works Department on other counts
such asg installation of sewers and
water mains, horticultural operations
etc. and the net amount due to the
New Delhi Municipal Committee after
the last payment is likely to be small.

Shri Maheswar Naik: In view of
the length of the answer, may I know
why it was not possible for the Minis-
ter to lay a statement on the Table of
the House?

Mr. Speaker: Has he to ask any
question in spite of the length of the
answer?

Shri Harish Chandra Mathur: Sir,
we should guard the privileges of the
members. It is difficult to follow a
long answer and then ask supplemen-
taries based on that. So, it is the pri-
vilege of the members to be supplied
with a statement, and that is the only
appeal that they make now.

Mr. Speaker: Of course, that is the
privilege of the member. Then, there
is the question of the privilege of the
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other side.  Whenever members
put questions, they make it so
long that it is difficult to fol-
low and by the time the end is
reached, the first portion is lost, to
me at least. Therefore I would appeal
to both sides that the questions and
answers should be short precise and
understandable. By preciseness 1 do
not mean that something should be
concealed. Answers should be clear
and the information as full as possi-
ble; at the same time, they should be
brief.

Shri Surendranath Dwivedy: Notice
of the question was given sufficiently
early. So, why should he not lay a
statement on the Table of the House?

Mr. Speaker: That would have
been better. When the answer is very
long, a statement should be laid on
the Table of the House so that mem-
bers can read it and be prepared to
ask supplementaries because it is
difficult to follow if the answer is

Shri Maheswar Nalk: Since when
are these arrears oustanding?

Shri Jaganatha Rae: The arrears
are outstanding from the year 952.

Shri Maheswar Naik: May I know
whether it is not a fact that the good
offices of our Home Minister were be-
ing sought for the solution of the dis-
pute that has been pending between
the New Delhi Municipal Committee
and the Government? If so, what has
happened to that?

Shri Jaganatha Rao; Recently, a
committee has been appointed under
the chairmanship of Shri Bhatta-
charya, the Financial Advisor of
‘Work, Housing and Supply Ministry

Shri Surendrinath Dwivedy: It will
take another five years.

Shri Jaganatha Rao: . . .which will
go into the claims and counter claims
put forward by both the parties.

Shri Daji: The Municipality has
<laimed Rs. 147 lakhs from the Gov-
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ernment. Whatabout the payment due
to Government from the Municipality?
Will it be adjusted towards this
amount?

Shri Jaganatha Rao: As I have al-
ready said in the main answer, a sum
of Rs. 75 lakhs has been paid to the
New Delhi Municipal Committee in
March 1962

Shri 8. M. Banerjee: What amount
has to be paid by the Municipality to
the Central Public Works Dtpartment?

Shri Jaganatha Rao: The Central
Public Works Department claims
firstly, a sum of Rs. 89 lakhs being
the share of the New Delhi Mnicipal
Committee in the expenditure incurred
by the Central Public Works Depart-
ment on certain services both inside
and outside Government colonies and,
secondly, a sum of Rs 45 lakhs on
account of horticultural works exe-
cuted by the Central Public Works De-
partment on behalf of the New Delhi
Municipal Committee.

Shrimati Savitri Nigam: May 1
know when this Bhattacharya Com-
mittee is going to finalise its report
and when the whole settlement is go-
ing to be brought about?

The Minister of Works, Housing
and Supply (Shri Mehr Chana
Khanna): An impression has gone
round that we are keeping away the
large finances of the New Delhi Muni!-
cipa] Committee. I am not in & posi-
tion to make a categorical statement
but from the information made avail-
able to me by my officers, the amount
after the settlement has taken place Is
golng to be very small. The matter
has been pending since 1944 that is,
nearly for 18 years . . (Interrup-
tion) —let me make a statement—this
thing has gone on. 1 fee] unhappy
about this long dispute. But I wish
to assure the House that we shall see
that the matter is examined and expe-
dited. If possible, I would like to
make a further statement to the House
within about a month, that is, before
the House adjourns, as to what pro-
gress we are making in the matter,
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Exports from India

+

[ Shri Warior:
*$83./ Shri Shree Narayam Das:
Shri Vasudevan Nair:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that some
of the collaboration agreements en-
tered into by the private sector with
foreign firms restrict export of certain
products; and

(b) if so, the steps taken to get such
restrictions removed?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
and (b). A statement is laid on the
Table of the House.

STATEMENT

Government's policy is that foreign
collaboration agreements should not
restrict in any way freedom of exports
from India. However, it is not always
possible to strictly follow this for
various reasons. The foreign com-
panies naturally wish to protect them-
selves from competition in the home
market and also their previous com-
mitments with manufacturers in other
countries prohibit them to agree to
export these goods to those countries.
In the circumstance, each collaboration
proposal is examined carefully and
the parties are advised to get permis-
sion to export to maximum number
of countries if exports cannot be al-
lowed freely.

Since the collaboration agreements
are approved only after examining
them from export ang.e also, it will
not normally be possible to get these
restrictions removed at a later date.
However, a study of restrictive export
clauses in the various collaboration
agreements already approved is being
undertaken and possibilities of nego-
tiations with a view to liberalise exist-
i;g export restrictions will be explor-
ed.
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Shri Warior: What machinery the
Government has to vet all these agree-
ments?

Shri Manubhai Shah: There is the
Inter-Ministerial Consultation Com-
mittee at different levels and there
are delegated powers to the Ministry
of Commerce and Industry to control
the policy on agreements in which it
is very clearly defined that in future
we should not allow any restriction
on exports, as far as possible, as a
part of a technical collaboration agree-
ment unless it is absolutely found es-
sential in the nationa] interest with
the foreign parties insisting on some
market being closed for export.

Shri Warior: Which are the main
articles at present affected in this
category of exportation?

Shri Manubhai Shah: There is a
very, very long list. What I can
assure the House is that we are very
much concerned about this. In the
last several years we have allowed
the minimum number of agreements
where there are export restrictions.
But in the early years there were
several agreements which were having
export restrictions, say, in 1951, 1952,
1953 and 1954. We are calling the
parties one after another to see that
by mutual agreement we modify the
technical collaboration agreements to
allow exports as widely as possible.

Shri Harli Vishnm Kamath: The
statement laid on the Table, I am
sorry to say, bristles with obscurities
and contradictions. At the outset it
says:

“Government's policy is that
foreign collaboration agreements
should not restrict in any way free-
dom of exports from India.”

Later on, after dealing with the
foreign companies’ wishes in the
matter it goes on to say:

“Since the collaboration agree-
ments are approved only after exa-
mining them from export angle also,
it will not normally be possible to
get these rectrictions removed at a
later date.”
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Then it goes on to say that a study
of restrictive export clauses is being
undertaken. Why, may 1 ask, was
this matter not studied at the time
these collaboration agreements were
approved by the Government and
why this study is being undertaken
only now, at a later date?

Shri Manubhai Shah: It is not so.
If the statement is properly read. . . .

Shri Hari Vishnu Kamath: I have
read it very properly, perhaps you
have not.

Shri Manubhai Shah: The broad
policy of the Government since the
industrial policy was defined is that
we should not allow the restriction
clause on exports. But there are rea-
sons. A foreign collaborator has also
similar agreements in other parts of
the world. Other countries which are
having collaboration are averse to
imports from any country other than
their own. Therefore we have to res-
pect that through international agree-
ments. But in a broad way, as I have
said, the policy in the last several
years has been not to allow as far as
possible restriction on exports.

Shri Hari Vishnu Kamath: ‘As far
as possible’ comes in again,

Shri P, K. Deo: This foreign colla-
boration agreement seems to be in-
compatible with the pursued policy
of the Government so far as promo-
tion of exports is concerned. May I
know who is responsible for these
foreign collaboration agreements and
what steps are being taken to see
that it comes to an end?

Shri Manubhai Shah: There is no
question of its coming to an end. It
is an expanding economy where more
and more foreign technical collabora-
tion is to be welcomed. What we are
gearing for is that gradually we are
making the policy more and more
progressive in the manner that in the
last several years some agreements
have been concluded where 20, 25, 30
and as much as 50 per cent has been
made a guaranteed export.
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Shri Daji: The hon. Minister says
that the list would be very long. I
understand that. But will the hon.
Minister kindly lay on the Table of
the House a list of important lines and
concerns in which such collaborations
operate?

Shri Manubhaj Shah: It is not possi=
ble. They are all published in several
journals. It is difficult to compile all
the agreements in one place. If the
hon. Member is concerned with one
or any agreement with which he is
familiar, I am prepared to discuss it
with him and also place it on the
Table of the House.

Shri Warior: May I know how many
parties have agreed to modify their
agreements and by what time the
entire thing will be screened and it
will be seen that our exports are
allowed?

Shri Manubhai Shah: Firstly, I
must clear a misunderstanding. Res-
trictions of exports have really not
come, in a major way, in not deve-
loping our exports; because, exports
outside the manufactured articles are
far greater than the manufactured
articles which are covered by colla-
boration agreements. Even so, there
have been instances of several con-
cerns, which have come either for
renewa] or as a matter of review, who
have agreed to modify the agreement;
and the cycle agreements which were
entered into in 1948 and 1949 with a
total ban have now taken away the
restriction clause completely.

Shri Prabhat Kar; The hon, Minis-
ter has said that the export restric-
tion is only on manufactured articles.
Is it not a fact that the production of
Hindusthan Machine Tools, which is
one of the best productions in India,
also comes under the mischief of this
agreement, which is total ban on
export?

Shri Manubhal Shah: It is true that
when we entered into an agreement
with Oerlikons as far back as 1952-53
we had to accept that condition that
the Oerlikons lathes will not be direct-
ly exported by HM.T. But we have
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tried to see that that agreement does
not come in the way, and, as the
House is aware, we have recently ex-
ported Rs. 18 lakhs worth of machine
tucls from HMT. So there are proce-
dures and methods by which through
persuasion or legal examination we
are trying to see that these agreements
do not become restrictive to exports.

Government of India Press at Koratti

i

( Shri Ravindra Varma:
'Sﬂ.-{ Shri Warior:
| Shri Vasudevan Nair:

Will the Minister of Works, Housing
and Supply be pleased to refer to the
reply given to Unstarred Question No.
769 on the Tth May, 1962 and state:

(a) when was a plot of land
acquired at Koratti (Kerala State)
for the location of a Government

printing press;

(b) the area of the land thus ac-
quired;

(¢) use being made of the plot of
land now; and

(d) the type of press Government
propose to establish at Koratti and
during which year?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Jaganatha Ra®): (a) About 4
Years ago.

(b) 104.58 acres.

(e) It is proposed to put up press
buildings and staff quarters on the
land. The plans and estimates are
under preparation.

(d) The proposed press will prima-
rily be utilised for printing forms. It
is expected to start functioning in the
next two years or so.

Shri Ravindra Varma: May 1 know
whether, when the land was first ac-
Quired, the idea was to establish a
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security press; and, if that was so,
what considerations weighed with the
Government in changing the plans?

Shri Jaganatha Rao: The press at
Coimbatore was mean: for publishing
books, posters and other material.

Shri Ravindra Varma: Sir, my ques-
tion has not been answered. I want
to know whether, when the land was
first acquired, the idea was to start
a gecurity press; and, if that ig so,
what were the reasons that weighed
with the Government in changing
their plans.

Shri Jaganatha Rao: There was no
such decision of the Government to
start a security press at Koratti in
Kerala.

Shri Warlor: May I know whether
Government have placed any firm
orders for the machinery for this press
as yet?

Shri Jaganatha Rao: Recently a sum
of Rs. 9.20 lakhs of foreign exchange
has been sanctioned by the Finance
Ministry, and orders for the required
machinery will be placed.

Shri Ravindra Varma: May I know
whether, after the land was acquired
in Kerala for this press, any other
government press was started in any
part of India?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
I could not answer that question off
hand. As far as I know, we have
12 presses all over India, which are
owned by Government., As far as
this press is concerned, I believe
there was some difficulty about the
land acquisition, and ultimately the
main difficulty was about foreign ex-
change. When we did get the foreign
exchange, we did import some
machinery, but that machinery was
utilised in renovating the machinery
in the press which had already gone
old. So we have got some extra
foreign exchange now and we hope to
start functioning this press within
about two years.
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Shri Warior: May I submit, Sir, that
all the information which the hon.
Minister was pleased to give now is
not correct? He is new to the
Ministry.

Mr. Speaker: I would only advise
him to come on this side and give
us the correct information.

Shri Warior: I seek your protection
and I request you to ask him to make
a correct statement on the subject.

Mr. Speaker: How can [ do that? If
he brings to my notice afterwards that
the information given is not correct,
1 will find out if there is any incor-
rectness or mistake and certainly we
will try to find out why the wrong
information was given. At this
moment, if he has any question, he
can only ask that question,

Shri Mehr Chand Khanna: May 1
ask, Sir, which part of the information
is not correct?

Mr. Speaker: He says that the whole
thing given is incorrect.

Shri Warior: Is it not a fact that
the machinery intended for the
Koratti press was not given there, but
taken to Coimbatore and a new press
installed in Coimbatore?

Shri Mehr Chand Khanna: There
are two different presses. We are
talking of the press in Koratti in
Kerala. The information that we
have given is about the land that we
have aquired and staff quarters, ete.
I have said that we propose to start
construction or functioning of the
press in two years. If the hon. Mem-
ber is saying that delay has taken
place, I am prepared to concede that
delay has taken place.

Mr. Speaker: Next question,

Shri Warior: One more gquestion,
Sir.

Mr. Speaker: 1 have passed on to
the next question.

MAY 21, 1962

Oral Answers 5492

Migration of East Pakistan Refugets
+f
Shri Prabhat Kar:
Shri Indrajit Gupta:
898 l Shrimati Renu Chakravartty:
“ ) Shri H. P. Chatterjee:
Shri P, R. Chakraverti:
Shri Prakash Vir Shastri:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that hun-
dreds of refugees from East Pakistan
entered West Bengal during the last
few days as a result of communal dis-
turbances in Rajshahi;

(b) the details thereof;

(c) whether it is also a fact that a
large number of Muslims from Maldah
and neighbouring districts have gone
over to East Pakistan following com-
munal disturbances in Maldah;

(d) whether the Pakistan Govern-
ment have asked India to arrange to
bring such Muslims evacuees back to
their homes; and

(e) if so, whether Government of
India have made any reciprocal pro-
posal to the East Pakistan authori-
ties?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b). It has
been reported to us that some mem-
bers of the minority community in
East Pakistan have entered West
Bengal. Details are not available.

(c) No, Sir. There has been no
abnormal movement in the traffic
across the border from West Bengal
to East Pakistan.

(d) and (e). Report of large scale
evacuation of Muslims from India to
Pakistan had appeared in Pakistan
newspapers. Thereafter, on 29th April,
the West Bengal Government re-
ceived a telegram dated April 29, from
East Pakistan Government reiterating
their own press reports. The Chief
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Secretary, West Bengal, in his tele-
gram dated April 30, informed his
counterpart in Dacca that West Bengal
Govermment are always prepared to
assume full responsibility for the re-
habilitation of any genuine Muslim
refugees who may have moved f{rom
Maldah to Rajshahi and requested ‘he
latter to instruct the District Magis-
trate, Rajshahi, to forward imme-
diately to District Magistrate, Malda,
full particulars iie. name, father's
name and village address of the Indian
Muslims who are alleged to have eva-
cuated to Rajshahi. So far no parti-
culars have been supplied by Pakistan
authorities. We are not aware of any
such request having been made by
Pakistan to the West Bengal Govern-
ment.

Shri Prabhat Kar: May I know
whether it is a fact that a large num-
ber of people in Rajshahi have
approached the Deputy High-Commis-
sioner for migration certificates saying
give us migration certificates or poi-
son, and migration certificates have
not yet been given?

Shrimati Lakshmi Menon: Quite a
large number of people have approa-
ched our Deputy High Commissioner
in Rajshahi for migration certificates.
The cases are being examined.

Shri Prabhat Kar: In view of the
situation that has arisen in Rajshahi,
may I know how long it will take to
give migration certificates so that the
people may come to West Bengal?

Shrimati Lakshmi Menon: We are
examining the question. Also addi-
tional staff is being provided so that
the issue of certificates may be ex-
pedited.

Shri H. N. Mukerjee: In view of the
position of the minorities obviously in
danger in this part of East Pakistan,
may I know if the Government is not
considering the idea of giving them
migration certificates with the least
possible delay?

Shrimati Lakshmj Menon: We are
trying to do that. [ have also stated
that in order to meet the extraordi-
nary demands, additional staff is
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being sent in order to expedite the
grant of migration certificates.

Shri H. P. Chatterjee: May I know
whether the Government is prepared
to take off all restrictions on persons
who intend to come to this side be-
cause this was also a clause in the
Liaquat Agreement that there will
be no restrictions on persons coming
to this side?

Shrimati Lakshmi Menon: Govern-
ment will abide by whatever agree-
ment there was with regard to im-
migration from East Pakistan to West
Bengal.

Shri Hari Vishnn Eamath: Arising
out of the Minister's answer that a
large number of persons belonging
to the minority community in East
Pakistan have migrated to West Ben-
gal, is it a fact that the Ayub
Government of Pakistan hag formally
repudiated the Nehru-Liaquat Agree-
ment of April, 1850, or it is merely
a dead letter for all practical pur-
poses?

Shrimatl Lakshmi Menon: [t is well
known to this House that these agree-
ments are being violated constantly
by the Pakistan Government.

Shri Hari Vishnu Kamath: My ques--
tion has not been answered. Have
they repudiated the agreement for-
mally, or what have they done in
this matter?

Shrimati Lakshmi Menon: From
their deeds, it is clear.

Shrimati Savitri Nigam: Is the hon.
Minister aware of the actual number
of people who have asked for migra-
tion certificates, and since how long
are their applications pending in the
office of the High Commissioner?

Shrimatj Lakshmi Menon: 1 have
not got the actual figures, but the
number runs to thousands.

Shri A. C, Guha: May I know
whether Government are aware that
under the present very restricted
conditions of migration it will not be
possible for these people to migrate
at all, atleast in the near future, and
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if so, whether Government are pre-
pared to relax those restrictions and
make their migration somewhat easier
and possible at an early date?

Shrimati Lakshmi Menon: The
matter is being considered; where
there is human hardship, Government
are always willing to relax the restric-
tions.
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Mr. Speaker: It is a suggestion for
-action.

Shri Dinen Bhattacharya: May I
know whether those persons who are
coming over to India from East Pakis-
tan this time will be given proper
chances for rehabilitation?

The Minister of Works, Housing and
‘Supply (Shri Mehr Chand Khanna):
As regards the new persons who are
coming from East Pakistan, our policy
up till now has been to treat them
as immigrants and not as migrants.
“The difference is this. All those came
to India after Partition were to be
treated as refugees; and the defini-
tion of a refugee was—] am talking
from memory—one who came from
Pakistan, whether East or West, after
the 1st March, 1947; and in the case
of East Pakistan, the date was 1946;
those who came away after those dates
either on account of disturbances or
the fear of disturbances, were to be
treated as displaced persons.
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In 1957, we took a decision that
after that, we were not going to treat
any immigrant from East Pakistan as
a displaced person for the purpose of
any rehabilitation benefit,

As regards the new-comers, as far
as my Ministry is concerned, we have
received no communication from the
Government of West Bengal in regard
to them.

Shri S. M. Banerjee: The hon, Min-
ister has stated the definition of the
term ‘refugee’ etc. 1 want to know
what immediate steps have been taken
about those persons and those families
who have come to West Bengal, either
by the West Bengal Government or
by the Central Government; 1 want
also to know the number of such fami-
lies as are facing a crisis.

Shri Mehr Chand Khanna: It is for
the Government of West Bengal to
take any action that is necessary to
give them any relief. I come only as
Minister of Rehabilitation. If I could
treat them as displaced persons, then
I take charge of them both for relief
and for rehabilitation.

Shri H. N. Mukerjee: In view of
the report which Government have
verified that there are people waiting
at the border to come as soon as ever
they can, do I take it that the Min-
ister of Rehabilitation has not been
alerted and is not making arrange-
ments so that relief and whatever
other help is necessary can be given
to these people when they come
over?

Mr. Speaker: The hon. Minister has
already answered that question and
he has stated that it is for the Govern-
ment of West Bengal to give all that
relief. He comes subsequently into
the picture when rehabilitation has
to be given.

Shri H, N. Mukerjee: What I am
worried about, and I am sure, the
House is worried about is this. We
want to know in view of the situation
which appears to subsist at the border
at the moment, whether the Ministry
of Rehabilitation, truneated as it la,
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in contact with the Ministry of Ex-
ternal Affairs, is not getting ready to
help the West Bengal Government and
whoever else it may be.

Shri Mehr Chand Khanna: My Min-
istry is not truncated. There are two
departments in the Ministry of Works,
‘Housing and Supply; one is the full-
fledged Department of Rehabilitation,
and the other is the Ministry of
‘Works, Housing and Supply. 1 am in
charge of both these Departments.

As far as sympathy for these unfor-
tunate persons is concerned, we are
all full of sympathy for them.
But the position that we have to
accept today is this are we to treat
as displaced person everyone who has
come from East Pakistan during the
last five years after 1957? A decision
was taken in consultation with the
Government of West Bengal. We have
reached the saturation point. We have
£ot over 40 lakh displaced persons
from East Pakistan. We were even
finding it difficult to rehabilitate them.
Then it was decided that we would
not accept any further responsibility
in the matter. It is a very major ques-
tion now whether the new immigrants
are to be treated as displaced persons
and Government should accept {full
responsibility for their rehabilitation.

Shri H. N. Mukerjee: Are we to
understand that the assurance given
in 1947 is now being repudiated by
implication by the Minister?

Shri Mehr Chand Klmnna: No, Sir.
‘Several hon, Members rose—

Mr. Speaker: Next question. Hon.
Members should resume their seats.
Can we have a regular discussion,
say, for about half an hour on this
just now? 1 have already spent ten
minutes on this gquestion. Members
also should realise that there should
be some limit. If I allow four or five
questions more as they desire or the
whole time that is left, even that, I
am sure, will not satisfty them, be-
cause this is a question that should
come up in the regular course of dis-
cussion, not during Question Hour.

627 (Ai) LSD—2.
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They should ask for a regular discus-
sion.

Shri 5. M. Banerjee: What about
imrmediate relief?

Shri H. P. Chatterjee: The matter is
very urgent. Thousands are without
food.

Mr Speaker: Order, order. He has
expressed his sentiments and also the
intensity of his feeling. The Demands
for Grants are coming before the
House., He will take his opportunity
then. Members can take part during
that discussion. I will allow them
full opportunity for raising this mat-
ter then.

Next question,

Shri H. P, Chatterjee: Thousands
are starving there. 1 am saying this
from my own personal observation.

Mr. Speaker: Order, order.

Shri H. P. Chatterjee: Let the dis-
cussion be held today.

Mr, Speaker: Order, order. Can we
have that discussion just now?

Shri H, P. Chatterjee: By saying
‘Order, order’, you cannot stop hun-
ger.

Mr. Speaker: Will he not allow me
to proceed?

Shri H. P. Chatterjee: How can we
express our sentiments?

Mr. Speaker: He has expressed
them so many times, What else does
bhe want?

Shri Bade: More time should be
allowed for the question.

Mr, Speaker: How long can I con-
tinue? That was what 1 explained to
the hon. Member, Can it be exhaust-
ed during these five or six minutes
left?

Shri H P. Chatterjee: There should
be an adjournment motion over this.

Mr. Speaker: Should I bring that
forward myself?
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Shri H. P. Chatterjee: You do not
allow an adjournment motion. That

is the difficulty.

Shri Prabhat Kar: May I ask ano-
ther question, not on this particular
aspect? It is in connection with part
(c).

Mr. Speaker: 1 have already called
the next question.

Anti-Indian Publicity by Chinese
Embassy in New Delhi
{ Shri Hem Barua:
*900. { Shri Bade:
L Shri D, C. Sharma:

Will the Prime Minister be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to the issue
of 5th May of China Today, an offi-
cial organ of the Chinese Embassy
at New Delhj which, amongst other
things, publishes (i) the Chinese
Foreign Minister's note of the 30th
Apri] alleging Indian troops intrud-
ing into Chinese territory and (ii)
“brief account” of the official team's
report to the advantage of the Chi-
nese that openly challenges India's
territorial integrity;

(b) whether it is not a violation of
the ethicg of diplomacy; and

(c) if so, the steps taken by Gov-
ernment so far?

The Minister of State in the Minis-
try of Externmal Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir.

(b) There are established conven-
tions about the rights of foreign mis-
sions to carry on propaganda in the
receiving State. The Government of
India by ang large take a liberal
view of such publications even when
these are critical of them. However
in this case the ‘Brief Account of the
Contents of the Chinese and Indian
Officials’ Report,’ as published in the
Chinese Embassy’'s bulletin,  ques-
tioning as it does the territorial in-
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tegrity of India, flagrantly wiolates
the law of the land, and more parti-
cularly the Criminal Law Amend-
ment Act of 1961. It is not permis-
sible for foreign missions to act
against the laws of the receiving
State and abuse its hospitality,

(c) A strong protest has been
lodged with the Chinese Embassy for
acting in defiance of the law and an
order has issued under Section 4 of
the Criminal Law Amendment Act
1961 declaring all copies of the pub-
lication “China Today—18, 1962 and
translationg thereof to be forfeited ‘n
Government,

Shri Hem Barua: In view of the
fact that action has been taken after
sufficient damage has been done
through countrywide distribution of
the May 5 issue of China Today and
that too only after the attention of
Government was drawn through pri-
vilege motions and calling attention
notices in this House, are we to
understang that the External Affairs
Ministry stands self-condemned
because of this apathy and lack of
alertness?

Mr. Speaker: Does the hon. Member
satisfy himself in this manner by the
use of these expressions? He should
ask a question.

Shri Hem Barua: I will ask a ques-
tion. May I submit, Sir, that this is
a very serious matter. China Today
in its issue of the 20th May, ie. yes-
terday, again, has repeated the same
thing. I am sorry, therefore,....

Mr, Speaker: Therefore, he should
put the question,

Shri Hem Barua: I am sorry to
point out that unless and until the
attention of Government is drawn in
this House they do not function; they
do not work.

Mr. Speaker: Order, order.

Shri Hem Barua: Even matters of
importance. ...
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Mr. Speaker: Has the hon, Member
a question to ask or not?

Shri Hem Barua: May I know why
action was delayed?

Mr. Speaker: He may please re-
sume his seat.

Shrimati Lakshmi Menon: The
Home Ministry issues the order. It is
not the External Affairs Ministry. I
think the hon, Member need not be

angry with the External Affairs
Ministry.
Mr. Speaker: The Government

could answer this much, ‘Why was
action delayed?’. It cannot be passed
on in this manner. The question
was very clear. Therefore, the
answer should have been ready. Why
was there delay in taking action?
That is what the hon. Member wants.

Shri Hari Vishnu Kamath: In
which press was this issue containing
illegal matter printed; and what
action has been taken against the
press for printing such illegal matter?

Shrimati Lakshmi Menon: The hon.
Member knows that is the Modern
Age Press,

Shri Hari Vishnu Kamath: There is
no such press ag the Modern Age
Press.

Shrimati Lakshmi Menon: It is the
New Age Press.

Shri Hari Vishnu Kamath: Has any
action been taken against the New
Age Press?

Shrimati Lakshmi Menon: No action
has been taken.

Shri Hari Vishnua Kamath: Why
not; what is the reason?

Mr Speaker: Let him wait for the
answer.

Shri Hari Vishnu Kamath: The
answer iz not given, Sir.

Mr. Speaker: I was looking to the
hon. Member to resume his seat so
that I could expect an answer,
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Shrimati Lakshmi Menon: No
action was taken. I think the matter
is under consideration,

Shri Hari Vishnn EKamath: I did
not catch the answer.

Mr. Speaker: That is being con-
sidered; it is under consideration.

Shri Inder J. Malhotra: Is it the
first time that such a wiolation has
been committed by the Chinese Em-

bassy?

Mr. Speaker: Whether it is the first
time that such a violation hag been
committed or whether there have
been earlier occasions also of such
violation?

Shrimatj Lakshmi Menon: As far
as I remember, I think, this is the
first time.

Shri Hem Barua: No; there was
another occasion.

Mr, Speaker: Order, order.

Shrimati Lakshmi Menon: Under
the Criminal Law Amendment Act of
1961,

Shri Thirumala Rao: Since the
attention of Government has been
drawn to the latest issue dated the
20th May, will Government assurs
the House that they will take dras-
tic and immediate action with regard
to this?

Shrimati Lakshmij Menon: Yes, Sir.

Shri Hem Barua: In view of the
fact that China has been putting all
sorts of restrictions on the proper
functioning of our Missions in China
and Tibet, why is it that we cannot
reciprocate at least and take some
measure against anti-India propa-
ganda that this Chinese Embassy in
Delhi hag been indulging in for a lonz
time?

Mr_Speaker: Is there any answer
coming?
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An Hon. Member: They are think-
ing over it.

Shrimati Lakshmj Menon: Sir, we
function in our own way. We do not
take reciprocal action for anything
that China has done. Retaliation is
not part of our policy,

Mr, Speaker: Hon. Members feel
very intensely on this subject. Gov-
ernment should consider whether re-
ally some action can be taken or not
That is for the Government,
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Shri Hem Barua: Sir, may I sub-
mit that this is a very serious mat-
ter? When I put in a Calling Atten-
tion Notice also, it semed to me that
it was more important than that—a
matter of privilege or adjournment
motion—angd therefore, 1 feel that I
should be allowed to put at least half
a dozen supplementaries on this.

Mr. Speaker: I have allowed him.

Shri Hem Barua: Only two ques-
tions.
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Mr. Speaker:
guestions.

He has put three

Shri Hem Barua: May I put an-
other, Sir?

Mr. Speaker: He would excuse me.
Next question.

Restrictions on Cotton Movement in
Mysore State

*901. Shri Sivamurthi Swamy: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that Indian
Central Cotton Committee Officials
have imposed restriction on cotton
movement from Raichur District to-
wards Gadag, District Dharwar of
Mysore State;

(b) whether the same cotton is
being sold at higher price through
the merchants of Dharwar District;

(¢) whether any representations
from the Kisans of Koppal Taluka
have been received to remove that
restriction and allow the cultivators
to sell their cotton wherever they get
higher price directly without mid-
dlemen; and

(d) whether in the interest of
growers Government will allow the
kisans of Koppal and Yelbarga to sell
their cotton in the open market at
Gadag in Mysore State?

The Minister of International Trade
Commerce and

(a) to (d). A statement is laid on
the Table of the House.

STATEMENT

(a) Import of cotton into Dharwar
District from outside is prohibited
except under a licence issued by the
State Government.

(b) The Government have no in-
formation.

(¢) A representation was received
in October, 1960 from the Koppal
Merchants Association, Koppal It
was urged in the representation that
for the purpose of cotton price policy,
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the cottons (Jayadhan and Laxmi)
grown in Koppal, Yelburga and
Kushtagi taluks of Raichur District
should be considered to be in the
same class as cottons grown in Dhar-
war District. This suggestion was
adopted at the time of formulating
the cotton price policy for the 1961-62
season.

(d) It is understood that the Gov-
ernment of Mysore propose to revise
the Dharwar protected area of the
State so as to include in it Koppal
and Yelburga taluks as well as Kush-
tagi taluk of Raichur District.

Shri Sivamuorthi Swami: May I
know whether ary complaint has
been received by the Government to
the effect that cotion worth crores of
rupees has been left unsold age-long
at Gadag which is the only market
for the Raichur district?

Shri Manubhai Shah: That is not
the matter under dispute. What the
cultivators have represented to us
was that the two taluks should be in-
¢cluded in the whole area so that they
could have freedcm. We ourselves
have recommended to the Mysore
State Government and as I have al-
ready mentioned in the answer, they
are going to accept it

Shri Sivamurthi Swami: In view of
the answer given by the Minister,
may 1 know whether he will revise
or amend the Central Act?

Shri Manubhai Shah: This is not
under the Central Act. It is under
the Mysore Protected Area Act, and
it is for the State Government to
restrict, if they so chose, the move-
ment of kapas from one area to an-
other. We ourselves after examin-
ing the representation of the growers
have recomended to the State Gov-
ernment to accept the plea of the far-
mers so that freer movement of cot-
ton is assured

Re. SN.Q. No, 10
Mr. Speaker: Short Notice Question.
Shri Ram Sewak Yadav—Absent,

Shri 8. M. Banerjee: Will the ans-
wer be laid on the Table?
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Mr, Speaker: It will be laid on the
Table of the House.

WRITTEN ANSWER TO QUESTION
Automatic Looms

be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided that licences
for installation of automatic looms
would be granted only if 759, of the
additional production on these looms
would be exported; and

(b) if so, whether India will be in
a position to stand the competition
in overseas mackets because our cost
of production will be higher in com-
parison with otler countries?

The Minister of International Trade

in the Ministry of Commerce and

(Shri Manubhai Shah):

(a) and (b). A statement is laid on
the Table of the Hcuse.

STATEMENT

Automatic looms are being licens=
ed both for expansion as well as for
replacement. In the former case,
under the present policy, applicants
who undertake to export 7567 of the
production of these looms are being
given preference. Although Indian
textiles are meeting with increasing
competition in foreign markets, it is
expected that units equipped with
modern automatic machinery will be
in a better position to sell their goods
in such markets than units without
such equipments.

Jharahi river in Nepal

( Dr. Mahadeva Prasad:
890 th'lll.ﬁ.l'}nry:
") Shri Shree Narayan Das:
| Shri A, S. Saigal:
Will the Prime Minister be pleased
to state:

(a) whether jt is a fact that the
Distriet Governor of Bhairahava in
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Western Nepal is implementing a
plan to divert the course of Jharahi
river;

(b) whether Government appre-
hend that the implementation of the
above-mentioned diversion of the
river would seriously hit Rajabari
and Manikapur villages in Gorakhpur
District, in rains; and

(c) if so, what steps Government
have taken in this regard?

The Parliamentary Secretary to the
Minister of External Affairs (Shri D.
Ering): (a) There was a report to
this effect in newspapers; official con-
firmation has not been received.

(b) and (c). Full information has
been called for from the authorities/
experts concerned and will be laid on
the table of the House in due course.

Pay Scales for restaurant workers in
Delhi

*892. Shri Bhagwat Jha Aszad: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether tae Industrial Tribu-
nal, Delhi has ordered introduction of
regular pay scales for workers in
Delhi's restaurants and hotels; and

(b) whether the managements are
unwilling to intrcduce the same?

The Minister of Labour in the Min-
istry of Labour and Employment
(Shri Hathi): (a) Yes, in respect of
twelve hotels and restaurants.

(b) Government have received no
representation regarding any difficul-
ty in implementing the award,

Hospitals under Employees’ State
Insurance Scheme in Kerala

*§94. Shri P. Kunhan: Will the Min-
ister of Labour and Employment ‘e
pleased to state:

(a) whether Government have
taken steps for setting up hospitals
for the industrial labourers under the
Employees’ State Insurance Scheme
in Kerala; o
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(b) if so, the steps taken so far;
and

(c) whether (Government propose
to construct any hospital in Kerala
during the Third Five Year Plan
period?

The Minister cf Labour in the Min-

istry of Labour and Employment
(Shri Hathi): (a) Yes.

(b) and (c). A 24 bed annexe has
already been ccastructed in a T.B.
Hospital and land 1s beigg acquired
for construction of a 100-bedded T.B.
Hospital. In addition, 3 cottage hos-
pitals are also proposed to be cons-
tructed during the 3rd Plan period.

QOoverseas Purchase Organisation

*895. Shri D. C, Sharama: Will the
Minister of Works Housing and Sup-
ply be pleased to state:

(a) whether it is proposed to ra-
tionalise Oversc:as Purchase Organi-
sations with a view to effect savings;

(b) whether a report has been sub-
mitted by the Secretary, Ministry of
Works, Housing and Supply, in re-
gard to the working of India's over-
seas purchase wviganisations in Lon-
don and Washingten which has been
accepted by Government; and

(¢) if so, its main recommendations
and the steps taken to implement
the same?

The Minister of Works, Housing

and Supply (Shri Mehr Chand
Khanna): (a) Yes.
(b) Yes,

(c) The Secretary in his Report
has recommendsd measures for the
simplification and streamlining of
purchase and inspection procedures.
He has also recommended transfer of
certain items of work at present per-
formed by the overseas Missions to
the Directorate General of Supplies
and Disposals New Delhi. The mea-
sures suggested will result in the re-
duction of a number of posts in the
India Store Department, London.
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Foreign Exchange expenditure on
overseas Purchase Missions will be
gradually reduced and the annual
saving is estimated at  £100,000/-.
‘The recommendations are being im-
plemented.

U.S. Tobacco for India

( Shri Raghunath Singh:
Dr. L. M, Singhvi:
Shri Daljit Singh:
896, Shri P. C. Borooah:
Shri Mantri:
Shri Bibhuti Mishra;

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Ind:a has signed an
agreement with U.S.A. for the supply
of tobacco and maize valued Rs. 53
<rores; and

(b) if so, the details thereof?

The Minister of International Trade
in the Ministry of Commerce and
Industry  (Shri Manubhai Shah):
(a) and (b). A statement is laid on
the Table of the House,

STATEMENT
(a) Yes, Sir.

(b) Full detauls are given In the
Agricultural Commodities Agreement
between the Government of the
U.S.A. and the Government of India
signed on the 1st May, 1962, a copy
of which has been glaced in the Par-
liament Library. Briefly the Agree-
ment provides for import from the
U,S.A. of tobacco and yellow corn
(maize) valued at $2'0 millions and
$6'4 millions respectively and for
payment of an amount of about
$1'8 millions as ocean transportation
charges.

156; of the rupees accruing to the
Government of the US.A. as a conse-
quence of sales made pursuant to this
agreement will be made available to
the USA. for its expenditure in
India while the remaining 859 will
be utilised as Loans for financing
such projects to promote economic

development as may be mutually

agreed to.

Total cost of goods and its trans-
portation comes to Rs, 53 crores.

Application of Indian Trade Union
Act etc. in Goa

*899. Shri Indrajit Gupta: Will the
Prime Minister be pleased to state:

(a) whether Government have
received any representations from
trade unions in Goa requesting early
application of the Indian Trade Union
Act and other Indian labour legisla-
tions to Goa; and

(b) if so, Government's reaction in
the matter?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). No, Sir. No re-
presentation of this nature has been
received by the Government from
any trade unions in Goa.

A memorandum was, however, re-
ceived from the All-India Port and
Dockworkers' Federation of Bombay.
The Government are examining the
question of extention of certain
Indian labour laws to this Union
Territory.

Pak protest against crossing over of
Hostlle Nagas into East Pakistan

( Shri P. C. Borooah:
*#902. { Shri D. C. Sharma:
| Shri Raghunath Singh:

Will the Prime Minister be pleased
to state:

(a) whether Government have re-
ceived a protest from the Pakistan
Government against the flight of
Nagas into East Pakistan across the
Indo-Pakistan border; and
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(b) if so, what is Governmenf's
reply thereto?

The Parliamentary Secretary to
the Minister of External Affairs (Shri
8, C. Jamir): (a) No Sir.

(b) Does not srise,

Accommodation for Government
Employees

*903. Shri S. M. Banerjee: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that a good
number of persons not in Government
employment are occupying Govern-
ment accommodation in Delhi;

(b) whewner a survey has been
concluded to this effect;

(c) whetuer nearly 60,000 Govern-
ment employees zre on the waiting
list for want of accommodation;

(d) if so, the steps taken by Gov-
ernment to solve this problem; and

(e) whethe, members of Bharat
Sewak Samaj are also occupying
Government accommodation?

The Minister of Works, Housing
and Supply (Shri Mehr Chand
Khanna): (a) Yes, some persons who
are not in Government employment
are occupying general pool accom-
modation,

(b) Information uocout these per-

sons is already available with Gov=
ernment.

(c) Yes,

(d) It is proposed to build more
houses, It has also been decided to
review the cases cf all those persons

who are not entitled to Government
accommodation.

(e) Yes. Their cases will also be
reviewed along with others.
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Transport of Coal to Pakistan

*905. Shri Indrajit Gupta: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether it is a fact that a large
number of wagons and coastal ships
are being employed every month to
carry coal from India to Pakistan;
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(b) the commodities carried on the
return journey from Pakistan by
these wagons and ships; and

(¢) whether the present arrange-
ments have bene reviewed in the light
of India's own transport and luel
erisis?

The Ministe= of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah):
(a) Railway wagons, but not coastal
ships, are being employed for trans-
porting coal to Pakistan. They, how-
ever, fall short of the number requir-
ed to move the quantity of coal sti-
pulated under the Indo-Pakistan
Trade Agreement,

(b) Information is being collected.

(c) These arrangements are re-
viewed twice a year taking into aec-
count all relevnnt factors including
domestic needs.

Prime Minister's visit to Ceylon

Shri Shree Narayan Das;
Shri Bishwanath Roy:

Will the Prime Minister be pleased
to state:

(a) whether he has agreed to pay a
visit to Cevlon; and

(b) if so, whether indications are
available that on this occasion the
Government of Ceylon would like to
discusss the question of persons of
Indian origin with him?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes Sir.

(b) Government are aware of a
recent statement to this effect by the
Hon'ble the Finance Minister of Cey-
lon in the House of Representatives
in Ceylon.

Handloom Industry
*907. Shri Maheswar Naik: Will the
Minister of Commerce and Industry
be pleased to state:
(a) whether the handloom industry

is still in receipt of subsidies from the
Central Government;

*906.

(b) if so, the extent of subsidy
given during the last three years;;.
and

(c) whether Government have any
proposal to make the industry self-
supporting?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah):
(a) to (c). A statement is laid on the
Table of the House.

STATEMENT
(a) Yes, Sir.
(b) 1959-60 518:58 lakhs
1960-61 36632 lakhs
1961-62 35039 lakhs

\¢) Government's object in giving
financial assistance to the handloom
industry is to strengthen and rehabi-
litate it. There is no single proposal
whereby the industry could be made
self-supporting. But the over-all
effect of the various schemes now
being adopted is to progressively im-
prove its economic condition and
competitive capacity which in the
long run should help to make the in-
dustry stand on ils own feet.

Export of Shoes

J Shri D. C. Sharma:
.. 7. Shri Bibhuti Misbra:

Will the Minister of Commerce and
Industry be pleased to state;

(a) the steps tzken to increase the
production and export of shoes dur-
ing the Third Five Year Plan;

(b) the success achieved so fars
and

(e) the amount of foreign exchange
earned during 1961-62 by the pro-
ducts of the food-wear industries?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manobhai Shah):
(a) and (b). A statement is laid omn
the Table of the House. [See Appen=
dix I, annexure No. 82]
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(¢) During 1961-62 (April, '61 to
February, '62) Rs. 215 crores have
been earned in foreign exchange.

Derequisitioning of Houses in
Calcutta

«909. Shrimati Renu Chakravartty:
Wil the Minister of Works, Housing
and Supply be pleased to state:

(a) whether it is a fact that houses
in ‘K’ site plot at Anwar Shah Road,
Tollygunge, Calcutta belonging to
small plot holders and middle class
people were requisitioned under the
special powers granted during the
.war emergency and still remain with
Government;

(b) how many parsons’ properties
are thus affected;

(¢) whether it is also a fact that
they have been urging for a long
time to get batk those properties for
their use;

(d) the reason for refusing to de-
requisition them so many years after
the war is over; &nd

(e) the action Government propose
to take in the matter?

The Minister of Works, Housing
and Supply (Shri Mehr Chand
Khanna): (a) and (b). A large num-
ber of plots of land were requisition-
ed in 1941. Most of the plots were
restored to the respective owners
after the termination of the war and
at present only 49 plots owned by 31
persons are held under requisition.

(c) Yes.

(d) and (e). The property could
not be derequisitioned as it was um-
authorisedly occupied by the dis-
placed persons from East Pakistan
and continued to be encroached upon.
The question of eviction of those per-
sons, as well as the release of the
property to the owners is still under
consigeration.
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Catefing in Constitution House and
Western Court

*910. Shri S. M. Banerjee: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that the
food supplied in Constitution House
and Western Court is far from satis-
factory;

(b) if so, whether several complaints
have been lodged by the residents of
these places; and

(¢) since how long the contractor
has held this contract?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) and (b). No, Sir. The complaints
are of a minor nature.

(c) Since 1952 in the case of the
Constitution House and 1956 in the
case of the Western Court. The con-
tracts have been extended from time
to time on the recommendations of
the Joint Committee of Chairmen of
House Committees of both the Houses
of Parliament.

Withdrawal from Provident Fund

Shri Indrajit Gupta:
*911. { Dr. U. Mishra:
| Shri Dinen Bhattacharya:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether facilities for industrial
workers to take loans from their Pro-
vident Fund accounts in cases of
illness have recently been withdrawn;
and

(b) if so, the reasons therefor?

The Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathi): (a) Yes.

(b) The reasons are—
(i) The frequent abuse of the
facility by worker-members; and
(ii) the increasing coverage of
the Employees’ State Insurance

Scheme, benefiting the members of
the family also.
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Stateless Persons of Indian Origin in
Ceylon

( Shri Maheswar Naik:
*912. { Shri Vasudevan Nair:
| Shri P. R. Chakraverti:

Will the Prime Minister be pleaseh
to state:

(a) whether Ceylonese Government
have agreed to hold talks with Gov-
ernment of India at official level on
the question of Stateless persons of
Indian origin in Ceylon;

(b) if so, whether a date has been
agreed upon;

(¢) the number of people of Indian
origin now residing in that country
and how many out of them have so
far been granted Ceylonese citizenship
rights; and

(d) the policy of the Government
of India in regard to the future of
those people of Indian Origin who
have been rendered Stateless?

The Minister of State in the Minis-
try of Extermal Affairs (Shrimati
Lakshmi Menon): (a) The Govern-
ment of Ceylon have not yet appro-
ached the Government of India for
discussions at official level on this
question.

(b) Does not arise.

(¢) Mo accurate statistics regarding
the number of people of Indian origin
now residing in Ceylon are available.
The number of those who have been
registered as Ceylonese citizens upto
the end of February 1062 is 1,32,312.

(d) The Government of India ure
of the opinion that this matter should
be discussed with the Government of
Ceylon and settled in agreement with
them.

Headquarters of Naga Hostiles
913, [ Shri D. C. Sharma:
" Shri Bhagwat Jha Azad:

Will the Prime Minister be pleased
to state:

(a) whether the Headquarters of
Naga hostiles was captured by Secy

rity Forces during their recent opera=
tions in Nagaland; and

(b) if so, the number of persons ar-
rested in the operations, the ammuni=
tion and proper.ies captured and the
details of the documents seized?

The Minister of State in the Minis-
try of Extermal Affairs (Shrimati
Lakshmi Menon): This question will
be answered subsequently by the Mi-
nister of Defence.

Revision of Third Plan Allocations

*452, Shri Harish Chandra Mathur:
Will the Minister of Planning be
pleased to state:

(a) whether Third Plan allocations
in respect of coal, oil, power and
transport have been revised; and

(b) if so, the up-to-date position?
The Minister of Planning and Labour
and Employment (Shri G. Nanda): (a)

and (B). Financial allocations have
not been revised so far.

Suort NoTiCE QUESTION

#re woiw dw, feelt & Wt
T gy
S.N.Q. No. 10.

&t T ¥ww g : F0 ww W0
VAT FoAT a7 T FT FIT HO 6

(%) w4 9= dw, feeslt &
1y, FITEE W wEE A A vy
Wi, $8%3 ¥ FEaTe &T WWE

(=) afz e, ar g Fmarod

() g gfame & et A
w1 fgmraTe g a4 ¥ fad avafaa
sfawifl & am%T wyar Awen @
97 ; W

(w) afz &, a1 39 9T a7 FTEATEY
frofd?

oW ST QeI HATe § 6w et
(st greft) : (%) & (7). S99 § iz



5519 Written Answers

EI §HHE, Hymd AAr A A 14
wl & w47 7 f6q 714 9v FHf i
ERTE - CATIER §oc ch a bl
qg WIWHET WITE! aTa|E & a4 &40
frar mar &

Techno-Economic Survey of NEFA

1602. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that techno-
economic survey of NNEF.A has been
made with a view to find out possible
ways and means by which develop-
ment and progress of NEF.A can be
made; and

(b) if so, the results of such survey?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharial Nehru):
(a) & (b). No Sir. While studies
of various aspects of the economy
of parts of the Agency have been
made from time to time, no overall
techno-economic survey of N.EF.A.
has yet been undertaken.

Development of Sericulture in Madras

1603. Shri Rajaram: Will the Minis-
ter of Commerce and Industry be
pieased to state:

(a) the allotment of funds made by
the Centre for each of the schemes for
the development of Sericulture Indus-
try in Madras State during the years
1960-61 and 1961-62;

(b) what amount was utilised by
the State Government under each of
the schemes iz those years;

(c) whether the allotments have
been fully utilised; and

(d) if not, the reasons therefor?

The Minister of Industry in the
Ministry of Commerce and
(Shri N. Kanungo): (a) and (b). Aec-
sording to the procedure effective from
1958-59 onwards, outlays for State
Governments' schemes are fixed In-
dustrywise and not schemewise. The
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following table shows the outlay and
the amount utilised during 1960-61
and 1061-62 for the development of
sericulture industry in Madras State:—

Year Outlay Amount uplised
(Rs. in lakhs)

1960-61 2,78 2,85 (Actuai)

1961-62 2,94 1,79 (anticipated)

(¢) and (d). The shortfall in ex-
penditure during 1961-62 is mainly
due to non-utilisation of funds to the
extent provided for constructional
works.

DNliterate Unemployed in U.P.

1604. Shri Krishna Deo Tripathi:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) the number of unemployed illi=
terate persons in Uttar Pradesh in the
beginning of the First, Second and
Third Five Year Plans;

(b) the number of illiterate persons
who would get employment in U.P.
under the Third ¥ive Year Plan; and

{¢) the number of illiterate unem-
ployed persons in U.P. at the end of
the Third Five Year Plan?

The Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathi): (a) No estimate is available.
Even the statistics of the Employment
Exchanges are not maintained sepa-
rately for illiterate persons.

(b) No estimate is available.
(¢) No estimate is available.

Investment of Capital in Industries

1605. Dr. Ranen Sen: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the total amount of capital in-
vested uptodate in each of the follow=
ing industries, viz., (i) Jute, (ii) Tea,
(1ii) Petroleum, (iv) Soap, (v) Rubber
(vi) Tobacco, (vii) Electrical engine-
ering and (vﬁi) Aluminium; and

(b) the share of foreign investors
and their nationality in the total in-
vestment in each of the industries re=
ferred to above.
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The Minister of Imdustry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) A statement
giving the relevant figures as on 3lst
March, 1960 is laid on the Table of

the House. [See Appendix II, an-
nexure No. 83].

(b) The required information is aot
available since, under the provisions
of the Companies Act, 1956, the dis-
closure of the nationality of share-
holders is not required to be made.
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Smal Scale Industries in Orissa

1607. Shri Ulaka: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether the Union Government
are considering to pay special atten-
tion towards the developments of
small scale industrial units in the
most under-developed regions of
Orissa; and

(b) if so, what is the amount allot-
ted for the purpose in the Third Five
Year Plan?
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The Minister of Industry in the Mi-
nistry of Commerce and Industry
(Shri Kanungo): (a) The develop-
ment of Small Scale Industries is
primarily the responsibility of the
State Government concerned.

(b) It may, however be stated that
no specific amount has been earmark-
ed by the State Government for the
purpose. A sum of Rs. 345 lakhs has
been however provided in the Third
Five Year Plan for the development
of Small Scale Industries (including
Industrial Estates) in Orissa.

Public Sector Projects in Orissa

1608. Shri Ulaka: Will the Minister
of Commerce and Indusiry be pleas=-
ed to state:

(a) whether the Union Government
propose to  establish more  public
sector projects during the Third Five
Year Plan period in Orissa because of
State’s Wrckwardness; and

(b) if so, when and where they
would be established?

The Minister of Industry in the Mi-
nistry of Commerce and Industry (Shri
Kanungo): (a) and (b). Attention is
invited to the reply given to the Lok
Sabha Starred Question No. 224 on
the 27th March, 1982,

Cottage Industries in Orissa

1609. Shri Ulaka: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether there is any proposal
to establish cottage industries in Orissa
during the Third Five Year Plan
period under the Khadi and Village
Industries Commission for fhe special
benefits of Scheduled-castes and Sche-
duled-Tribes; and

(b) if so, the amount allotted for
the scheme?

The Minister of Industry in the Mi-
nistry of Commerce and Industry

(Shri EKanungo): (a) There is no
such proposal for the present.

{b) Does not arise.
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Allocations for Housing Schemes

1610. Shri E. Madhusudan Rao: Will
the Minister of Works, Housing and
Supply be pleased to state the total
amount given to each State for the
Middle Income and Low Income Group
Housing Schemes during the period
1961-62?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
A Statement is laid on the Table of
the House, [See Appendix II, annexure
No. 83A).

Subsidised Industrial Housing Scheme
in Andhra Pradesh

1611. Shri E. Madhusudan Rao: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) the total amount allocated to
the Andhra Pradesh Government
under subsidised Industrial Housing
Scheme during the year 1961-62; and

{b) total amount utilised by each
district of Andhra Pradesh?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) Rs. 16-32 lakhs.

(b) The amounts disbursed by a
State Government are against sanc-
tioned individua] housing projects and
are not distributed districtwise.

Licences for Industries

1612. Shri Ulaka: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the industries (both engineering
and non-engineering) to which licen-
ces were granted during the year 1961-
62;

{b) how many licences are propos-
ed to be granted to industries under
the Industries Development and Re-
gulation Act in 1962-83; and

{c) the number of licences, if any,
already granted to industries for the
said period?

The Minister of Industry im the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (c). A
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statement showing the number of
licences issued, industry-wise, under
the Industries (Development and Re-
gulation) Aect, 1951, during 1961-62
and 1962-63 (up to 10-5-1962). is laid
on the Table of the House. [See Ap-
pendix II, annexure No. 84).

(b) The tota] number of industrial
licences to be issued during 1962-63
has not been pre-determined, as this
would naturally depend upon various
factors such as the number of applica-
tions, the capacities of the units ap-
pligd_ for and the target capacity re-
maining to be licenced for each in-
dustry.
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Power-looms

J Shri Rameshwar Tanmtia:
1614 { Shri P. R. Chakraverti:

Will the Minister of Commerce and
Industry be pleased to state:

{a) the number of power-looms in
the country;

(b) whether new licences are given
for power-looms;

(e) if so, on what considerations;
and

(d) the number of persons penalis=-
ed in 1961 for setting up unauthorised
power-looms?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
82805 (25718 cotton and 57087 non-
cotton).

(b) and (c). No, Sir, except for pur-
pose of imparting vocational training

(d) No prosecutions were launched
in 1961.
Unemployment in Uttar Pradesh

1615. Shri S. M. Banerjee: Will the
Minister of Labollf ang Employment
be pleased to state:

(a) whether unempolyment figures
in U.P. have increased in 1961;

(b) if so, to what extent;
{c) the reasons therefor; and
(d) the steps taken by Government?

The Minister of Labour in the Mi-
nistry of Labour and Employment
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(Shri Hathi): (a) Precise information
is not available. However, the num=-
ber of persons on the Live Register
of Employment Exchanges in UP. at
the end of 1061 has increased as com-
pared to the number at the end of
1960.

(b) By 22'7 per cent.

(¢) Increase in population base and
consequent entry of larger numbers
of new entrants to the labour force,
increase in number of Exchanges 2s-
tablished, greater popularity of Em-
ployment Exchanges and larger num-
ber of vacancies notified due to the
implementation of the Employment
Exchanges (Compulsory Notification
of Vacancies) Act, 1959, etc,

(d) The develop t progr
under the Third Five Year Plan with
greater outlays from year to year are
designed to create employment oppor-
tunities which wil] relieve unemploy-
ment.

Import of Newsprint

1616. Shri Raghunath Singh: Will
the Minister of Commerce and Indus-
try be pleased to state whether the
import of newsprint has decreased in
recent years by ten per cent whereas
the circulation of newspapers printed
on foreign newsprint has increased
ennsiderably?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): The
quantity of newsprint imported during
each of the last four years is given

below:
Year 8’::’}'

1958-59 62,218
1959-60 83,308
1960-61 2 73,364

1961-62 (Upto January™ 62) | . 1,015,586

The following table gives the infor-
mation to the extent readily available
segarding the increase in the circula-
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tion of all categories of newspapers
during the yecar 1958 to 1960:

Percentage of in-
creass in circula~

Year tion over the
previous year
1958 . . 88
1959 11-2
1960 . : 83

Industrial Estates

1617 / Shri Shree Narayan Das:
"\ Shri Elayaperumal :

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question No.
363 on the 24th November, 1961 and
state:

(a) whether the programme  for
establishing Industrial Estates during
the Third Five Year Plan has been
drawn up in respect of all the States;
and

{b) if so, the
thereof?

important features

The Minister of Industry in the Mi-
nistry of Commerce and Industry
(Shri Kanungo): (a) and «b). A
statement is laid on the Table. [See
Appendix 1I, annexure No, 86].

Citizenship in Goa

1618. Shri Shree Narayan Das: Will
the Prime Minister be pleased to state
the number of persons born and
domiciled in Goa, Daman and Diu, wizo
have expressed their desire to retain
the citizenship or nationality they
had immediately before the 20th
December, 19617

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharial
Nehru): 807 persons have registered
themselves as Portuguese nationals. In
addition, 1066 persons already holding
Portuguese passports have registered
themselves as foreigners. It is mot
known, however, how many of the
latter group of persons are born or
domiciled in Goa, Daman and Diu as
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some of them are domiciled in Portu-

gal and Portuguese colonies.
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Raid by Pakistanis

1621. Shri Raghunath Singh: Will
the Prime Minister be pleased to state
whether it is a fact that 12 Pakistanis
armed with fire-arms raided Bingri
village in the Chhamb area in Jammu
and Kashmir State on the 10th April,
1962 and fire was exchanged between
the villagers and Pakistanis who after
attacking them walked away easily
across ceasefire line?
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The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri  Jawaharlal
Nehru): According to available in-
formation, two residents of village
Singri, P. S. Chhamb, District Jammu,
were assaulted by a party of cattle-
lifters on April 10, 1962, The cow lift-
ed by the miscreants was retrieved but
the cattle-lifters made good their
escape. No fire was exchanged bet-
ween the parties.

Cigarette Factories

1622. Shri Yallamanda Reddy: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) how many cigarette factories
there are in the country;

(b) how many of them are owned
by foreign investors; and

(e) the names of such investors?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) 15.

(b) 8.

(e) The information is being collect-
ed and will be placed on the Table of
the House.

Cigarette Factory in Andhra

1623, Shri Yallamanda Reddy: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether there is any proposal
to give a licence for a cigarette fac-
tory in Andhra Pradesh;

(b) if so, when; and

(c) if not, the reasons therefor?

The Minister of Commerce and In-
dustry (Shri K. C. Reddy): (a) to
(c). There is no pending proposal. An
application for licence made in 1981
was rejected as there was adequate
capacity existing in the industry and
no increase was envisaged.
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Development Wing of Ministry of
Commerce and Industry

1625. Shri D. N. Tiwary: Will the
Minister of Commerce and Industry
be pleased to state:

{a) the position of the Develop-
ment Wing of his Ministry after the
bifurcation of Heavy Industry and
Small Scale Industry; and

(b) whether there has been bifur-
cation of the departments of Heavy
Industry and Small Scale Industry on
Secretariat level?

The Minister of Commerce and In-
dustry (Shri K. C. Reddy): (a) and
(b). As a result of the transfer of
certain items of work relating to
heavy industries to the Department
of Heavy Industries in the Ministry
of Steel and Heavy Industries, some
of the officers in the Secretariat who
were dealing with the transferred
items of work have been transferred
to the new Department. So far as
the Development Wing is concerned,
it continues to be under the Com-
merce and Industry Ministry, but in
regar4 to the items of work relating
to the new Department, the officers
concerned in the Development Wing
advise the new Department directly.
The Small Scale Industries continue
to be with the Commerce and Indus-
try Ministry as before, and no change
in the disposition of officials has
therefore, become necessary.
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Displaceq Persons of Tripura

1626, Shri Dasaratha Deb: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether a demand has been
made by the displaced persons in
Tripura for total cancellation of their
debts; and

(b) if so, the action taken in the
matter?

The Minister of Works, Housing
and Supply (Shri Mehr Chand
Khanna): (a). Representations have
been received for remission of cer-
tain categories of loans,

(b), The matter is under conside-
ration.

Tripura United Refugee Committee

1627. Shri Dasaratha Deb: Will the

Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether any memorandum was
placed before the former Union Re-
habilitation Minister when he visited
Agartala last time by the Tripura
United Refugee Committee; and

(b) it so, whether any action has
been taken thereon?

The Minister of Works, Housing
and Supply (Shri Mehr Chand
Khanna): (a). No, Sir.

(b). Does not arise.
India's Export Markets for Iron Ore

1628, Shri P. C. Borocah: Will the
Minister of Commerce and Industry
be pleased to state:

{a) whether an agreement between
Japan and Brazil for the supply of
iron ore was concluded in the d
week of April 1962; and

(b) if so, how far it is likely to
affect India's export markets for iron
ore?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhaj Shah): (a).
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Yes Sir; An agreement is reported to
have been concluded.

(a), India’s exports are not likely to
be affected in view of Japan's grow-
ing requirements of iron ore and the
long term agreements already con-
cluded by Japan for purchase of
Indian iron ore.

Namrup Thermal Plant

Laz9, | Shri Liladhar Kotoki:
%\ Shri P, C. Borooah:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether the purchase of the
Gas Turbines for the Namrup Ther-
mal Plant has since been finalised;
and

(b) if so, the details thereof?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(ay and (b). It has been decided to
purchase three units of Gas Turbine
Generators of 23,000 kilowatt each at
a total F.O.B. Price of $8,350,000 ap-
proximately from one of the leading
manufacturers of Power Equipment In
the U.S.A. The Manufacturers will be
responsible for handling, transporta-
tion, erection and commissioning of
the plant. A formal contract will be
placed by the India Supply Mission,
Washington, shortly.

Registereq Unemployed Persons In
Imphal

1630, Shri Rishang Keishing: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the number of unemployed per-
sons registered upto the end of March,
in the Employment Exchange, Imphal;

(b) how many of them are tribals;
and

(c) how Government propose to
solve the problem of unemployment
during the Third Five Year Plan?
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The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) 10,966,

(b) 3,004,

(c). Various development schemes
including schemes for tribal welfar:
ang development of cottage industries
under the Third Five Year Plan are
designed to create employment op-
portunities for relieving unemploy-
ment.

Air Accidents in NEF.A.

1631. Shri Rishang Keishing: Will
the Prime Minister be pleased to
state:

(a) the number of aircraft acci-
dents in NEFA during 1061.62; and

(b) the causes of the accidents?

The Prime Minister ang Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). There were two
air-accidents in the North-East
Frontier Agency during 1961-62, The
first of these occurred on 20-7-1961
and was due top engine failure. The
second occurred on 24-10-1961 ang has
been attributed to error of judgement
by pilot.

TWEqH | 1T T T TR

1433, = Qo ®lo ameyTw - FT
wifosa @a1 F@m A aF TATH E
w7 wor fw .

(%) T & e fedrom
# AT A AT AT F1 FTCATAT €@
& #1 w fedr FavTefy ® Ay
frowf }; WX

(=) afz 7, at ag feas amm
T g WY AT FOeTT A few wmam
o FTTETT W 6 aAnfa g ?

arforsn T FUTT wATAG § G
Wt (st ) (%) o, 76

(w) s & T IEAT

Hospitals in Nefa

1633, Shri Rishang Kelshing: Will
the Prime Minister be pleased to
state:

(a) the number of hospitals, pri-
mary health centres and dispensaries
now existing in NEFA;

(b) the hospitals, primary health
centres and dispensaries in NEFA
where qualifieq doctors with full
staff are working;

(¢) whether the hospitals, primary
health centres and dispensaries in
NEFA are well-equipped; and

(d) how the shortage of medical
personnel will be overcome?

The Prime Minister ang Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nebhru): (a) There are three Gene-
ral Hospitals at Pasighat, Along and
Tezu, the first having 80 beds and the
other two 40 beds each There is one
Central T.B. Hospital at Margherita
with 50 beds. There are, in addition,
76 Health Units which function in
NEFA in place of Primary Health
Centres and Dispensaries. 34 of the
Units have 2 emergency beds each, Of
the rest, 27 Units have 8 beds each,
14 Units 12 beds each and 1 Unit has
20 beds.

(b) Of the 76 Health Units func-
tioning at present 57 Units are being
run by qualified doctors with full
staff. The remaining 19 Units are
being run by trained
because of shortage of medical officers,
Other staff required for these 19 Units
has been posted in full

(¢) Yes. Hospitals and Health
Units are equipped according to the
standard scale laid down for NEFA
Hospitals|Health Units.

{d) State Governments have been
requested to lend the services of
Medica] Officers on suitable terms for
service in NEFA for periods of 2 to
3 years. The pay scales of Medical
Officers have been revised from
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Rs. 225—600 to Rs. 325—800 and the
rate of Non-practising allowance rais-
ed from Rs. 100 to Rs, 150 per month.
Advertisements are being placed in
Indian newspapers with all-India
coverage and in important medical
journals. Medical Colleges are being
kept notified of the vacancies. The
award of stipends on condition of
working in NEFA for a certain term
to Third Year M.B.BS. students in
institutions outside NEFA is also un-
der consideration.

" Languages spoken in Goa

1634. Shri S. Swamy: Will the
Prime Minister be pleased to state:

(a) how many languages are spoken
in Goa;

(b) what is the main language
spoken by the common people; and

(c) whether a statement showing
languages-wise and religion-wise
population of Goa would be laid on
the Table?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) According to the 1960
census, more than fourteen languages
are spoken in Goa.

(b) Konkani.

(c) A statement showing the langu.
age-wise and religion-wise population
of Goa is laid on the Table of the
House.

STATEMENT
Lanpuage-wise Break-up of Popalation
No. of per-
Name of Language  sons who Percentage
speak the

Konkani 468,353 95°8
Marathi . 6,598 1°4
Urdu . 6,335 1-3
Portuguese 4,557 09
Gujaran B14 02

Others . 2,122 04
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Religion-twite Break-up of Population
According 1o 1960 Census
Religion Population Percentage
Hindus . 355,618 597
Christians 228,396 38-3
Muslims 1,525 20
Others . 30 Negligible.

Infringement of Bank Award

1635. Shri A. K. Gopalan: Will the
Minister of Labour and Employment
be pleased (o0 state:

(a) whether Government have re-
ceived complaints about the infringe-
ment of the Bank Award by the Dena
Bank Limited by dismissing an em-
ployees of the Bank for trade union
activities; and

(b) if so, what action has been
taken against the management by
Government?

The Minister of Labour in the
of Labour and Employment
(Shri Hathi): (a) Yes.

(b) The matter is being investi-

gateq by the Industrial Relations
Machinery.
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Wooderaft Products Lid. Cooch-Behar

1637. Shri Karjee: Will the Minis-
ter of Commerce and Industry be
pleased tp state:

(a) whether the Woodcraft Pro-
ducts Ltd,, Cooch-Behar (West
Bengal) is closed for ever;

(b) for what reasons licence was
given to the management of the fac-
tory to shift it from Cooch-Behar
(West Bengal) to Jeypore (Assam);

(c) whether previous consent was
taken from West Benga]l Government
for giving the shifting licence; and

(d) whether the Ministry have re-
ceiveg any representastion from the
management of the West Bengal
Government to give a licence for re-
opening the factory at Cooch-Behar
(West Bengal)?

The Minister of Commerce and
industry (Shri K. C, Reddy): (a) to
(d) A statement is laid on the Table
[See Appendix II, annexure No, 89].

Ferro_Manganese Plant in Balaghat,
MP.

1638. Shri Subodh Hansda: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there is any proposal
to set up a Ferro-manganese plant in
Balaghat area of Madhya Pradesh
which is rich in manganese mines;

(b) if not, how the manganese ls
consumed in our country;

(¢) whether a portion of it is also
exported to foreign countries; and

(d) if so, whether by such exports
the Government is losing a huge
amount annually?

in the
Industry (Shri Manubhai Shah): (a)

No, Sir.

(b) and (c). A portion of it is con-
sumed internally by the Ferro-
Manganese industry and the Indian
steel plants, and the rest is exported
to foreign countries.

(d) No, Sir.

Boarg of Directors of British India
Corporation, Kanpur

1639. Shri Indrajit Gupta: Will the
Minister of Commerce and Industry

be pleased to state:

(a) whether there is any proposal
to reconstitute the Boardq of Directors
of the British India Corporation,
Kanpur;

(b) whether this will affect the
present holdings of the Government
and the Life Insurance Corporation
in the BIC.; and

(c) if so, in what manner?

The Minister of Industry in the

May, 1968, when the High Court, Al-
lahabad, on g petition filed by the Life
Insurance Corporation, passed an n-
terim order restraining Shri H D.
Mundhra from acting as a Director of
the British India Corporation Limited,
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the composition of the Board of
Directors (lnterim Committee of
Management) has been fixed from
time to time by the said High Court.
The High Court passed final orders
on the petition on 22nd May, 1961.
Special appeals were filed against the
orders and a Division Bench of the
High Court, acting as the appellate
court, delivered its judgement on
14th February, 1962. The Board of
Directors as eventually constituted
by the appellate court consists of 8
persons with Shri H. S, Chaturvedi,
a retired High Court Judge, as
chairman and managing director.
The appellate Court directed, inter
alia, that the Interim Committee of
Management should call a general
meeting of the company in January
1963 to elect a Board of Directors
which should come in office from 1st
February, 1963. Recently, some
shareholders have filed an application
before the High Court praying for a
direction for calling an early general
meeting of the shareholders for elect-
ing a new Board of Directors.

(b) No, Sir.
(c) Does not arise.

Mundhra Concerns

1640, Shri Indrajit Gupta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the former Mundhra
concerns like “British Indiag Corpora-
tion” and “Jessop’s” have now fully
recuperated their losses ang regained
financial stability;

(b) whether Government propose to
maintain or extenq their direct ho'd-
ings in these concerns; and

(c) whether there is any proposal
to nationalise any of them?

panies which were under the contiol
of Shri H. D. Mundhra some time ago
and which are still in operation, the
important ones are the British India
Corporation Ltd., Kanpur, Jessop &
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Co. Ltd., Calcutta and Richardson
& Cruddas Ltd., Calcutta.- OQOut of
these, British India Corporation Ltd.
ang Jessop & Co. Ltd, have fuly
recupera.ed their losses ang have re-
gained financial stability. The finan-
cial position of Mj|s, Richardson &
Cruddas, however, has not yet been
stabilised although the company has
been able to wipe off some of its
past losses from out of the profits
earneq by it since 1st July, 1958 It
is not possible at this stage to define
exactly the extent of the liabilities.

(b) and (c¢). The Central Govern-
ment's direct holding consists of
11,54,773 equity shares in the British
India Corporation Ltd. There is no
proposal before the Government for
alteration in the holdings in the com-
pany. In view of the importance cf
Jessop & Co. the management of the

undertaking s presently with the
Government under the Industries
(Development & Regulation; Act

which will continue till May, 1963.
Future action for ensuring the pro-
per management and controi of the
company will be considered in due
course.

Heavy Electrica] Industries in Poona

1641. Shri Jedhe: Will the Minister
of Commerce and Industry be pleas-
ed to state:

(a) whether it is a fact that sur-
vey was made in Poona District, in
Maharashtra Siate, for the seiting up
of Heavy Electrical Industries and
any other industries; angd

(b) if so, the details thereof?

The Minister of Industry in the
Ministry of Commerce and Indusiry
(Shri Kanungo): (a) and (b). Yes,
Sir, The Technical Committee on
Heavy Electrical Projects set up to
consider the location for the establish-
ment of the two new Heavy Electri-
cal Projects angd the High Pressure
Boilers Plant in the public sector in-
spected, inter alia, certain siteg in the
Poona district of Maharashira witn
a view to ascertaining their suitapi-
lity for the location of these projects.
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Copies of the summary repor; submit-
etd by the Technical Committee were
placed on the Table of the Lok Sabha
in reply to Lok Sabha Starred Ques-
tion No. 2, on the 20th November,
1961,

Priced Publications brought out by
Publications Division

1642. Shri Inder J. Malhotra: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) the number of priceq publica-
tions brought out by the Publica-
tions Djvision of the Ministry of In-
formation and Broadcasting during
the period from 1957 to 1962;

(b) the detajls of such publica-
tions;

(c) whether any profits were made;
and

(d) if so, how much?

tions brought out by
tions Divisjon during the period
April, 1957 to March, 1962 was 602
Of these, 586 were books and pam-
phlets. The number of magazines
was 22 in 1957-58 and 21 thereafter.

(c) and (d). No profit and loss
accounts are maintained for the
Division as a whole, because the
Publications Division ijs meant to

city and for Five Year Plan Pub-
licity. It is not a commercial organi-
zation.

Indlan Missions Abroad

1643. Shri Inder J, Malhotra: Will
the Prime Minister be pleased to

(a) the number of posts of Press
attaches in various Indian Missions
abroad; and

(b) whether the incumbents of
these posts are from the LF.S. cadre

or specially recruited?

Atomic Energy (Shrj Jawaharlal
Nehru): (a) There are 54 Press
Officers abroad. Of these 6 are Pub-
lic Relations Officers, 32 are Press

Attaches and 16 are Assistant Press
Attaches,

(b) Of the officers stationed abroad,
2 belong to LF.S. (A) cadre, 5 to
LF.S.(B) cadre and the rest were
specially recruited for publicity
work,

Manufactare of Zip Fasteners

1644 r 8hri Warlor:
" | Shri Vasudevan Nair:

Will the Minister of Commaerce
and Industry be pleased to state:

fa) the number of factories that
have been set up in India to manu-
facture zip fasteners till now; and

(b) how many new licences have
been issued during the last one year
to start new factories to expand this
industry?

(8bri Kanungo): (a) Large Scale
Sector: 6 units; Small Sacle Sector: 1
unit.

(b) None.

Industrial Estates in Kerala

[ Shri Warior:
7| Shri Vasudevan Nalr:

Will the Minister of Commerce
and Industry be pleased to state:

(a) how many industrial units are
operating in the Industrial Estates of
Kerala;

(b) the total accommodation of the
Estates; and

(c) the accommodation in the new
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Industrial Estates?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) 77.

(b) 220 sheds.

(c) The layout plans etc, have not
vet been finalized.

Licences for Industries in Delhi

1646. Shri Shiv Charan Gupta: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) the number and names of fac-
toriesfindustries for which licences
vere issued by Government during
the last 5 years in Delhi; and

(b) which of these iactories}'m—
dustries have been established in
Delhi?

The Minister of Industry in the
Ministry of Commerce and Industry
(8hri Kanungo): (a) Information
regarding the names of factories/
industries for which licences are
issued under the Industries (Deve-
lopment and Regulation) Act, 1851 in
Delhi and all other States are pub-
lished periodicially in the “Journal
of Industry and Trade”, copies of
which are available in the Library
of the House.

(b) A statement on the basis of
available information is laid on the
Table of the House. [See Appendix
II, annexure No, 90].
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Reconstituted Coffee Board

1648, Shri Kavindra Varma: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) whether in reconstituting the
Coffee Board the Government of
India consulted the Small Coffee
Growers’ Association of Wayanad
(Kerala) and the Association of
Planters of Kerala;

(b) whether these
were asked to submit
names to Government,

Associations
panels of

(e) if so, whether anyone from
either of these panels has been in-
cluded in the reconstituted Coffee
Board; and

(d) if not, the reasons therefor?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah):
{a) to (c). Yes, Sir. Sarvashri K. N.
Neelakantan and M. A. Dharmaraja
Iyver, whose names were suggested
by the Association of Planters of
Kerala, have been included in the
reconstituted Coffee Board.

(d) Does not arise,

Robber Research Institute at
Putherppally

1649, Shri Maniyangadan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the “Kottayam Zillah
Rubber Thoghilali Union" had sub-
mitted a memorandum to the Chair-
man of the Rubber Board on the
27th April, 1961 demanding redress
of eertain grievances of the workers
employed at the Rubber Research
Institute at Putherppally;

(b) whether all or any of the
grievances mentioned in the memo-
randum have been redressed;

(¢) what are the demands that
have been accepted; and

(d) the reasons for not accepting
the remaining demands?

The Minister of International Trade
in the Ministry of Commerce and
Indusiry (Shri  Manubhai Shah):
(a) to (d). The information is being
collected and will be laid on the
Table of the House in due course.

Singareni Collieries Company

1650. Shri Eswara Reddy: Will the
Minister of Labour and Employment
be pleased to state:

(a) the amouni of grant and sub.
sidy given to Singareni Collieries
Ccmpany for the construction of
quarters for the miners since 1st July,
1952;

(b) the reasons for the delay in the
matter of payment of subsidy; and

{c) whether Coal Mines Welfare
Organisation is proposing to construct
quarters for the miners during 1962-
63?7

The Minister of Labour in the Min-
istry of Labour and Employment
(Shri Hathi): (a) Rs. 2,74,008.90 nP,

(b) Execution and registration of the
prescribed agreement by the colliery
management

(c) Yes.

Stools for Compositors in Government
of India Press, New Delhi

1651. Shri Nambiar: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

ta) whether all the compositors in
Government of India Press, New
Delhi have been provided with stools
for sitting as required under Section
44 of the Factories Act. 1948; and

(b) if not, the reasons therefor?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) and (b). A large number of com-
positors have been provided with
stools. The gquestion about the supply
of stools to the remaining is under
consider stian.
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Welfare Officers in Government of
India Press, New Delhi.

1652. Shri Nambiar; Will the Min-
ister of Works, Housing and Supply
be pleased to state:

(a) whether Government have ap-
pointed Welfare Officers in Govern-
ment of India Pres, New Delhi as re-
gquired under Section 49 of the Fac-
tories Act, 1948; and

(b) if so, their number and duties?®

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) Yes.

(b) Two. Their duties are prescrib-
ed in para 11 of the Ministry of La-
pour end Employment's Notification
No. LWI-47(4) /46 dated the 20th Nov-
ember, 1951, as amended from time
1o time.

Apprentices in GOvernment of India
Press, New Delhi :

1653, Shri Nambiar: Will the Min-
ister of Works, Housing and Supply
be pleased to state:

{a) whether there is a scheme for
recruitment and training of appren-
tices in Government of India Press,
New Delhi; and

(b) if so, details thereof?

The Minister of Works Housing and
Supply (Shri Mehr Chand Khanna):
(a) Yes.

(b) The details are as under:—

Apprentices are recruited and train-
ed in the following trades:—

(a) Compositor

(b) Binder

(c) Stereotyper

(d) Mono Caster Attendant
(e) Machine Minder

(f) Mechanic

2. The period of training 1s 4 years
in each trade.
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3. The minimum and maximum age
limits for recruitment are 15 and 1
vears respectively.

4. The minimum educational quali-
fication required for Compositor ap-
prentices is Matriculation and for
others, Class VIII Examination of a
recognised school.

5. The apprentices are given a con-
solidated stipend of Rs. 25, Rs. 30,
is. 35 and Rs. 40 per mensem res-
pectively during the first, second,
third and fourth year of their train-
ing.

6. Recruitment is made through the
Employment Exchange and advertise-
ments.

7. Apprentices are required to exe-
cute a bond to accept employment in
the Government of India Press
their trade if offered to them within
six months of the completion of :ne
training.

Employment for Agriculturists in
Punjab

1654. Shri Daljit Singh: Will the
Minister of Planning be pleased to
state:

(a) whether some projects are pro-
posed to be started in the Punjab to
provide employment to the agricul-
ists during the lean season with the
help of Central Government;

(b) if so, the details thereof; and

(c) the estimated cost to be invol-
ved in the scheme?

The Minister of Planning and
Labour and Employment (Shri
Nanda): (a) to (c). A statement Is
laid on the Table of the House,

STATEMENT

Two pilot projects for works pro-
grammes for utilising rural man-
power were launched by the Govern-
ment of Punjab during the slack agri-
cultural season in 1960 at the instance
of the Government of India. Under
the second series, ten more pilot pro-
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jects have been alloited to the Gov-
ernment of Punjab to be taken up
during the slack agricultural seasons
in 1961-62 and 1962-63. All pilot
projects taken up under the first or
second series were financed fully by
the Centre upto the end of the fin-
ancial year 1961-62. From the fin-
ancial year 1962-63, the cost of the
projects will be met by the Centre on
the basis of 509, grant and 500
Ilnan. The cost of each project is Rs.
2 lakhs during the first phase (Le,
the period which begins in slack agri-
cultural season of one financial year
when the projects are started, and
ends at the close of the next finan-
cial year),

The schemes proposed under the
pilot projects in Punjab include deve-
lopment of Panchayat Shamlat lands,
afforestation, soil conservation, deve-
lopment of kuhl irrigation, drains
and other anti-water-logging mea-
sures, roads etc. The cost of the
schemes has been estimated to be
Rs. 24 lakhs for the period upto the
end of the financial year 1962-83. The
projects are expected to provide em-
ployment to nearly 13,000 agricultu-
ral labourers for 100 days during the
slack agricultural season in 1961-82
and 1962-63.

Labour Inspectors (Central)

1655. Shri J. B. S. Bist: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that the
scales of pay of the Labour Inspectors
(Central) in the Chief Labour Com-
missioner’s Organisation have been
recently revised;

(b) if so, whether the Labour
Inspectors (Central) have been given
any weightage of service in fixation
of pay in the revised scale; and

(c) if not, the reasons therefor?
The Minister of Labour in the

Ministry of Labour and Employment
(Shri Hathl): (a) Yes.

(b} and (c). The matter is under
consideration of the Government.

Permanent Posts of Labour Inspectors
(Central)

1656. Shri J. B. S. Bist: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Unstarred Question No, 3366 on the
5th September, 1961 and state:

(a) whether the 22 posts of Labour
Inspectors (Central) in the Chief
Labour Commissioner's Organisation
have been converted into permanent
ones;

(b) if so, the date on which these
posts have been made permanent;

{¢) whether the eligible employees
have been declared permanent against
these 22 posts; and

(d) if not, the reasons therefor?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) Yes.

(b) Orders were issued in Novem-
ber 1961 making these posts perma-
nent with effect from 1st April, 1961.

(c) and (d). The matter is under
consideration.

Paper and Rayon Industries in Assam

1657. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether a recent survey of
Assam has revealed a tremendous
potential for development of paper
and rayon industries;

(b) if so, whether Government have
any scheme for the proper exploita-
tion of this potential, by developing
more paper and rayon industries; ana

{e) if not, whether the Assam
Government have been asked to sub-
mit a draft programme?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhali Shah): (a)
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to (c). At the request of the Assam
State Government, the National
Council of Applied Economic Research
conducted a Techno-economic Survey
of Assam in 1959. The final report on
the Survey was submitted by the
Council to the Assam Government in
December, 1961, The Report is
expected to be published shortly.

Indians in Portuguese Colonies

Shri D. C. Sharma:
1058, Cor Baghunath Stagh:

Will the Prime Minister be pleased
to state:

(a) whether any of the Indian
nationals resident in Portuguese
colonies who were interned at the
time of liberation of Goa by Portu-
guese authorities have been released
su far in view of the agreement reach-
ed some time back;

(b) if not, the reasons therefor; and
(c) the steps taken in the matter?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) to (c). The Government
of India understand that the Portu-
guese authorities have started releas-
ing from the 12th of May, 1062, the
Indian nationals interned by them in
Portuguese colonies.

Mechanisation of Mandi Salt Mines

1659. Shri Hem Raj: Will the

Minister of Commerce ang Industry
be pleased to state:

(a) the progress made in mechani-
sation of the Mandi Salt Mines;

(b) by what time it is expected to
be completed; and

(¢) when the factory will be set up
at Jogindernagar for the preparation
of rock salt?

The Minister of Indusiry in the
Ministry of Commerce and Indusiry
(Shri Kanungo): (a) and (b). The
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Guma Mines are worked by the dry
mining method and there is no pro-
posal to mechanize them. As regards
the Drang Mines, the scheme of sink-
ing of shafts has been suspended due
to difficult condition of the strata
encountered during the course of the
sinking operations. The Indian Bureau
of Mines has been asked to undertake
survey and proving operations by
structural and detailed drilling and to
advise in regard to the best method
of developing them.

(¢) Setting up of a factory at
Jogindernagar for the manufacture of
refined salt forms part of the scheme
to introduce wet mining system for
the Drang Mines which shall be
examined on receipt of the advice of
the Indian Bureau of Mines.

12 hrs.
PAPERS LAID ON THE TABLE

CompAnies (CentrAL  GovErwmENnT's)
GevzraL Rores anp Fomms

The Minister of Intermational Trade
in the Ministry of Commerce and fn-
dustry (Shri Manubhai Shah): I beg
to Jay on the Table a copy of the Com-
panies (Central Government's)
General Rules and Forms (Fourth
Amendment) Rules. 1961 published in
Notification No. G.S.R. 1408 dated the
25th November, 1961, under sub-
section (3) of section 642 of the Com-
panies Act, 1956. [Placed in Library.
See No. LT-IS];G:]_

Remorr OF GANGA BRAHMAPUTRA
WATER TRANSPORT BOARD

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Rai Bahadur): I beg to
lay on the Table a copy of Report on
the Ganga Brahmaputra Water Trans.
port Board for the year 1961. [Placed
in Library. See No. LT-132/62].

12.02 hrs.
PRESIDENT'S ASSENT TO BILL

Secretary: Sir, I lay on the Table
the Appropriation (Railways) No. 2
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Bill, 1962, passed by the Houses of
Parliament during the current Session
and assented to by the President since
a report was last made to the House
on the 18th April, 1062,

1202} hrs.

STATEMENT RE: HOOGHLY
PILOTS

The Minister of Shipping in the
Ministry of Transport and Communli-
cations (Shri Raj Bahadur): A few
days ago the representatives of the
Hooghly Pilots asked for permission
to see me in Delhi. They arrived in
Delhi four days ago and have seen me
more than once. The Minister of
Transport & Communications also
granted them an interview on 19-5-62.

As the House is aware, the two basic
demands of the Hooghly Pilots have
been:—

fi) that an assurance stated to
have been given by the Chair-
man of the Calcutta Port Com.
missioners in 1948 during the
course of some informal dis-
cussions with their-represen-
tatives regarding defferentials
in pay vis-a-vis the other

(ii)that the service as a whole
should be transferred to the
direct control of the Central
Government.

I made it clear to the representatives
that, for a variety of reasons, neither
of these was acceptable to the Calcutta
Port Comms ioners or Government.

After discussion, the representatives
of the Pilots accepted the position that
it was not feasible to implement either
of the two demands. They also re-
cognised the serious consequences to
the port and the country arising from
the stoppage of pilotage work by them.
Accordingly, they have decided to re-
turn to their work forthwith. As the

Pilots have now realiseq that the
extreme step they took was in no-
body's interest, Government trust that
the Calcutta Port Commi sioners will
take a considerate and lenient view in
the departmental proceedings which
they have initiated against the pilots.

In order to secure proper co-ordi-
nation and happier relations amongst
the varlous marine services in the
Port of Calcutta and to promote
greater efficiency all round, Govern-
ment propose, in consultation with the
Calcutta Port Commissioners, to exa-
mine the question of re-organisation
of the marine -ervices in the Port. In
the meanwhile, the Pilot service will
be directly administered by the Chair-
man, Calcutta Port Commissioners, as
a temporary measure. Before conclu-
ding my statement, I wish to express
Government's  appreciation of the
valuable services of those officers of
the Hooghly Pilot Service who carried
out their duties with devotion under
very difficult and trying condition:
during the past twenty days. I woulu
also like to express Govermment's ap-
preciation of the contribution made
during this period by each and every
one of the other members of the ad
hoc pilotage unit set up by the Port
Commissioners, particularly the officers
of the Indian Navy and the Dredger
and Despatch Service of the Commis-
sioners. We are al-o grateful to Ghip-
ping Companies for their cooperation
and for offering the services of some of
their Marine Officers to assist the Port
Commissioners during the period of
emergency.

12,05 hrs.
ELECTION TO COMMITTEE

Comr Boarp

Minister of International Trade
Ministry of Commerce and In-
(Shri Manubhai Shah): I beg
0 move:

“That in pur:uance of sub-rule
(1) (e) of Rule 4 of the Coir In-

g¥

in

1
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[Shri Manubhai Shah]

dustry Rules, 1954, as amended by
S.R.O. No, 3983, dated the 12th
December, 1957, the members of
Lok Sabha do proceed to elect, in
such manner as the Speaker may
direct, two members from among
themselves to serve as members of
the Coir Board for a term to be
specified by the Central Govern-
ment.”

Mr. Speaker: The question is:

“That in pursuance of sub-rule
(1) (e) of Rule 4 of the Coir In-
dustry Rules, 1954, as amendded
by S.R.0, No. 3983, dated the 12th
December, 1957, the members of
Lok Sabha do proceed to elect, in
such manner as the Speaker may
direct, two members from among
themselves to serve as members
of the Coir Board for a term to
be specified by the Central Gov-
ernment.”

The motion was adopted.

12.06 hrs.
DEMANDS* FOR GRANTS—contd.

MINISTRY OF IRRIGATION AND POWER

Mr. Speaker: The House will now
take up further discussion anf voting
on the Demands for Grants under the
contro] of the Ministry of Irrigation
and Power ang also further discussion
on cut motions moved on the 18th
May, 1962,

The Minister of State would inter-
vene just now and the Minister would
reply at the end. Both of them would
take about 1 hour between themselves.
The time left is 2 hours and 29 minutes
I hope hon. Members will try to con-
dense their remarkg in as short a time
as possible, so that a large number can
be accommodated within the available
time,

The Minister of State in the Ministry
of Irrigation and Power (Shrl Ala-
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gesan): Mr. Speaker, Sir, at the out-
set, 1 would like to thank hon. Mem-
bers who have provided such g lively,
useful and interesting debate on the
subjects that fall under the Ministry
of Irrigation and Power. I am aware
that many more hon. Members are
desirous of speaking and I feel rather
guilty that it is not pos ible to give
more time to them. I cannot presume
to know more than the hon. Members
who have participated ang who are
going to participate in this debate, re-
garding the subjects wunder the
Ministry, because I have been here
barely for two weeks and certainly
hon. Members who have given their
thought and study to the subjects
ought to know much more.

Even so, I should like to say that
my association with this Ministry,
which was then called the Works,
Mines and Power Ministry, began
soon after independence. In those
days, we had standing committees and
1 was attached to that Ministry as a
member of the standing committee, I
recall that association with a certain
amount of happiness, not in a personal
sense, but because that was an asso-
ciation with the early vision that India
had at the dawn of her independence.

When India became independent it
was the rivers that she looked to.
Rivers of the world have exercised a
great fascination over mankind. They
have influenced the course of history
and the growth of civilisation; they
have had a powerful influence on the
human mind. The great rivers of the
world are so many institutions, un-
dying institutions, and they are much
more so in India. They have a person.
ality of their own. They form art of
a nation’s way of life and thinking. So,
the thought of these mighty rivers of
India that flow from the Himalayas,
the Western Ghats and the central
Indian regions came, before us and
what we could do with them. The
mighty river wvalley projects—the
Bhakra Nangal, the Damodar Valley

*Moved with the recommendation ofthe President.
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system, the Hirakud, the Tungabhadra
etc.— came before us

In fact, it was verv bold of us to
have conceived these schemes because
we had almost nil experience; and
when in the interest of the peasantry
of India we were looking forward to
sufficient water for the vast fields and
to give a little more power so that it
can run small industries, we had to
look to these mighty rivers. 1 should
say, regarding the conditions that pre-
vailed at the time, that we hoped,
dared and acted.

Sir, now these mighty projects have
become realities. The Bhakra Dam
which is one of the highest in the
world—perhaps the Dam which is
higher than the Bhakra Dam is being
built in Switzerland—is nearing com-
pletion. It will stand in the full
majesty of its height within a few
months' time, The water that flows
from it is already irrigating an extent
which is slightly less than two million
acres. So also, there is the Damodar
Valley System which is irrigating an
extent of six lakh acres. The Hira-
kud irrigates 3} lakh acres and the
Tungabhadra an equal extent. The
story of these mighty schemes is a
story of a vision realised and a mission
fulfilled.

1 do not mean to say that no mis-
takes were made. At times costly
mistakes were made. It was not
possible to avoid them. But it will be
realised that a man who squats firmiv
on the ground never falls. It is only
a man who climbs up a mountaln and
scales steep rocks that slips, falls and
injures himself. From that point of
view we have also had a similar ex-
perience. We itted mistak
but we were able to realise a dream
and make it a reality. The future
historians will write their judgement
and speak well of the present genera-
tion, They will call them by the proud
name of “the early builders of India".

Sir, turning to irrigation, we have
spent huge sums on irrigation. In the
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First Plan we spent Rs. 380 crores, in
the Second Plan Rs. 370 crores and in
the Third Plan there is a provision of
Hs. 661 crores, All these sum: were
not spent on only major irrigation
projects or major river valley pro-
jects, There were a number of me-
dium projects taken up, included and
executed. The total number of sche-
mes comes to 541 of which there are as
many as 475 medium projects and only
66 major irrigation projects. The
classification is done like this: such
projects which cost more than Rs. 5
crores are called major projects and
the schemes which cost between Rs. 5
crores and Rs. 10 lakhs are called me-
dium schemes. In the current Plan,
provision of Rs. 140 crores has been
made for the medium projects alone.
So it will be seen, through the mighty
multipurpose projects are shining
examples of our endeavour, we have
given sufficient place to the medium
projects which are scattered all over
the country and which bring benefit
evenly to all,

Before the Plan began there were
51.5 million acres under irrigation of
which 22 million acres were under
major and medium projects. By the
end of the Second Plan, we have cre-
ated an irrigation potential of 13.2
million acres under major and medium
irrigation scheme; and currently we
are irrigating to the extent of 10
million acres. It will be seen that
when the Third Plan is over we would
have created an irrigation potential
of 29.4 million acres on the whole and
the actual irrigation will come to
22'8 million acres so, over a period
of fifteen years, we would have irriga-
ted to the extent of 22 million acres
or slightly more, which was all that
was being irrigated in the centuries
that preceded this period.

While I am on this subject of irriga.
tion, I should like to say a few words
about the aspect of utilisation, as this
was touched by hon. Members who
took part in the debate, including
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Shri Eswara Reddy and Sardar Igbal
Singh and one or two others. It is true
that we are not able to irrigate the
entire area that we planned to irrigate
but, in the very nature of things, there
is bound to be a time lag between the
potential and what is actually utilized,
If we create an irrigation potential
today, it i: not possible to irrigate the
whole land the next day, though we
would very much like that it should
be done. It is the common experience
both in our country and eleswhere,
that it takes as much as ten years to
utilise the ful] irrigation potential.
This is much too long and we would
like to have it cut short. But, then,
there are many difficulties. On our
side, the Ministry's side we are taking
all necessary steps to see that the full
jrrigation potential is reached as
quickly as possible. There is a pro-
ject in Madras called the Lower
Bhavani Project and when I enquired
how long it took to realise the full
irrigation potential, I was told that it
took only three years. There the people
were irrigation-hungry and they
wanted to utilise immediately the
water that was made available to
them. But that fortunate experience
we do not come across elsewhere. In
other places it takes a little more time.

Shri Yallamanda Reddy (Marka-
pur): 1 may say for the information
of the Minister that there is a project
in Andhra Pradesh where the irriga-
tion potential has been reached In
one year; it has not happened only in
the case of Lower Bhavani Project.

Shri Alagesan: I am thankful to
the hon, Member for the information.
Unfortunately, in the case of Tunga-
bhadra, it was not so and we are still
to go a long way before we will be
able to reach the full potential

These matters are constantly under
the review of Government, They are
discussed in various seminars, Our
officers go to the States and confer
with their counterparts in the States
and then certain instructions are
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issued so that the full potential may
be reached as quickly as possible.

It has been our experience that in
the course of the five year period we
were able to increase it from 48 per
cent. to 76 per cent. Take the case of
Chambal, where one dam has been
completed and another is coming up.
The area that can be irrigated is
about 11 lakh acres, So far. it has
been possible to irrigate 1-30 lakhs
acres of land on the Rajasthan side
and about 30,000 acres on the Madhya
Pradesh side. So, it takes time.
Theref>re, when hon. Members are
anxious that, as quickly as possible,
the irrigation potential should be
reached, T would request them to bear
in mind that it is not as if we are
wanting in our efforts to reach them
as quickly as pissible.

Coming to power, which is an index
of the nation's development and eco-
nomic strength and which ne nation
can afford t» do without, it is a ques-
tion which has been seriously agitat-
ing the minds of the people, and of
the House in particular, because of the
shortage that has come tp be felt. Cer-
tain regi~ns certainly are more affect-
ed than the others, for instance,
Andhra Pradesh, Mysore and the
Bengal-Bihar D.V.C, area 1 may
briefly state the reasons.

When we were halfway through the
Second Plan it was unfortunate that
we encountered foreign exchange diffi-
culties. Unfortunately, there was also
delay in s>me of our big projects, like
Bhakra-Nangal, Hirakud, Rihand,
Koyna, etc. Fortunately, 1 will say
in parenthesis that the first suit of
Koyna has been inaugurated. That is
a 60000 kilowatt unit. That will go
at least some way to mitigate the
power position in the Maharashtra-
Gujarat area. It was due t» these
foreign exchange difficulties that some
projects had to be given up almnst
—not exactly given up hut had to be
vostooned, They were called non-core
proiects Onlv some Dprojects were
called core projects and they were
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taken up for execution. It is that
effect which is still pursuing us and
there is some shortage.

Before the First Plan the invest-
ment in electricity supply utilities
was only Rs, 150 crores, In the First
Plan, it wag Rs. 302 crores and in the
Second Plan it was Rs 525 crores. In
the Third Plan we propose to invest
an amount, both for the private and
the public sector, the total of which
comes to Rs, 1,089 crores. Of course,
the private sector takes only Rs. 50
crores, As far as this is concerned, 1
should like to tell the House that we
were able to find foreign exchange for
quite a 19t of these projects. The
foreign exchange component comes ta
about Rs. 330 crores. In the first year
about Rs. 110 crores of foreign ex-
change has been released and in the
sec’nd year we were able to place
orders worth Rs. 170 crores. That
leaves only Rs, 50 crores for the rest
of the period. So. we have so far dine
well in the current Plan as regards
finding ~f foreign exchange. But in
view of the chortage of power, per-
hans we cannot rest content here, W=
will have to find more sources of
ohtaining f-relen excheonee and will
have to see that we realise the ful’
targettad camacite of 7 million kilo-
watte that has been 11id down for fil-
filment during the eourse of the Third
Plan neriod.

We are talking of nati-nal integra-
tion, There is nothing like rivers and
power that go to help the process of
national integration, When we wan®
to devel~p a river valley immediately
we have to forget State boundaries
because the rivers are no respactoTs
of State boundaries. They start in
one State, pass through another Stat>,
again an-ther State and then fall in‘n
the sea. So, if a river wvalley has to
h= developed in a co-ordinated wav
for power development, irrigation,
afforestation and rther purposes, we
have to look at the problems of th~
vallev as a whole. Il we are goine
to project rur ideas of State boun-
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daries being sacrosanct into it, we
will fail miserably. It is with that
view that we propose to take up the
yuesiion of establishing river boards
tor the various river valleys in India.
Ji course, that will be done in con-
sultation with the State Governments.
we have addressed the State Govern-
inents concerned with reference to the
Mahanadi, the Tapti, the Krishna, the
«sodavari, the Sutlej, the Beas and so
<n and so forth. Some State Govera-
ments have expressed their concur-
rence and we propose to proceed with
tne establishment of these river boards
which will look after the problems of
the river valley as a whoile. They
will, of course, advise the State Gov-
ernments as to what they should do
with reference to construction, etc.
They may even themselves undertak:
the construction directly, So, in this
way we propose the establishment of
river boards which will make us se:
things in the proper perspective, nost
always being obsessed by our own
State b-undaries.

The question of Narmada will be
taken up rather early. We have de-
puted an officer on special duty., We
want to create a Central authorily. 1
may here state that our experience
with the D.V.C, is not very happy. It
has floundered on disagreement and
come t> a stage when further pro-
gress has become difficult. So we
should be chary....

Shri Thirumala Rao (Kakinada):
The D.V.C. has floundered on inter-
provincial disputes.

Shri Alagesan: So we should be
chary of creating an authority which
will be a copy of the D.V.C.

Drr. M. §S. Aney
Authority for what?

(Nagpur):

Shri Alagesan: For the development
of the Narmada river and the Nar-
mada river valley.

Coming to power, there again we
have begun to feel the deficlency and
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the incongruity of State boundaries.
We are not able to proceed, Suppose
we have a regional grid uniting all
the various electricity systems or
grids, it would have been possible
perhaps to tide over the difficulties
which we feel in certain areas.
Because, it so happens that when
there is a surplus of power—maybe
slight—it is not possible to utilise it
¢lsewhere even though there may be
a demand elsewhere For instance,
take Rihand. We can produce some
surplus power now and pass it on
somewhere if only it had been con-
nected with a grid. So also Chambal.
That, we are unable to do at present.
So, this question of creating zonal
grids and connecting them in one
all-India grid is baing actively pur-
sued by this Ministry.

Now, Dr. K. L. Rao, 1 should say,
made a brilliant contribution to the
debate the other day. He was in
every sense equipped for the perfor-
mance that he gave us the other day.
That does not mean, of course, that I
agree with every point that he men-
tioned. He brings a very rich and
varied experience as an engineer to
this House, He himself said that the
time has come when politicians or
polities as such should give way to
science and technology, His coming
in‘o the House perhaps marks a be-
ginning in that direction, He was
himself a Member of the Central Water
and Power Commission for five years.
1 think very recently he left it, So
he can speak with inside knowledge,
and whatever views he expressed will
merit due consideration. Due weight
will be given to all the suggestions
that he made.

First, let us take the CW.P.C. itself.
It is the topmost engineering organi-
sation in the country. It is almost our
brains trust as far as irrigation and
power probl are med. There
should not be the slightest weakening
~f that organisation; there should not
be even a doubt cas' on the efficiency
of this top organisation, So it will be
our endeavour to see that this organi-
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sation is maintained in high trim and
pertorms the functions it is now being
called upon to perform.

He als, said that the power indus-
tries should bg clubbed with the
power. ...

Shri Harish Chandra Mathur
(Jalore): But he saia that aul was not
well with that orgamsation and tna:
there was a flight of engineers from
ihere, It is the responsibility of the
Minastry.

Shri Alagesan: Having that in view,
1 am speaung He also said—I aud
not want myseif to reder to those staie-
ments—he said that certaun deteriora-
tion has set in. It could not have set in
in such a short time. He left it
only perhaps s.me months back,

Dr. K. L. Rao (Vijayawada): It is
better the hon, Minister does not make
any reference t0 my Previous assoc.a-
tion with it. I have not made use of
any inside knowledge. If I had done,
1 would have said much more,

Shri Harish Chandra Mathur: Much
more harm.

Shri Awagesan: 1 am sorry, it is the
hon, Member who dragged me. [ did
n.t want to say anythung sbout it. I
only say that this organisation will bz
kept in irim and we will see to it
that it performs the function that it
has been called upon to perform.

Regarding power industries, when
the Bh.pal Heavy Electricals project
goes intg full production—there is a
plan for expansion jus! now currently
being considersd—our needs will be
satisfied to s.me extent. Three new
projects are going tp come into exis-
tence, Of course, we may not be able
to make use of them immediately. It
is expected that they will be able to
supply all our requirements in the
course of the Fourth Plan. Until that
time, we have to find somehow foreign
g‘gchange for all these things,

| I should like to pass on to the sub-
j&t of the appointment of the Gulhati
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Commission. Dr. K. L. Rao was
pleading that there should be no dis-
pute and that there should be no
atmosphere of dispute, 1 encirely
agree with him. In fact, the word
dispute, nobody has taken jn any deli-
berate manner. It occurs in the Con-
stitution itself in article 262 under
which the Inter-state River Disputes
Act has been passed.

Shri Yallamanda Reddy:
arises there in the Act.

Dispute

Mr. Speaker: Let it not arise hcre
at least.

Shri Alagesan: In fact, the appoint-
ment of the Commussion iseli was a
way to avoid a dispute, When a deci-
sion could not be reached at the puli-
tical level, some way had to be found.
Of course, Dr, K. L. Rao suggsstea a
very simple solution of hon. Members
sitting together and just finding some
soluti.n here, which is no: possible.
Even if hon, Members are to sit
together and put their heads together
and find a solution, it cannot be done
unless there were some reliable data.
S., this Commission has been appoint-
ed purely as a fact finding Com-
mission.

Shrimati Lakshmikanthamma
(Khammam): Is a Commission ap-
pointed whenever a dispute arises
and wherever it arises?

Shri Alagesan: If the data are not
available.

Shri Yallamanda Reddy: Can I take
it that the 1950 agreement was reach-
ed on unreliable data?

Shri Alagesan: All that will be
available to us when the Commissicn
reporis. Whether the data that were
before the Governments then were
defective or insufficient—all that will
be available to us when the Commis-
sion reports. (Interruption) 1 do not
want to be interrupted because my
time is very shor'. This is purely a
fact finding Commission over whose
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findings of the Commission as early as
will find out the facts as regards sup-
plies in the two rivers and place the
findings before us when it will be time
for a political decision to be taken or
a ministerial decision or an adminis-
tra.ive decision to be taken. When
there was a deadlock reached, it was
with a view to solve that deadlock
that this fact finding Commission was
appointed, Nobody need be agitated
over this, We shall have the data
soon. I do mot think it will be beyond
July. We should be able to have the
findings of the Commission as early as
possible. Then it will be time to take
a decision, We mot be unduly
agitated over that.

Shrimati Lakshmikanthamma: May
I put a question?

Mr. Speaker: He is not yielding.
Therefore, the hon. Member will have
to wait.

Shri Alagesan: I feel a little unchi-
various not to give in to an hon. Lady

Memper.

Mr. Speaker: If he is so chivalrous,
I won't obstruct.

Shri Alagesan: There are so many
things that divide us in India: caste,
community, language, religion, state-
boundaries and what not. Let us not
add rivers to them. Rivers have
always united us, in the cultural gense
and in the spiritual sense. Even when
we were d wn and out, they united us.
Now, when we start getiing some eco-
nomic benefits from the rivers, let
them not divide us, I would make an
earnest appeal that we should see that
these rivers bind us and not separate
us, There is a legend or there is a
practice. There is a small tank in the
town of Kumbakomam, in Madras,
which is represented by my colleague
Shri C. R. Pattabhi Raman, where,
once in 12 years all the waters of the
sacred rivers of India are said to
commingle and tens of thousands of
pilgrims take their holy bath in it
So, even in those far-off times. we
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thought of the riverg of India in a
connected way. So, now, when con-
necting these rivers and reaping bene-
fits out of them has passed beyond the
bounds c¢f legendary imagination and
come within the reach of practical
feasibility, we should not allow them
to divide us, That will be my appeal

Shri Thirumala Rao: That is why
Kumbakonam has become so famous.

Shrimati Yasoda Reddy (Kurnool):
Kumbakonam should not be every-
where.

Shri Alagesan: Now, I shall rapidiy
pass through the various suggestions
that have been made by hon. Mem-
bers, and say a few words on tho:e
local demands which are very presc-
ing demands.

Shri Deshmukh spoke about deve-
lopment of irrigation facilities jn the
Marathwada region of Maharashtra
State. In Marathwada, there are 23
schemes under execudon, whose total
cost comes tp Rs 26.23 crores. A
provision of Rs, 19.34 crores has becn
made in the Third Plan for these
schemes, which will irrigate an area
of 3.24 lakhs acres.

Shri Narasimha Reddy, who is not
here at the moment, raised the ques-
tion of the Bahuda project in Chiitoor
district with some vehemence' If the
Government cf Andhra Pradesh revive
this project, 1 can assure the hon.
Member that we would be willing
do everything in our power to push
through this project.

Shri Igbal Singh and Shri Lahn
Singh raised the question of water-
logging in Punjab. This is a very
serious ma.ter, and we are seized of
this problem, and we are trying 1o
help the Government of Punjab in
every way, The difficulty arises
because it is not possible by human
or manual labour t> dig channels
deep enough below the sub-soil water
level, So, we have to purchase what
are called ‘Drag Lines’, that is, exca-
vating equipmant, which are not avail-
able in this country, and a loan of 10
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milli.n dollars has been arranged from
the International Development Asso-
ciation for the purchase of these ‘Drag
Lines’. Already, there are some ‘Diag
Lines' which are in operation, which
have been purchased from Czechoslo.
vakia for this purpose. So, we are
fully conscious of this problem, 1
would assure the hon. Members from
Punjab—I do not see any of them
here—that we shall take necessary
steps in this regard.

Then, the question of sharing of
power production at the Ruhand Dam
between the Governments of Ut
Pradesh and Madhya Pradesh, which
has been coming up quite often in
this House, was raised by Shn
Vishram Prasad, This is very much
under active consideration by the two
Governmen's and the two Chief Min-
isters of the respective States, lhey
propose to settle this problem at a
personal level.

Then, Shri Liladhar Kotoki raised
tne question of low power consump-
tion i;n Assam. The power pos.uoa in
Assam, | may assure him, is not sv
unsatusfactory as he depicied; cunsi-
uering the demand, there was evea a
litdle surplus power at the end of Lhe
Second Flan, With the execution of
the Umiam and Naharkatiya projecis,
the power position will improve ve.y
much. The Koppili project which is
highly promising will genera.e 3,066,000
kw. of power, It is being actively
processed.

It will be seen from what I have
stated that we have a very big task
on hand. At the end of the Thira
Plan, we would have ytilised only 36
per cent. of the usable flow of our
river waters, which is estimated (o be
450 million acre-feet. Even if weo
carry out all our power projects in
the Third Plan, according t> the load
survey undertaken by the C.W.P.C,
there will be a shortfall of nearly half
a million kw. of power vis-a-vis the
demand. The demands have shown
themselves to rise very phenomenally.
The magnitude of the task can be fur-
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ther realised from the fact that for
both power and irrigation projects, we
shall be spending at the rate of Rs, 1
crore per day during the period of the
Third Plan.

It requires all the goodwill and co-
operation of the House and of the
people to carry this great work for-
ward to success.

Mr. Speaker: Shri Hanumanthaiya.
I have already requested hon. Mem-
bers to take only ten minutes each. I
hope they will b able to conclude
their speeches within that time limit.

Shri Hanumanthaiya (Bangalore
City): After listening to me, I hope
Jou will be a little more kind to me.

Mr. Speaker: Even without listen-
ing, 1 am certainly inclined to him.

Shri Hanumanthaiya: I had no
wish to intervene in this debate. It
was only this morning that I thought
ol drawing the attention of the House
to a matter of great importance. I
read in the papers that Russia seems
to have expressed its inability to sup-
ply the plants agreed upon and the
Third Plan target will suffer thereby
to the extent of 7,50,000 kw. I thought
the Minister would have taken notice
of it. I thought he had come prepar-
ed to answer such a grave issue. As
the Minister himself has explained,
there is great scarcity of power in
this country.

The State from which I come hap-
pened to be a decade ago the first
State so far as generation of electri-
city was concerned. It has now the
misfortune of topping the list so far
as scarcity of power is concerned. In-
dustria] advance hag slowed down, the
tempo of our production is adersely
affected and in consequence, increas-
ed national income and per capita in-
come and all that is in jeopardy. From
another point of view, this is a sign
that we are making great progress
When the Mahatma Gandhi Hydro-
electric Works was constructed in the
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Sharavati Valley, experts asked how
such a huge quantity of power would
be consumed by the people of Mysore.
It would be very difficult to find con-
sumers they said. Hardly five years
later, not only that power, but even
the power that would be generated by
the new projects, Sharavati Valley
Project, would very soon be found to
be inadequate. That shows the rate
of progress this country is making
economically and industrially. That
is a matter for gratification.

It is reported that Russia is not in
a position to supply power plants and
accessories to these four or five pro-
jects mentioned therein—I do not wish
to take the time of the House by go-
ing through all the details because
time is very short. if this is so and
the Third Five Year Plan target will
fall ghort by such a huge figure of
7,50,000 kw, it will be a calamity. 1
do not know whether this news is
correct. It has been published in
newspapers. ] understand from this
information that the Chairman of
the Central Water and Power Com-
mission went to Russia to have talks.
Maybe from such source—I do not
know which source; whether it is the
people who participated in the talks
in Moscow or from any other source
—it has leaked out. This leak-out
should not have taken place from the
point of view of amity between
USSR and India. It will be inter-
preted that Russia by being unable
to supply the agreed equipment is not
in a position to keep it; promise.
Russia, a great country which
is making tremendous proztess, wiil
certainly feel wounded in its prestige
if this is allowed to be believed by the
people of India. The people of India
have great respect for the people of
Soviet Russia. They have come to
our rescue in the Goa affairs and in
the Kashmir affairs and in every
tight corner into which international
circumstances put India into. The
goodwill for Russia is so great in
this country that this House does not
want that affection that goodwill, to
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abate even by an inch by non-sup-
Ply of these requirements. I hope
they are in a position to supply the
requirements and 1 hope the Gov-
ernment will take immediate and pro-
per steps because our whole indus-
tria] and economic progress will come
to be slowed down if USSR does not
keep up to the schedule sp far as
these supplies are concerned.

In my State, Mysore, the Shara-
vati Valley Project js under construc-
tion. It happens to be the biggest
project in India as well as the
cheapest project in India. American
aid is helping its completion. We are
grateful to the Ambassador of the
United States who took a very keen
interest in seeing to it that the neces-
sary funds, equipment or foreign ex-
change, whatever it is, were supplied
in time. This project is going to be a
showpiece for the whole of India. 1
particularly feel proud that the Shara-
vati valley area is not only going to
produce the maximum amount of
power, but it is also one of the most
beautiful valleys India has. The Shara-
vati Falls are one of the two deepest
in the world, Its tourist aspect has
to be developed by this Ministry,
though there is another Ministry for
it—this Ministry is, after all, respon-
sible for every construction work—
Nothing has baen done so far towards
this end.

In the Report of the Ministry for
1961-62, power is classified—under
two heads. Under the heading Power
Wing', one is hydro-electric and the
second is thermal. The third deals
with transmission, rural electrifica-
tion and things like that. I wonder
why atomic power generation has not
been included in this list. I do not
know; it may be under a separate
Ministry. But, if it is under a sepa-
rate Ministry, say, the Scientific Re-
search Ministry or some such Ministry
it is time that such generating sources
cease to be experimental affairs un-
der a Ministry of that kind. Scienti-
fic knowlege has advanced to such
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an extent that Atomic power is a
practicable proposition throughout
the world. It is time that generation
of power by atomic energy comes un-
der this Ministry so that this Minis-
try may be in overallcharge of not only
production, distribution and manage-
ment of electric power, but all power,
throughout India. Electricity Boards
and the Central Ministry ought to
develop some co-ordinating policy.
Time has comg when river water has
to be nationalised in the sense that it
is no longer confined to the exclusive
prerogative or authority of the States.
The sovereign authority of this House
must have an effective say in the mat-
ter. And, this observation applies
with equal force to electricity also.

Hereafter, every State has to be
treated with equality; not only equality
politically but equality in the matter
of development. And, water and irriga.
tion are the foundation factors so far
as nation-building is concerned. From
a point of view, External Affairs
seems to be a very important matter.
Therefore, the Prime Minister has it.
The Home Ministry is considered to be
a very important Ministry. The next
man in importance takes that port-
folio. But, gpy man who thinks about
the welfare of the country for a
minute will find that this Ministry of
irrlgation and Power is the most im-
portant of all. In fact, this Ministry
is the centre and all other Ministries
are, perhaps, satellites to the centre
from the point of view of the pro-
gress of the nation. Maybe, this is
now in charge of two mild mannered
personalities.

Shri P. K. Deo (Kalahandi): The
Minister is the Leader of the Rajya
Sabha,

Shri Tyagl (Dehra Dun): What does
that matter?

Shri Hanumanthaiya: But I know
their enthusiasm to make this Minis-
try work to its utmost success is not
a bit behind that of any other Minis-
ter or any other Member of this House.
I want them to do more. I want them
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to make this Minis work with
greater speed towards better success.

_So far as the Gulhatj Commission is
concerned, it ought to have submitted
its report by now. The hon. Minister
said it would come in July. One
month's delay is unpardonable delay
because all the projects that ought to
be taken up in Andhra Pradesh,
Mysore and Maharashtra, have been
held up for awaiting the findings of
this Commission. In the Govern-
ment of India, the formula of bestow-
ing favours on the same person has
become an article of faith. Any man
who is found good for one work will
be posted for 100 works. Why was Shri
Gulhati deputed to an international
conference? There are any number
of kompetent persons in India, in-
cluding Members of this House, as
my hon, friend the Minister of State
admitted. There is Shri Rao and
others. Any one of them could have
been deputed.

1 will have occasion to speak of this
partiality, this kind of making the
same map do everything. This does
not fit in psychologically with India's
socialist pattern of society which
people want to build. If he had con-
centrated on this work and had not
been deputed abroad, by this time, the
Commission, would have completed its
work and we would have been in a
position to take a decision. Every-
thing said and done, the Members of
this House contribute a good deal to-
wards common understanding and an
amicable understanding in this coun-
try.

1f Shri Rao has thrown some Sug-
gestion that we may sit informally and
discuss matters, he has done it with
genuine interest in the amity which
ought to prevail in this country 1
whole-heartedly agree with him.

1 am very happy that no Member

in this House has taken a partisan
view of the matter, whether he comes
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from Maharashtra, Mysore, Andhra
Pradesh or Madras. 1 am glad to say,
we need no lesson on integration. The
Members of this House when they
make suggestions they are inspired by
unity and the feeling of one nation.
Therefore, the Ministers concerned
need not brush aside the views ex-
pressed by the Members of the House,
as not coming up to the mark or as
not being equal in importance to the
opinion of the experts.

Let this Gulhati Commission sub-
mit its report. We will make a study
of it. And [ can assure you that
when the Members of this House
take a decision it will do wrong to no
one; it will not be partisan to any par-
ticular State. The decision will be on
the merits of the case so far as the
utilisation of the waters_ of these
mighty rivers is corncemedj

Dr. Saradish Roy (Katwa): Mr,
Speaker, Sir, | am grateful to you for
permitting me to speak on this sub-
ject.

The hon. Deputy Minister who spoke
just now said much about the poten-
tialities of the major works. But we
find that these potentialities are not
properly utilised. Majar and minor
irrigation projectg are essential, 1
agree. But we find that potentiality
in the major irrigation projects is
utilised to a lesser extent than the
minor irrigation projects. The major
and multipurpose projects are not
utilised properly.

Just now the hon. Minister said and
it is stated in the Third Five Year
Plan that “there should be synchroni-
sation in the programme for construc-
tion of headwords, canals, distribu-
taries, water courses and field chan-
nels so as to ensure that, as far as
possible, irrigation water can be pass-
ed down to the cultivators about the
same time as they get available at the
headworks”. But, in all cases, we
find that these things are not properly
done. As a result, these potentiali-
ties are not utilised.



5579 Demands

[Dr. Saradish Roy)

The hon. Minister just now stated
that the Rihand Dam has been com-
pleted. In the report it is stated that
this dam will store water which will
irrigate about a million acres of land.

Mr. Speaker: The hon. Member is
not distinctly audible. Woulg he
kindly move a little to the front?

Dr. Saradish Roy: Now, I am dis-
cussing about the potentialities of
irrigation water and its utilisation.
The Rihand dam is now complete and
it ig reported that this dam wil] store
water which can cultivate about 1
million acres of land in Bihar. But
we find that no effort has yet been
made to utilise this water for irriga-
tion purposes. If we discuss the other
canal systems, we observe the same
thing.

In the case of the DVC also—I
come from that area—there are re-
ports of breakdowns of locks and re-
gulators on the canal system; these
breakdowns ar. frequent, and the
non-implementation of the irrigation
potentiality is causing great difficul-
ties, especially when the irrigation
facilities and potentialites are not pro-
perly processed.

13 hrs.

Just now, the hon. Minister stated
that six lakh acres are being utilised
by the DVC canal system, but the tar-
get is to supply water for ten to 12
lakh acres of land. Though almost
over 90 per cent of the canal work
has been completed, still we find that
only 50 per cent of the irrigation faci-
lities is being utilised.

In the case of the Mayurakshi pro-
ject in West Bengal which has al-
ready been compl about five to
six years back, though the estimated
project target is to supply water for
six lakh acres of land, up till now,
only three lakh acreg of land are be-
ing irrigated from this project.
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From this, it is evident that the Minis-
try has not at all utilised in full or
the maximum extent the new irriga-
tion potentialities yet.

Next, I would like to mention about
the waste of money in these major
irrgation projects. In the report 1
find that the working of the fourth
unit at Bokaro and two units at
Durgapur therma] plant was delayed
due to “some unforeseen troubles.” We
know what the unforeseen troubles or
reasons are. There were major de-
fects in the construction work. Al-
ready two plants are not working, and
due to the construction defects and
irregularities, the plants could not
work in time. What is the result?
The result is, there is great wastage
of public money.

In the Audit Report of the DVC, it
has been stated that “the estimated
revenue from these three units after
commissioning is Rs. 1.33 lakhs per
day. Besides the Joss of revenue, the
delay in the completion of the work
is increasing the cost of the project at
the rate of Rs. 82,000 per month.” So
it is evident that much loss is incu
due to mismanagement and other
things jn these projects. Many such
instances can be cited. The instances
of avoidable delay and wastage of
money are increasing the cost of most
of the multi-purpose projects.

Now, I want to deal with one of
the most important projects in that
area; it is important not only for that
area but for the whole of India. I am
referring to the DVC to which the
Minister also just now made a refer-
ence. He referred also to the troubles
with regard to the DVC projects. It
is clearly stated in the objects of this
project that there are four important
1ims, namely, one, flood control; two,
irrigation; three production of cheap
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and ample electricity; and four, pro-
motion of all-the year-round naviga-
tion. Let us examine what has hap-
pened. Regarding irrigation, 1 have
already stated that though most of the
work has been completed, still, this
project is not in a position to supply
water to 50 per cont of the lands as
originally estimated, and that too, not
regularly and in time. Regarding
flood control, the less said the better.
The people of this area which is com-
manded by this project say, rightly or
wrongly—I do not know-—that the
DVC is the creator of the floods. That
15 the general impression. The people
have never experienced such unprece-
dented floods before the construction
of this project. The DVC failed to
contro] the flpods during 1956 and
1958. There was an open controversy
on this matter between the Govern-
ment of West Bengal and the Central
Goernment, the Government of West
Bengal accusing the DVC in respect
of the causes of the floods. Regarding
irrigation also, there were conflicting
statements as between the West
Bengal Government and the DVC.
Regarding cheap and ample electri-
city, we all know that the DVC has
failed to supply ample power and at
a cheap rate. Due to the scarcity of
electric power in that region, the mills
and factoriesin the eastern region of
Bihar and West Benga] had to remain
closed last year. Certain electric loco-
motives had to be withdrawn due 1o
shortage of power in this region.

Regarding the promotion of all-the-
year-round navigation, I might point
out that the other day the Minister
of Mines and Fuel expressed the fond
hope that through the DVC navigation
canals we can transport coal from the
Raniganj coalfields to Calcutta. If it
is possible, we should be very happy,
but our idea is that the canals will
not work or will not be able to trans-
port coal in that manner. Even in the
Audit Report of the DVC, they have
said:

“The construction of the navi-
gation section of the canal seems
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to have been undertaken without
adequate study of the traffic pros-
pect.”

S0, it is evident that while the Minis-
ter of Mineg and Fuel had expressed
a fond nope, I have great doubts
whether this scheme will be at all
possible or whether it wil] be success-
ful.

Mr. Deputy-Speaker: The  hon.
Member's time is up.

Dr. Saradish Roy: I shall finish in
a minute or two. Next, I would like
to deal with the canal tax which has
caused much discontent in out loeca-
lity. Large amounts are spent for
irrigation schemes in the country, but
a systematic financial evaluation
should be done about the benefits
arising from the jrrigation facilities
by determining the additiona] yield.
Very often, unrest and dissatisfaction
amongst the cultivators are noticed
due to high rates in the irrigation
water tax which the farmer cannot
bear or the same has very little bear-
ing on the actua] benefits accrued by
them, In this connection, 1 may refer
to some observations made by the
Foodgrains Enquiry Committee which
went into the question of the fixation
of prices. It had said:

“.... unless double cropping is
introduced there is little prospect
of additional production from the
Mayurakshi project and the irriga-
tion system of the DVC in West
Bengal."

At another place, the Committee have
“Id

“While in many areas the ferti-
lity of the soil is satisfactory and
what is lacking is irrigation, there
are other areas where the newly
irrigated lands do not possess ade-
quate fertility. In these areas, as
for example, the command area of
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the Mayurakshi project, the be-
nefit from water supply is de-
pendent upon greater use of ferti-
lizers and manures......

So, 1 hope that the Ministry will
reconsider the whole matter and give
relief to the cultivators.

It may be said that these are State
subjects, but the State Government
says that it is the Central Govern-
ment that instructs the State Govern-
ment to fix cana]l water tax at a higher
rate.

The other day,the Minister of Mines
and Fuel assured us in this House
that he is willing to increase the rate
of coal price if the coal mineowners
fulfil their targets, So, I may say this;
while the industrialists are given im-
petus for increasing production, simi.
larly, the canal water tax should be
reduced so that the cultivators get an
impetus to raise or increase food pro-
duction.

With these words, I resume my seat.

Shri Harish Chandra Mathur: The
hon. Minister of State asked for the
whole-hearted cooperation of this
House. 1 may assure him that such
cooperation will always be available
in abundance, but what is urgenily
needed is more vigour and drive in
his own Ministry, the reorganisation
of his Ministry and reorganisation of
the Central Water and Power Com-
mission. If we examine th, perfor-
mance of this Ministry during the
second Five Year Plan, we will ob-
serve that the qualities of leadership,
which this Ministry is supposed to
bring about, have been completely
lacking. They have not taken any
large major policy question in their
hands and they have not been able to
persuade the State Government to
go that way.

Take, for instance, the question of
uniform rates. When 1 asked the
question the other day, the Minister
only told me that he would communi-
cate my views to the State Govern-
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ment. I thought it was not my views
which had to be communicated to the
State Government. It was the func-
tion of the Ministry to come to cer-
tain conclusion on policy matters and
see that those policies are adopted by
the State Governments. If we look
into the report, we find that they have
chalked out a programme for certain
training. But they have not been able
to find trainees. Instead of 15 per-
sons, in the last course they could get
only 3 engineers from one particular
State, Kerala. This means that there
are no qualities of leadership in the
Ministry and no influence which it
should exercise over the State Gov-
ernments.

If we look at the performance, in
the second Plan, we had to produce
an additional generating capacity of
3.5 million KW. But the short-fall is
1.3 million KW, i.e, more than 33 per
cent, which is inexcusable, The hon
Minister explained that it was due to
shortage of foreign exchange. Was
the shortage of foreign exchange only
limited to this Ministry and to these
important power projects? My infor-
mation is that it was not due to
shortage of foreign exchange only,
but because there were delays and
things could not be done in time. As
against a target of 3'5 million KW
in the second Plan, the achievement
was only 2'3 million KW or some-
thing like that. Now, they have got
to put up 7°7 million KW in the third
Plan. The number of projects which
they have got to put through in the
thizd Plan i about 53 hydroelectric
projects, of which 21 are new and 41
therma)] projects, of which 25 are
new. Look at the colossal task they
have got before them. What have
they done to gear up their machinery
for achieving these targets? How
will they be able to inspire confidence
in the House and in the country, when
we find that even in regard to the
much smaller targets guring the sec-
ond Plan, the short-fall was about 33
per cent? Therefore, 1 feel it is very
necessary that there is a good looking
at the entire problem before them.
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I would suggest, in the first instance,
that the Ministry itself should be
reorganised. If they have an ICS
officer as the Secretary in charge of
the Ministry, I would certainly recom-
mend that they must have two Addi-
tional Secretacies, one for the power
wing—he must be technical man; I
would like to make that absolutely
clear...

Shri Hanumanthaiya: Why do you
want ICS men?

sor: Harish Chandra Mathar; I
du not want 1Cs men, Ul tney must
nave an ICS map as Secretary, toey
must have at least two Adwtional
Secretaries, ole ior the power wing
ana another ior the water wing. The
\rouble at the present moment is that
al] the cases which are referred to
here have got to go back for certain
back-ruferences and it takes time. For
instance, if there are certain objections
from the finance side, there are back-
references, resulting in delays. These
delays come in the way of the imple-
mentation of the schemes. If you have
a technical man in the Ministry as
Additiona] Secretary, he will avoid
all these back-references.

Shri S. M. Banerjee (Kanpur):
They have got Joint Secretaries.

Shri Harish Chandra  Mathar:
There is one Joint Secretary, but he
does not know the power side at all.
Therefore, they must have two Addi-
tional Secretaries, We must do away
with the Joint Secretaries and the
number of Deputy Secretaries and
Under Secretaries also. This paper
work and unnecessary correspondence
and queries will be short-circuited by
these two top men in the Ministry,
who will be able to pull their weight
and sce that the major schemes are
put through. In some cases, there
was delay even for supply of steel,
which was available in abundance,
but simply for wmat of pull, it was not
made available in time.
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Dr. M. S. Aney: How can the Sec-
retaries and other top officers work
without Under Secretaries below
them?

Shri Harish Chandra Mathur: This
unnecessary administrative parapher-
nalia is not at all necessary. What
they want is technical men. This
myth of technica] men not being able
to do administrative job has been ex-
ploded long back. We are having
this hangover from imperialism. The
technical men must be given their
due place. It is part of their train-
ing; engineers get training in the ad-
ministrative side also. If something
has been lacking on the administra-
tive gide, it may be strengthened in
the course of their training. This
myth must be exploded and unless
and until that is done, we will have
the same sad story being repeated in
the third Plan also.

I come to the Centra] Water and
Power Commission. [ do not believe
in mincing words and drawing a cur-
tain over ugly things. I have tabled
a question which is to be answered
next week. I find my suspicion has
been strengthened by the observa-
tions of my friend here, who spoke
with a certain knowledge, that all
is not well with the CWPC at the
highest level. I think we should cut
out this job-hunting and patronage
business. 1 know there is a lot of
wire-pulling in the political circles and
in regard to political appointment.
But if we permit this patronage busi-
ness to percolate into the administra-
tive side, it has a great demoralising
effect. I would like the Minister to
explain and clear before the House
why it is said that all is not well with
the CWPC and that there have been
certain appointments which have re-
sulted in serious discontentment
among the senior-most men.

Having spoken about the need for
reorganisation of the CWPC, the need
for giving better health to it and the
need for cutting out job-hunting and
patronage at the highest level, I come
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to my third point. Shri Igbal Singh,
who was the first to speake from the
Congress Benches, wanted the Power
Commission to execcise control over
the State Governments and the various
projects under execution. I think
it was also implied in certain speeches
which were made from this side and
that side. I cannot appreciate the
dragging in of district politics and
State politics on the floor of this
House. When the suggestion is made
about control, I feel they forget the
resolution by which this Commission
was constituted. After due delibera-
tion and careful thought this was
constituted only for initiation and co-
ordination. They have not been able
to do the work of initation and co-
ordination. If you give them the
power of control, which is unconsti-
tutional, which is only adding insult
to injury and which I strongly and
stoutly oppose, that will only inject
in this Power Commission a feeling
of administrative bossism, instead of
expert knowledge and expert opinion,
which it has to give. My friend for-
gets how this Commission was consti-
tuted. The Chairman and the mem-
bers of this Board do not come some-
where fom heaven; they are all drawn
from the State cadre. Who is the
pre:ent Chairman of the Board? He
was the Chief Engineer in the Punjab
Government. Who is now going to be
our new Chairman? He is possibly an
illustrious engineer in the Madras
Government. Who was his predeces-
sor? He was from the Hyderabad
Government. Who was his predeces-
sor? He was the Chief Engineer in the
Rajasthan Government. Sir, we want
not only to go against the provisions
of the Constitution, but we also want
to insult the State Governments and
entire engineering staff working in the
the State Governments. That will
create serious complications. So I
strongly and stoutly oppose this idea
of control over engineers. They
have a definite purpose to serve, and
I wish that they confine themselves to
that purpose and discharge their
responsibility in that connection.
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Another point which I wish to co-
ver is about the constitution of the al-
India services. This point has been
hamered by me for a long time and
and now it is agreed that we will have
an all-India services. When we are
constituting this all-India service, I
wish the grades and status of the en-
ginees in the all-India service is in
no way inferior to the grades of the
IAS services. We must give thig fee-
ling to the engineering staff and to
the country that the best type of our
talent has got to be drawn to the en-
gineering service, and now they are,
at the present moment, concerned
with the constitution of the engineer-
ing service 1 wish them to take a par-
ticular note of it.

In another two minutes, Sir....

Mr. Deputy-Speaker: Order, order.
There is a large number of speakers.
The hon. Member must conclude
now,

Shri Herish Chandra Mathur: Sir,
I have to develop one point for which
[ will take another minute and half.
I would like to refer to the question
of rural electrification. I had drawn
the attention of the hon. Minister,
the Planning Commission and all
of them here as to how on earth they
have made these allocations for rural
clectrification. In  the rural electri-
fication, a particular State has got Rs.
30 crores—I do not want to name the
State—another State got Rs, 9 crores,
a third got Rs. 8 crores, a fourth Rs.
7 crores and Rajasthan got Rs, 1.2
crores. What is the justification for
all this, I cannot understand. There
is such a simmering discontent in the
State about these allocations which are
made through the Planning Commis-
sion that one eimply fails to unders-
tand the justification for it.

The last point which 1 want to men-
tion is about the large projects which
my hon. friend also mentioned. These
large projects must be taken out of
the State sector and must be kept in
the central sector. We have the Raja-
sthan Canal. We are all proud of the
Rajasthan Canal project. Ewveryone
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is proud of it. It is a national project.
But the Rajasthan Government would
never have taken up this project ex-
cept in the fourth or the fifth Plan.
We are already surplus in foodgrains,
we do not need it. This one project
which gives benefit to one district has
b-en responsible for the starvation of
another 25 districts all the time.
Therefore, if the hon. Minister wants
that these national projects covering
about Rs. 70 crores are to be in the
State sector, they must provide addi-
tional money. I demand that at least
R=. 5 crores to Rs. 10 crores be provid-
ed for small and minor irrigation
projects in Rajasthan and  another
Rs, 6 crores to Rs. 8 crores for rural
electrification in Rajasthan, if any
semblance of justice is to be given to
those backward States, otherwise the
present programmes and plang are
only perpetuating the backwardness
that is already there.

Shri Shivananjappa (Mandya): Mr.
Deputy-Speaker, Sir, I congratulate
the Ministry of Irrigation and Power
on some of its creditable achievements,
While supporting the Demands for
Grants of this Ministry, I would like
to impress upon this Ministry the
chronic shortage of power in the State
of Mysore. Shri Hanumanthaiya in
his speech, incidentally, has referred
to this particular problem. The power
position in the State of Mysore is
dismal and discouraging.

Mysore has done some ploneering
work in the development of glectricity.
In 1902, the first hydro-electric gene-
rating station in Asia was established
in Shivasamudram. After that Jog
and Shimsa were established. The
total Firm capacity of all the three
generating stations is of the order of
1,40,000 kilowatts, but the peak load
in the evening hours would come up
to 1,70.000 kilowatts. As a result of
this, the existing industries in Mvsore
cannot b= provided with electricity.
Irrigation pumping sets, =mall-scale
industries and industrial estates, all
these things suffer on account of
shortage of power,
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I want to bring to the notice of this
Minist-y the shortage of power in the
State of Mysore especially in the field
of agriculture. Two Pelton Whell
Buckets at Jog failed due to heavy
load and fatigue. These have top be
imported from abroad. Due to their
failure the State Electricity Board
stands to lose about 12,000 to 18,000
kilowatts of power. Moreover, two
ferro-silicon plants at Bhadravati are
waiting to receive power. About
25,000 kilowatts are required to run
two ferro-silicon plants, Added to that,
the total requirement of small-scale
industries in Mysore State is about
20,000 killowatts Machinery worth a
crore of rupees is lying idle for want
of electricity. The Mysore Electricity
Board has taken all possible steps to
minimise and save electricity by effi-
cient and economic management,

The measures they have taken are:
firstly, to ease off load from the
Mysore Iron and Steel Works, Bhadra-
vati to an extent of 10,000 kilowatts
on the average every day in the
evening hours. This is in spite of the
fact that staggering of holidavs has
been introduced in all big factories
an4 high tension consumers from the
last vear. Secondly, the State Elec-
tricity Board has cut down 30 per
rent in the contract load during the
svaning peak load hours. Thirdly,
i=rigation pump-sete have been allow-
ed to run hy shifts. In addition,
anplieations for new installations are
not considered and this causes great
hardshin on the peoole of Mvsore
The rconomv of the State might totter
at anv time.

To remove this difficulty. the Mv=ore
State Electricitv Board has submitted
*wo proposals to the Government of
India to augment its power resources.
One of them is to install two package
sets of 12000 kilowatts at a cost of
Re. 1 crore which may involve about
Rz 90 lakhs in foreien exchanpge.
Mvsore State is earning forelgn ex-
rhanege to the extent of Rs. 12 crores
hv exporting manganese ore and Iron
ore, waste silk. anda] soap and sandal
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oil, coffee etc. We urge wupon the
uovernment to provide Rs, 90 lakhs
toreign exchange so that we may be
able tp install these two package sets
10 augment our pOWEr TIesources.
Secondly, the State Electricity Board
nas recently resolved to install a
number of diesel engine sets to pro-
vide electricity for rur-al electrification
angd small-scale industries. These sets
wil] have to be imported from the
rupee-payment area, from countries
like Czechoslovakia and East Ger-
many. I request the Government of
India to give the necessary import
licences to get these diesel engine sets.

Another point I wish to make 1s
about the vexed question of distribu-
tion of the waters of Krishna and
Godavari among the various riparian
States. In recent times this has been
engaging the attention of the Govern-
ment ot India and the States concern-
od. The Government of India has
evolved a national land policy. It is
high time that they evolve a national
water policy. That national water
policy must make for fair and equi-
table distributlos of river waters
among the States concerned. Before
it lays down certain principles, the
Gulati Commission will have to take
into consideration the net drainage
area, the net sown area, the net culti-
vable area, the scarcity affected area
and the population. Mysore has the
largest contribution to make in res-
pect of every conceivable item com-
prising the Krishna basin, namely, it
comprises 44,8 per cent of the drain-
age area, 47.6 per cent of the net
sown area, 47 per cent of the culti-
vable area, 58 per cent of the scarcity
affected area and 40 per cent of the
population. Taking all these factors
into consideration, the entitlement of
Mysore State to Krishna waters is mno
less than 474 per cent of the Krishna
waters.

But the so-called 1951 allocation did
not take any one of these things into
consideration. The object of the 1951
conference was to select some projects
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and not to allocate all the waterg of
wnese two civers for all times to come.
in fact, some of the States like Orissa
and Madhya Pradesh were not invited
10 this conference and the States like
Mysore and Maharashtra which atten-
ded the conference did pot consent to
the 1951 allocation, There is aun
attempt by Andhra State to divert
Krishna waters to places other than
Krishna basin. This must be stopped.
The needs of the basin must be given
top priority. In view of this, the 1951
allocations are morally, materially
and legally defective and would only
help to perpetuate misery and poverty
in & large tract of territory.

The Krishna delta in Mysore State,
which 1s a famine-stricken and scar-
city area, 15 one of the driest places
in India, next only to Thar desert
Hence, there must be de novo alloca-
tion of the waters of Krishna among
\he States concerned on the basis of
contribution of each State to the basin,
viz., drainage area, cultivable area,
net sown area, arid area and popula-
tion. The Government of Maharashtra
has made the same plea.

I hope the Gulati Commission will
submit its report early and I wish
tnat all these disputes wil] be settled
amicably among the States concerned.

Mr. Deputy-Speaker: Shri Bal-
krishna Wasnik. I find he is not here.
Shri Bagri.

Shri Warior (Trichur): I suppose
those who have moved their cut
motions will also get some opportu-
nity.

Mr. Deputy-Speaker: The cut
motions are taken as moved.

Shri Warior: Ewven then, certain
explanations are called for in regard
to certain points,

Mr. Deputy-Speaker: I have got all
their names here. Now Shri Bagri.

st am@r (fewme) o sTEw
Wy § e 39 A7 9T /7 fawE
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¥ Aty # & ara Fhrardy aTF Wy 7
16T e i Ay i g g guT g |

§1% 73 wreT & wewe ot ferd
1 q7% & frasr 237 asr T &9
#1 & qiz ¢y wa7 T A KT
A T o 317 OFT 9@
T ¥ 1 TF F7 AT T GO WA TF
qrm‘rir{:ﬂmt{lem
AT ATTT F AT FT AT FE A9
oYz famew & &1 ag T OAT & qaA
qT & | wre fgegema a1 @ wa fqaa
AL A FAT €T XA AT HAT HAA
¥ g A1 9z TAAT W AlA " q
eI QN W SATE A { T
W7 T% 9 AATAR § TT AHTA
agt aam =¥ a% ag 29 famfat &
gy @M waw ¥ fag w4
WHOET ® GTT @AY qE 47 afgT
sira3r Fragasdt @ qaTEr § W
w4t 7 W qUTET § a9 a% @ W
&7 Frfy, AfF AGF T FHAT | TARX
w1 %z #3 fz 7 warw w1 w%e fadw
qEt ¥ | ¥ QO W & 0N 6
¥wr %1 Forer 7t e o & | o
WTerATT ¥1 7 T TG 6wl awwn §
W wgt T aeaar @ ) T W A
¢ o s g & g fafamn 5T
wreaT § Wi 3w Ofa Aifa & S aesw
g{fasr fafaesd <9 @ & | 7@ T
aTa T @ & AT § g A AT @
t 1 T Wi frard o 4%
TE AE OF TH 47 o F A
a ® & 7@ T ¥ faq §9 s
@ da A @

JreTe WERT ¥ AR (0 A1
ity Y WTT F7 ATHT THA &1 AT
3 e § W ag W T AT gy
{ afes fggeam &1 TOTE A R
wTa WrEETf WY §1 AT § §T
wfwar W md &1 Wy w3 § wife

827 (Al) LSD—S.

VAISAKHA 31, 1884 (SAKA)

for Grants 5594

€9 ¥ ¥ o A w1 Ay w1 2w
qary & wiireg 1 7g 2 A iwaa
st & g9 P 7@ afed faan wden )
W & fegea ¥ quR geet &1 A
afoa} qge ¥t @ ITT e e o
arr & gt v gdhra e iR
® Iq Wig T gEEw FU |
gy qr  fram afsr eEfag
aft fF wR at 37 g
a7 fw v qrdr #t faer q¢ ot am=
¥ 72 gy ot ¥ wET A1 39 F Zad
gro e fad ot frmmer 2 8 99
wireq & frert fs oy &7 o dm
1 37 ¥ vare fad ) A WA ¥ W
wae g & P Ow 3§ were A1 e’
w3 gwy we § 3N fad ag Ay
aw ft Aff av gFT Al W AA ¥
W= W e @ s afeat @
WR ¥ {aT T g g T
fagre ¥t @ @ afeai g we g
T AQIT & A T T ¥ &Y T AW
wgen wigan g fis ora & afedt &1 waw
s § a7 & ag gwwa § fe oag
ot w37 & e 3@ & oF & SR
™ W W weTy s £ Ag W OW
oA & g AAHrE Y AT o g
fergeaT &1 weaTo AT 1w § o
fergeam &1 wara e A fggem
¥ Fa¢ Al 1 fadh goT AT o
{’tqz&hﬁ#m%ﬁmﬂﬂ%h
gage ¥ war A% & 39 wmarw Afed
® $7r ot o | W T T AN
1 TR T Wy &) W R g o e
o fagre % afeat §f o 7% 39 9
a1 g% aiw a1 w7 fewml aw I
QAT AT G AT AT AT § T T TE
o uw & &5 wreyr R doen
o agy 7@ af oF 5T § w
are & f orgt o e g & I §W
qrft wre agw amar @ &Y dver g
I% ¥ uww agar & § ¥few ag JFamw
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Y azet 8, afre o aw At e HEEAT AR ¥ WL 9 AAY | wgt ¥
b o o fif cmEt sf o sl ot T wrE e arem i gL L L

qx qrAt A faw | w9 W 2feq e
¥ (@ 4y agEr fardt wga
T 1T F TATH UTTH W AW
g ¥ TN IW {w T AN a7
qET /A T AT F WG] ¥ IAH
el fem|r % 9% a7 & &9 qra s
Thal F1 g7 T & & faqr Ffw
QAT IH T o F=L AT A WA
& o T FIC A% Afa Afa o aiw
gt A daw A ST ar

f& 37 72 #1 77 faedT wrara afeat

& 9T 9T A9 T FT T A g
ST FY ATAT GGAAT AT | oA F vy
QG &Y AT FI@T § AT I & vy F
Ty &1 fagwa & ag o w9 w7 A
wTgaT g fF @ o & o < safwadi
FRIA @I AICOE Tiwi &7
FTH I A | TH ¥ O o 3w Ay
g€ ST F1 I5T0 ¢ W IEN fag
gt ag vaT<r famen wer F T 93 )

WTAEA FT g § 7 0% ai atay
W afe vw @ & W qiu oA
T WA ATAT FT FZ W W w7 )
& f& wrg wIs 7@ 6 feaw &
difad 1 s MWz Ay
4| I8 ¥ AIRT 2T ATAT & | Wik
#1978 FRT FAT TEAT & 1 T A &
mq g fasaraam g aw oar @
wae 33Y & fag ofw aff st ok
IH FT 79 i 35T & W A wrir A
AET AT § 1 TEfay WU oW o
AT #Y KT A9 F) ACE I5EAT & Ay
T IFA § WRTATC 8] g2 A7 wifgw )
WTHE AT H R WA e qOgT §
f Foram o oo & ame Wl w73
wt AT g W S, g oY v
€ 7 3 At s 7 wg fean e gt

IR AN WL, WET
Tg WET g

ot wrht : wwe aw A
ferymr & ot e fm gur & s
AT | qT FT qAwr @ | gl
¥ W= 9y WA oRagy a9 0
& 9 s qeer T2 W Wit
¥ and g e 20

& um ¥ wif son wgm g v
gL R, ot @ Afew W feae @
% @y oA @, mAT s A ow
fisdr & weag WX gzl W gy
& w70 IW QAT W1 T g wwew ¥
o ag feam sam ww & At W
HAT | A AT TEE fAq sqree gt
TF wET T 9w @ 1 iy aew
W T w5 mmer v
w3 W T [EFH T Wi 6) wer
frar ond | ag ot wxfire e s 1@
¢ o 1@ 3wt faeew ¥ awrer w
gy w7 frar & o7 g9 qrew o
T g7 § v fr @ gew wmw
ST AEG § |

AT T & O v9% fag femat
Fgommiw fomamr g 1w Rw &
WRT T ATAET AR A7 A1 T v
#zx & formr o, dzx & AT dew Y
nt &fem 97 37 % QAT F awEw w00
&1 @19 Wit a9 ag S war W gfaa
T fame Wi Tee@ &1 a1 et
oA AET fear @ wHT W 59T GuET
wifT g 1 avs T fear m st
fe & & ot it gy gl o <t § o
FLHT ¥1 gaw Aifa w1 sfonw g
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g1 fF &7 & 3 97 —awrd w0 F
aft & o€ | wx e e W
&1 o7 faar o, @t ag 9@ & fAg a7
& W | s fafaeex T @
g2g= WA fear 9@, @t | W=
et & frarz 9z wFd | 7w favw oy
F=4 ¢ f et w1 3 i & g,
fae %1 ag g% ¢ 8% | T goe
s Fr oA g, LI IE
Afgm w1 913, ot 9z 3w & fay vy
FT FTH AT | TAT 7 FTF 9T GAR F
ATE AFATT ZR | AL Fg 1 qaqewT
g & fF 720 & Agaa ¥ 9w 6
wed far S g g@ gAnEt &1 T
27 1 937 faar 9@ |

wgi a% fasei &1 qey &, faoret
T % T A A, Afew gw oW
IART agT HA T 7« FoFy wmav a7
9 a1t F @ ag gt fF ot e
ar &7 & w1 foar O qi, 3@ ww
faoret % aew Wi 2759 & o, Afew
# 7 vz WA § 5w ¥ qw A
s aw A g & | WK oA
worv & fag fas=r & 9 &7 &,
A At ¥ ZaT-dew W o wfeg
HIT &7 7 O agEr F Fag gvey wy
AT ® AT 91few ) W faee
F1 d@ frea femdl & &7 & faxg
qerar WA, qAr @y W afaw ®@
AT & | W faorely w1 G0 & A
e ¥ fag, a7 a8 wHadt & 091 F1
wEEEE 7 ¥ fau A a8 a9
sl § e feer @ agfaad
qga & fau &9 # @ smgm, ar
™ ¥ 2w w1 yafy o fawrr A3F 2w,
afew 7z ¥ %7 IR T -G g )
ST AN K AIEHT HI AT T TAY
o1 fao=t &1 me 9ra § ug-
eraTs 1 FaTt & P Y far s,
oY 55 arT &1 w9 & s 5@ 3 § quEa

VAISAKHA 31, 1884 (SAKA)
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& @ WITRT AT g TU A4 WK
anET & T 9T WA |

Shrimati Yashoda Reddy: Mr,
Deputy-Speaker, Sir, while interven-
ing tnis morning in the debate the
hon. Minister of State very correctly
pointed out that though a total poten-
tial of irrigating 37-56 million acres
of land from irrigation projects was
created during the two Plans, all that
potential that was created could not
be utilised for a variety of reasons.
He also said that barring one place
in Madras and another place in An-
dhra it cannot be expected that that
potential could be utilised very soon.
I would like to suggest to the hon.
Minister why sometimes this poten-
tial cannot be utilised.

In many States the farmers are
asked to dig the field channels to irri-
gate their own fields. It has been
found many times that either for
lack of economic power or for any
reason the farmer is not able to dig
the channel. So, I suggest to the
Government that if any farmer is not
digging these fields channels and thus
utilising the potential created, the
Government itself, whether it is the
State Government or the Centre by
giving the necessary authority to the
State Governments, should build
these field channels and recover the
cost from the beneficiaries. This is
one thing that 1 would like to place
before the hon. Minister for his con-
sideration.

The second thing is that there has
been a feeling that the construction
of our dams is not only for storing
water for power and irrigation but
also for seeing that enough cushion
will be created when floods occur.
But we have found from experience
that in areas where floods are quite
often this so-called cushion in these
irrigation projects is not upto the
capacity. So, I would like to
suggest that in future designing and
construction of dams greater cushion
should be provided. This, I am tola,
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can be done by a little more expendi-
ture on he ghtening the dam walls.
The hon. Minister may say that it will
cost a little more. Certainly, it will
cost a little more, but the damage and
misery that you are going to avert by
tus lttle more expenditure is cer-
wunly worth while.

But today what I have to say here
is about the famine areas. Irrigation
and power have been very important
fields of economic activity in our coun-
try and power needs are pre-requi-
site for industrial production We have
had so many multi-purpose projects
which the hon. Min'ster was pleased
to state. But as far ag minor and
medium irrigation js concerned, spe-
cially in scarcity areas, Government
has not taken enough interest. I am
say.ng that because I come from such
an area. In Rayalaseema, Cuddappah,
Kurnool, Anantapur and Bellary,
which has now gone to Mysore, are
the scarcity areas where the rainfall is
very scarce and the economic condi-
tions are absolutely backward. The
House will excuse me if I refer only
to these districts, I am just placing
before the House the difficulties of
these districts because I know the
difficulties there. There may be
many more tracts in India which
are suffering under the same condi-
tions. But I would like to place be-
fore the House the conditions that are
prevailing in this area.

The Indian Irrigation Commission
of 1903 saying where irrigation should
be taken care of most by giving a
basis for classifying particular areas
ag famine and scarcity areas has said:
“As a general rule tracts in which
rainfall is most liable to be incon-
siderable defect from the average are
those in which famines are most fre-
quent and the injury of drought im
the aggregate greatest. The frequen-
cy with which the rainfall in any tract
falls seriously below the normal may
be taken as the best general index
of its needs for protection by means
of irrigation works."

MAY 21, 1962
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The Indian Famine Commission of
1878 states:

“The region in which the ave-
rage ranfal]l js between 20 to 35
inches is that which suffers most
from droughts.”

Again, the Census Report of 1951
in Appendix IX on famine and pesti-
lence says that those districts which
have rains between 20 and 30 .nches
suffer most. These are the bases on
which you should judge a famine or a
scarcity area. When I apply this
yardst.ck, I find that more than seven
or eight districts in my State come
under that Morever, Rayalaseema is
subject to more severe condit.ons due
to greater frequency of successive
dificiency. I would like to state before
the House the analysis of ra.nfa!l for
57 years, that is, from 1887 to 1931.
1 would like the House to note that
during these 57 years there was
drought in these d.stricts 12 times
due to the failure of the South West
monsoon and 24 times due to the fail-
ure of the North East monsoon, that
is, in 57 years there were 36 times
when there was faming

Even in the Twentieth Century in
the recent period economic conditions
in these districts have not been very
satisfactory. I may quote from the
report of Fam'ne Area, 1906-07:

“Towards the end of 1920 dis-
tress again felt jn parts of Gan-
jam, Kurnool, Bellary, Ananta-
pur and Cuddappah, 1921-22 re-
lief works opened. 1924 another
famine. 1927—31 and 1932 famine
works started. 1937 reported
famine aga'n and jn a very severe
form, 1941 failure of South West
monsoon in June, July and August
and of North East Monsoon In
October.”

So, 1941.42 was a year of great dis-
tress in these parts and relief was
started. Again from 1942 to 1948 con-
tinuously relief workg were started
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There was famine again in 1951-52
and near famine in 1955-56 and in
1960. In 1951-52 it was the worst of
itg kind. This has been the recurring
feature of the last so many years,
nearly 100 years, in these parts of the
country,

We have had multi-purpose projects,
Certainly, India should have them.
But of what benefit are they to the
people who are living every day from
hand to mouth? They do not have
enough of food. There is no water.
Ever. drinking water is not available.
We want power projects, But we
must also think of these tracts which
are ahsolutely backward. If there is
one diseased part in the body, certain-
ly some attention should be given to
it. As long as a'l the parts of the
country are not paid attention to, the
country cannot progress. After all,
India should be treated as a whole.
I am not pleading for Rayalaseema
alone; there may be many other places
like that to which greater attention
should be given.

of it, It was one of the worst famines.
There was large scale migration of
population and loss of human and
cattle life, It was of such magnitude
that it drew the attention of our
Prime Minister, Pandit Nehru, and he
immediately sent the Bhattacharya
Committee. But I do not think any-
thing very much has happened, ex-
cept that the Committee hag submit-
ted its report.

Mr. Deputy-Speaker: The hon
Member should now conclude,

Shrimati Yashoda Reddy: I shall
lude in two mi 3

There is a particular village by the
name of Manchinelluleni-Vuru. I gee
the hon. Minister smiling. The name of
the village is village without water. It is
in my constituency, As the very name
suggests, it is a place without water.

VAISAKHA 31, 1884 (SAKA)
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1 have many more points to make,
but as the t'me ig limited, I would just
like to refer to two or three imporiant
ones. Whatever may be the merits of
major schemes, medium, minor and
small scale schemes should be taken
up in these areas to give them eco-
nomic stability. In this respect there
must be greater cooperation and co-
ord nation between the Ministry of
Food and Agrculture and the Minis-
try of Irrigation and Power.

You give subsidies. But these sub-
sidies do not help the poer farmer.
As a result of red-tapism (Lhere
are inordinate delays and by the time
he gets it, it is not of much use to
him. 1 suggest that loans, which are
recovered in instalments, should be
advanced to them,

Mr. Deputy-Speaker: The hon.
Member should conclude.

Shrimati Yashoda Reddy: Let me
refer to one more point and conclude.

More small-scale industries should
be started in rural areas, so that the
economic condition of the villages
may be improved. Then, Sir, I want
Government to introduce crop insur-
ance in areas where there are recur-
rent famines and floods. Where water
is required for agricultural purposes
and industrial progress, diversion for
power should not be permitted. Per-
haps, in no other country in the
world is precious water utilised In
such wasteful manner, As Brisham
Yung said: ““No man has a right to
waste one drop of water which an-
other man can turn into bread.”

So far as Rayalaseema is concern-
ed, it is a question of life and death,
of food and bread, and not power

industry or anything like that

at freafa amit ($roow)
JUTEAe WEIEy, g9 & $1€ aw Y @ iy
ferer€ W farsrelt %7 gfawrd i
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ITAew FTT A Fg w10 AT § 1 AT qT ATR IAFT AALTT TAT HTAT @0

qR wwE ¥ arq sz gy g fe dn T AT §Y g% a7 I4T IR 9T

FEIAIZ T AT F A2 AN AL FH Y A1 IAFT AAT TIAT | TZ AT FEAHTT

g, 316 ¥ F, aqr 3797 feidgdz
®1 & agy $9 =qra frar amam @0
# ¥z & wiar § a7 LTI A &y
gfear & 1§87 TIFAT &7 IZIEA U
T /T g1 § 0 ag o P §, gaw
o & =
“An area of 269,725 acres in
Andhra Pradesh and 7,40,584 acres
in Mysore will ultimately receive
irrigation benefits. Under the

sanctioned scheme 1,08,000 KW of
power will be generated.”

This is the target fixed by the Plan

sauE A I ia s g ad
sfea fpr i aig T3 g 1,30,000
% &I faarf aow FaaAaE gt g
FgraauFEa & 2,30,000 TFT
# faar§ #1 gfrad soew g§ &
wiFd Iareqe wgI=q, 7 €A (67 w1
ddr FaT g | Aoz 4% FAH W AT
aF qAT AT UE F 1 T AT HY AR H
7T #C AT F ey omar & 0 fm
BrEEA &1 a1 Faar sran § wore I
fsfres gimie frar o3 o gree
o & | 919 A1 7% feTT 9
Fq ol | 985 ¥ g A AT 97 WY
Ia® afcd § A qrAr ® qoard g
w91, IEF! g7 FT A ferdiz
SIEHEW R, TWAGTL wHEWE )
qg ama fafem A o d sg wr g
& wraAra H4Y ot F qrdar v g
ffaesr afT 9T 9% qhEde &@&
g% w9 A AT A1 W o

"I AFATEIAA TR w1 20-
ow femn & 1 wra frar & wgd § s
WL T TAT @I §, TAT Ayar g, A

QFITATE &7 AT G R, TF WeW gAY
wifgd | I98) 90 g2 g Wifed fs
Tz A A1y g AT | w9 F A9 7
ag W g wg g dv @ €
AT 7T TET TE ¥ §IT BT OHFT TH K7
T %1 &ew frar g YT o 33 899
WY Y §9F g F7 @ 1 &, THEH
&% fgr a1d | FATTIA FEH &
A g sz A A gE R, W
T w1 & fag wmo w1 wfzd & @
= %1 o fErs 530

wfw v savr Y faar man @
T ATEN H WITH GTHA AT H 1T T
gwar Ay 341 1 g | fafar e
2z arga 7 71 2 e A |wad §, wedr-
ooy foad & are § 7491 urow & fae
&3 ¥ aq &< faay Imar arfed 1 F ww
goda wang | ST s da A g aw
& A qrET U3 qra7 e § IEw
Ffd g7 wgl &1 froer g Ffowa
& 1 ardy wfeer ot geargz frarmar g,
T TEAEZ F F fw F Wy aarE
a1 § WY wgan § s ag geavddw 7O
¥ gaw § 1tz &1 F 2 agan fF
Fet arer & o T 9F W gEeT
e g o SR DE H1F w0 &
faw ga®1 g &1 & o 9F ar
g & sredegTee aeEE ¥ fag
e

7 dq 1 ¥ qAT ael &
HTHA AT ATEATE | H A4 &9 9y
¥ ¥ A Ag T g e w7 AW
WA FEAT AFATE | FOOT W AT
& art # o feecqe & TA% art & &t
itz tewt ¥ far mar 9t Wi
forarer s g grag # W gwn d, ae fag
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59 ared fsar mar qr f &Y #17 &t
aid ¥28 F) wifwe v @ | a8 0w
I§feq Marg a7 07 & faq wroa
gt o1 1 3z felew adhe qT oA W
AFE FTF & I T $PET ATE T
af 9t | gafay & uT agE ¥ TS
AT g 394 A A IFIT wE 1 £
Fiz w32 ST e qaa # weav wifzgd
1 78 Fgr 747 3 fF d79 e e arax
sfaqs & w1 a8t gre faar =4,
AR qrAY & fag fareadi § 1 7qe
|rza ¥ garaT & fF g R Q= w1 OF
OF 06 SAfAT e & I9d AT g
AT ITHT AT TEC AT § 1 EI0T4E
qifadt A% W13z $TT 7 A AleFA ]
agfasga A o & 1 gafag d
qrO® AT TG FT TG @A AqWgan
g | oW Fa@T F weae o qfcar
@ T IR —

14 hrs,
Extent in thousand Percentage
square miles
Maharastra 26.4 26.5
Mysne 6 44.8
Andara Paadesh  28.7 28.7

“The gross cultivable area in the
entire Krishna basin is of the order
of 50 million acres distributed as
under;— 1

In million Percentage
acres

Maharastra 13.4 27
Mysore 233 47
Andhra Pradesh 13.3 26

The net sown area in the basin is
of the order of 38 million acres dis-
tributed as follows:

In mjllon  Percentage
acres

Maharastra 10.6 28.0
Mysore 18.0 4?.5
Andhra Pradesh 9.2 24.4

The population in the basin accord-
ing to 1951 census is of the order of
27 millions distributed as follows:

VAISAKHA 31, 1884 (SAKA)
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In million acres Percentage
7-7

Maharastra 289
Mysore 10.7 40.0
Audhra Pradesh 8.3 31

Shrimati Lakshmikanthamma: May
I know from what document the hon
Member is quoting?

Shri Sivamurthi Swami: This is the
Memorandum on Krishna and Goda-
vari waters,

Shrimati Lakshmikanthamma: Sub-
mitted by whom?

Shri Sivamarthi Swami: By the
Mysore Government.

It goes on:

“Thus it is seep the State of
Mysore has the largest contribu-
tion to make in respect of every
conceivable item comnrising the
Krishna basin, viz,, 44'8 per cent
of drainage area, 47 per cent of
cultivable area, 47'6 per cent of
net-sown area, 58 per cent of
scarcity affected area, 40 per cent
of the population in the Krishna
basin. Taking all these factors
simultaneously, the entitlement
of Mysore State to Krishna
waters is no less than 47} per
cent of the Krishna flows.”

And then it says:

“In view of all the above 3 fac-
tors, the correct 75 per cent de-
pendable yields of Krishna are of
the order of 2340 TMC. ft
Therefore the share of each State
in this is as below:—

Pecentage Share in
share 2,330 TMCht
Maharastra 28.0 655
Mysore 47.5 1,10
Andhra Pradesh 245 575

In addition each State would have
rights to utilise the regenerations
from the works in respective terri-
toriea."
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qiFd = : hange in the easing of the pressure

:3‘:;_ i%"—.ﬂf:a e ii?;::ﬁﬂt;ﬂ‘ :f dema::d. Becaus‘e_ this ap:’rtiu':ulm-

1 3@ g ¥ ¥ g g e g awEadw
Fimiten s Ty 139 FfAq qF
etz wfama Fr ye@ qr A @
fad wfig geqrag a1 ag Fm fFar g
R frgaswm e 1 Fam @ g f&
W57 I 757 34 F1 O A1 9 |
g1 #% a1 §8 99 & g q g |
qATGAT |

d Fzn 91gar g s g H &1 am|T
FIFAT T 37 F (47 97 G187 gFAaA
1 qurfzar 7 & @t gfeawae ag
Hmar qrgd & 99 & gfaw T

§T ATAT ® A FAFATETANT
€9rq ¥ 17 737 FUT § A shedzd
FiX= F ot faars g go fad 3@+
T ¥ F5T Fqq FT ¥ R S
1 #1% q& 5T faar a7y A g &
TEaqie F AN FTE qaeog d O
NfFaasaEdmfea i m g

Shri Shivaji Rao S. Deshmuokh
(Parbhani): Sir, I wish to congratu-
late the hon. Minister of Irrigation
and Power on the sacred occasion of
commissioning of the first stage gene-
rator set of the Koyna project. As
has been rightly noted by the hon.
Minijster, this commissioning of the
Koyna project is an event of national
or, 1 should say, international signi-
ficance, But still, the commissioning
of one generator set of 60,000 kw.
cannot have even a marginal effect
towards relieving the acute pressure
of electricity demand in this area. I
wish that the hon. Minister should
take note of this fact that in spite
of the commissioning of this genera-
tor set which is going to augment
the power potential of Maharashtra
and Western Indian in general, still
there cannot be any appreciable

generator set is going to utilise the
after-effects of the silencing of the
generator set of an equal value own-
ed by Tatas, and therefore in the near
future the resiriction on the conver-
sion of electricity jn this areg is not
likely to ease. 1 wish to say from
this point of view that the demand
for the Koyna project for stage II
development deserves sympathetic
consideration at the hands of the
Ministry of Irrigation and Power.

Koyna is ideally suited for hydel
project, with a head of 1,500 feet and
with a small length of a few hun-
dred miles, having a catchment area
of 300 inches annual rainfall, and
with an ideal dam site in the right
transmission zone or in the consump-
tion zone of higher electrical de-
mand, Koyna thus ogutstands on sheer
merits, and therefore, the so-called
anxiety expressed here on the floor
of the House that not a drop of water
should be utilised for power genera-
tion and converted into bread for an
other man, should be viewed from
this point of view that acute power
shortage also retards the formation of
bread. Because, in Maharashtra we
have accepted the socialistic pattern
of society on an agro-industrial base.
And agro-industrial base means that
processing societies and processing
co-operatives and small-scale indus-
tries should receive a boost and en-
couragement at the hands of the Irri-
gation and Power Ministry. And the
power demands of Maharashtra have
to be looked into from this context,
as inseparable from the question of
bread, because it alspo means bread
to another person.

It is not that all the water that goes
west into the Arabian Sea is being
utilised for the Koyna project. Cer-
tain minimum quantities of the
waters of the west-flowing Koyna
might have been converted for power
and diverted to the east, but that does
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not materially affect the position. And
I wish the hon, lady Member who
spoke just a little while ago to re-
member that in spite of the diversion
of more than 300 TMC ft. in the case
of the Nagarjunasagar project, not a
drop of that water goes to the famine-
stricken area of Rayalaseema which
she happens to represent.

Thr:fore, diversion from one river
basin to another should be viewed
from this point of view that it should
not be allowed, as far as possible, un-
less it is in the national interests, and
particularly in the extensive interests
of the region concerned. From this
point of view I wish that Koyna's
case for having more water allocated
for stage 1l development should re-
ceive the sympathetic consideration
at the hands of the Irrigation and
Power Ministry.

The rural electrification programme
of Maharashtra appears to have been
stalled on the basis of the total in-
stalled capacity in Maharashtra. It

next to that of West Bengal and
Bihar. But I think that Maharashtra
has got only a paltry sum of Rs. 8
crores for electrifying 1,100 villages,
compared to Madras which has
nted Rs. 30 crores for electri-

small-scale industries and the other
relating to irrigation and other agri-
cultural uses. Therefore, the rural
electrification programme in Maha-
rashtra deserves sympathetic consi-
deration at the hands of the Irriga-
tion and Power Ministry. And I ear-
nestly urge the hon. Minister to con-
gider, if possible, increasing the
share of Maharashtra's quota for the
rural electrification programme.

Much has been said on the floor of
the House as regards Inter-State
water disputes. Shri K L. Rao also

VAISAKHA 31, 1884 (SAKA)

for Grants 5610

spoke on this matter. With due re-
gard to his engineering talents and
to his experience in that field, I feel
that he has over-simplified the case.
It is not so simple as that. So many
pleaders of the parties concerned sat
together and arrived at the 1851
agreement. If you would kindly look
into the 1951 agreement, you will see
that the conference which started
with reviewing certain immediate
projects in Maharashtra and certain
adjoining States ended up by allocat-
ing waters on a parmanent basis for
25 years. This very fact goes to prove
that the 1951 agreement was a sort of
eye-wash, I wish that this fact
should also be taken into considera-
tion by this House while considering
this case, that Orissa which happens
to be one of th: major States involv-
ed was not at all represented in this
conference and another sister State,
namely Mysore State, has so far not eve
ratified this agreement. When, on the
basis of this agreement, which can-
not be supported on moral values,
which cannot be supported on the basis
of irrigation potentialities, particular-
ly when the Madras State and the
then Hyderabad State put together,
wanted schemes which required 950
T.N.C.—the Krishna Pennar Scheme
which has been replaced by the
Nagarjunasagar scheme—in the face
of such huge allocations for such huge
schemes which could not be comple-
ted in 12 years since then, and which
cannot be hoped to be completed in
another 3 years or 10 years to come,
and this Maharashtra State could
only put forth a scheme which was
ready, in the interests of Maharash-
tra, to say that Maharashtra’s alloca-
tion should only be marginally con-
sidered, consequent upon the State’s
re-organisation, would be to deny the
existence of concrete facts. There-
fore, 1 say that the right step that has
been taken by the Ministry in the
appointment of the Fact-finding
Gulhati Commission should also be
appreciated in this light. The Gulhati
Commission could not be brushed
aside so lightly as my hon, friend
Dr. K. L. Rap wished to do. I think
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[Shri Shivaji Rap S. Deshmukh]
the appointment of the Gulhati Com-
mission is the only step that prob-
ably the Ministry could have taken.
Since the Ministry has taken that
step and the Commission has exten-
sively toured the area, I wish to re-
cord simultaneously my feeling that
the so-called increase in the mass
feelings or mass agitation on the dis-
pute of allocation of water was not
attributable to the Gulhati Commis-
sion or the tours of the said Commis-
sion, but to the rather irresponsible
statements from time to time made
by the various leaders including the
ministerial leaders from the Andhra
State. On this basis, if the inter-
state dispute was to be considered on
merits, a fact-finding commission of
the type of Gulhati Commission was
an essential necessity, In the face of
such a necessity......

Shrimati Lakshmikanthamma: We
did not have strong leaders as you
have.

Shri Shivaji Rap 8. Deshmukh:
You have the strongest leader in the
present Congress President.

Mr. Deputy-Speaker: Order, order;
no personalities,

Shrimati Lakshmikanthamma:
What about riparian rights?

Shri Yallamanda Reddy: When
your State was represented, why do
you bother about other States?

Shri Shivaji Rao 8. Deshmukh:
Even if this question is to be looked
at from the legal point of view, I
think the rights and privileges of the
upper riparian States as guaranteed
in international law are first and what
remains only can be drawn,

Shrimati Lakshmikanthamma Not
for power; only for irrigation

Shri Shivaji Rao: 8. Deshmukh:
Even on the legal basis, Maharashtra's
case stands on sheer merits. There-
fore, 1 hope the labours of the Gul-
hati Commission will not go waste.
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The fact that I wish to stress upon
the hon. House is that Maharashtra
has got the lowest irrigation poten-
tial in India. So far, our present irri-
gation from all sources does not cross
6 per cent. According to the Water
Investigation Commission which has
been recently established in the
Maharashtra State, if all the irriga-
tion schemes recommended by the
Maharashtra State, which together
can cost Rs, 1200 crores, are included,
the land irrigated in Maharashtra will
not cross 176 per cent which is the
all-India average today. Therefore,
Maharashtra is the State which
stands the lowest in irrigation poten-
tial, in irrigation facilities and it is
the State whch has only got Rs. 75
crores in the Third Plan—a State
which would require a net amount of
Rs. 1200 crores. This target could
only be achieved after hundreds of
years. | wish Maharashtra's case
for adidtional grants for irrigation
schemes has to be looked at from this
point of view.

The hon, Minister of State in the
Ministry of Irrigation and Power was
pleased to state that the total for
irrigation schemes in Maharashtra
comes to Rs. 26 crores. 1 wish that
this statement should have been prov-
ed. In fact, it is not so. Marathwada
is a tragic region which has been
most backward in the backward
State of Maharashtra. Today, the
tota] land irrigated in Marathwada
does not exceed even half a per cent
by Government canals. Even if all
the schemes are taken together—the
First Plan, the Second plan and the
Third plan—they do not exceed—
taking into consideration even the
minor irrigation schemes—the paltry
sum of Rs 14 crores. Let me assure
this House that during all the three
plans, Marathwada could only get
the Poorna project which could be
deemed as a medium-sized irrigation
project. All the five districts, that
too the famine stricken region of
Maharashtra, have been totally neg-
lected in the field of irrigation. This
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fact should be taken cogmisance of by
this hon. House. I wish the House
and the Ministry should sympatheti-
cally consider further demands from
Marathwada especially in this light
that all the three schemes that were
suggested for inclusion in the Third
Plan by Maharashtra, could pnot find a
place in the Third Plan. I submit that
the need for irrigation potential being
utilised at a larger level in Marath-
wada should be viewed at from a lar-
ger perspective of it being a famine
stricken area. Marathwada which is
more or less entirely the famine stri-
cken area in Maharashtra, should de-
finitely have a favourable treatment
from the Irrigation and Power Minis-
try, I, again, earnestly request the
Ministry to consider the future claims
from Marathwada from this point of
view and try to include as may as pos-
sible.

Mr. Deputy-Speaker: The hon. Min-
ister,

Shri P. G. Sen (Purnea): Before
the hon. Minister begins to reply, 1
want to put one question in respect
©of the Kosi project. There are so
many canals. The villages are being
bifurcated. Sg far as the construction
of canals is concerned, the villagers
object where bridges are not erected
The road level crossings are left aside
and the lands are falling on the other
side of the canals.

Mr, Deputy-Speaker: What is the
question?

Shri P. G. Sen: The Administration
is most probably erecting the bridges
one mile after another. The question
is, with regard to the works which
are being held up by the villagers,
what decision has been taken by the
Government, so far as erection of
bridges at these points are concerned?

Shrimati Lakshmikanthamma: May
I put one question?

Mr. Deputy-Speaker: This cannot
be converted into a Question-hour.
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Shrimati Lakshmikanthamma: Be-
cause I am not getting a chance to

speak, ......

Mr, Deputy-Speaker: What is the
question?

Shrimati Lakshmikanthamma: I
want to ask whether they will take
legal opinion before they come to any
conclusion on the river water dispute.

Shri Warior: I have submitted some
important cut motions,

Mr. Deputy-Speaker: Hon. Mem-
bers have been sending their names.

Shri Warior: I thought the hon
Minister will be called at 2-30.

Mr. Deputy-Speaker: We have to
close at 2-45; it is now 2-15,

Shri Warior: There are some im-
portant cut motions.

The Minister of Irrigation and
Power (Hafiz Mohammad Ibrahim):
Mr. Deputy.Speaker, I am grateful to
hon, Members who have taken keen
interest in the work of the Ministry
of Irrigation and Power. Instead of
doing what I thought before, now, I
begin from those points which have
been raised here during the discus-
sions this morning.

My hon. friend Shri Hanvmanthaiya
said about Russia that they were not
fulfilling their promises in regard to
the supply of equipment which is re-
quired in this country for the purpose
of construction of the power stations
The information which he has received
is not correct, because the matter is
not closed. This question is still going
on between India on the one hand and
Russig on the other. What the result
will be, we will see. After that we
will know what our position will be
and how to remedy at O 2T

. DT
E‘iﬁy hon. i‘nend,rsmd gumelhing about
the Gulhati Commission. What I heard
him say was that they are taking too
much time, they should have complet-
ed their work before now. I see there
is nothing on the basis of which the
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Gulhati Commission can be blamed for
the delay. The work entrusted to
them is to find out the waters of the
two rivers. For that, there must have
been some old records which may be
required and in that connection some
other information, so that they could
find it out. At the time when they
want:d to finish the work within time,
that material was not made available
by the States.

Shri Hanumanthaiyva: My point was,
when he is the Chairman of the Com.
mission, he should not have been ask-
ed to do some othcr work —one thing
at a time and that done well, as they
say should be the guiding principle—
why did you send him in a delegation
abroad? He could have minded his
work, this work of the Commission.

Hafiz Mohammad Ibrahim: By the
term ‘going abroad’ does my hon. fri-
end m=an” ‘going to the States. Where
there was work to be done'?

Shri K. N, Tiwary (Bagaha): Not
going to the States but going outside
India

Shri Hanumanthaiya: He went and
attended some internationa] confe-
rence at Moscow or some other place,
for some time.

Hafix Mohammad Ibrahim: For what
time?

Shri Hanumanthaiya, The hon. Mi.
nister might know it

Hafis Mohammad Ibrahim: He might
have gone outside India for some days
only. If it had been a long stay, that
would have come to my knowledge,
and I would have been taken into con-
fidence in that matter. ] know noth-
ing about it

As a matter of fact, the fact is that
the Gulati Commission could not
finish its job simply because the mate-
rial which was required by them
could not be made available to them
in time.
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Shri Hanumanthaiya: Who did not
make it available?

Haflx Mohammad Ibrahim: The
States which had to provide that in.
formation; they were expected to have
thos: records with them and not the
Centre,

Dr. M, S, Aney: The hon. Minister
did not know what that man was doing
during al] this period.

Mr. Deputy-Speaker: Order, orderj

Hafiz Mohammad Ibrahim, My hon.
friend Shri Harish Chandra Mathur
said something about appointments
in the CWPC hcre at the Centre Pro-
bably he does not know that no ap-
pointments are made by the TUnion
Public Service Commission. The can.
dates’ names are sent to them and
they make the selections. So, that
complaint which my hon. friend had
made in this connection has no root
at all; neither the Government nor the
Commission nor the Ministry can be
blamed for any selections which have
been made by the Union Public Ser-
vice Commission,

Besides this, in the notes which I
had taken at that time, ] came across
several suggestions which had been
made by my hon. friend Shri Harish
Chandra Mathur, Insead of disposing
of them summarily at this moment, I
am prepared to discusg with him, if he
would agree and he would so desire,
and then come to certain conclusions
in the light of the discussions.

Now, I shall take up certain points
raised by the hon, Members at the
last gitting of the House, particularly,
under the cut meotions. It was said
during the discussion that embank-
ments in Assam should be constructed
in such a way that openings may be
given for the purpose of the outcom-
ings of water which may be used for
the purposes of irrigation. I would like
to inform the hon. Member who has
raised this point that it is already b-Ing
done there; the same thing which he
desires ig being done there.
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Another point raised was in regard
to increasing the tempo and reviewing
the progress year by year of anti-water
logging. As far as waterlogging is con-
cerned, this is a disease particularly
in Punjab; as far as other States in
India are concerned, they are more or
less free. As far as Punjab is concern-
ed, six schemes were started some
time ago; they were in the nature of
exploratory schemes in order to find
out whether the particular device
which has bzen fixed by the engineers
in those schemes will be suitable for
that area in which anti-waterlogging
will be done. Without, doing that, we
cannot proceed further. Waterlogging
is not caused by only one factor;
something may cause waterlogging
here, another thing may cause water-
logging there, and a third one may
cause elsewhere. One single medicine
or one single treatment cannot be uti-
lised for the purpose of universal ap-
plication. Therefore, some experiment
has to be made first in order to find
out what sort of treatment will suit
a particular area. As I said, in Pun-
jab, six areas are going to be treated
Tor waterlogging, and so, six schemes
were started for that purpose. Those
experiments will be over by this year
prabably, and, then, we shall be able
to take up the work in those areas
This is what I would like to say about
waterlogging.

Then, certain remarks were made
by some hon. Members during the dis-
cussions in regard to floods, particu-
larly, in some areas. If I were to tell
the House the story of floods in the
country, there would be no time for
me.

In the discussion the other day, it
was stated that Kerala wanted many
figod-control measures,

Shri Warlor; It is to be pronounced
as 'Kerala’ and not as Karela’,

Hafizr Mohammad Ibrahim: What-
ever that may be,

Shri Warlor: At least the Central
Ministers should know the proper
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pronunciation and pronounce the
names of the States correctly. It
is Kerala' and not Karela'. We take
objection to this kind of wrong pro-
nunciation,

Mr. Deputy-Speaker: Order, order.

Shri Warior: For instance, we do
not say for ‘Punjab’. That is not the
way to pronounce it.

Mr. Deputy-Speaker: Order, order.

Haflx Mohammad Ibrahim: As far as
financial assistance by the Centre to
the Kerala State in regard to this
matter is concerned, I will inform the
House that during the Second Plan
Kerala asked for Rs, 32 lakhs in con-
nection with flood schemes, This was
given to them. During the Third
Plan, they have asked for Rs. 61 lakhs,
This much has been earmarked for
them.

There is another malady affecting
the State—sea erosion. The treatment
of that is very costly. That is another
thing for which money is required
there. About this also, it was said
during the last discussion in this House
that to tackle gea erosion Rs. 360 lakhs
have been provided for in the Third
Plan for Kerala.

There was something said about
DVC, But these are covered by the
terms of reference to a committee
which has been set up there by the
State Governments, So it will not be
right on my part to go into these
questions when that Committee is sit-
ting and has not come to any conclu-
sion,

Something was said about Orissa.
Again, these are matters of such a na-
ture ag are covered by the terms of
reference to a committee which is set
up by the Orissa Gover~m-nt This
question has been brought before the
Orissa Fiood Inquiry Committee, Its
report ijs awaited. So nothing can be
said on that mow.
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[Hafiz Mohammad Ibrahim]

There was much mention made
sbout power shortage. My hon. col-
Jeague, the Minister of State, has dealt
with it in his speech and has probably
not left much to be said by me. But
still I would like to say something on
this, particularly as regards the posi-
uwr in States where at present there
is shortage of power. We know al-
ready that by the end of the Third Plan
we shall have 7 million kw. of addi-
tional electricity in the country. Al-
though power shortage is there prac-
tically everywhere, acute power shor-
tage is being experienced in the States
of Andhra Pradesh, Mysore and West
Bengal-DVC-Bihar area; these are the
places where the shortage is more
acute than anywhere else. To meet the
needs of these areas, package sets of
10 MW each are proposed to be pro-
vided. That is not something which
is included in the money which is pro-
vided for power in those States. But
this money will be invested in projects
and from the power from them we
will be able to lessen the shortage
there. Another way of doing that—it
will take time—is inter-connection,
which has already been relerred to pay
my hon, friend here.

As regards nuclear power, my hon
friend, Shri Hanumanthaiya, was say-
ing that it ghou'd be handled by the
Irrigation and Power Ministry, if I
correctly followed him, I have beenin
touch with electricity, but 1 have never
been in touch with this. So 1 cannot
say how far both can go hand in hand.
It is a matter of opinion. After taking
opinion, I could say about it definitely
whether such a suggestion should or
should not be mads=, Personally, I can-
not say anything about that now.

As far as DVC is concerned, a com-
mittee ca'led the Sachdev Committee
was set up. To relieve power shor-
tage in ‘the Bengal-DVC-Bihar area,
the Committee made certain recom-
mendations which include five new
schemes, They have been considered
by Government. Three have already
been sanctioned, and steps are being
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taken to see if the necessary foreign ex—
change cannot be found for the rest.

There was mention of rural electri-
fication in the discussion today and also
probably the other day. May I draw
the attention of hon. Members to the
fact that as far as this matter is con-
cerned, it is not so easy as considered
by them. Probably the conditions in
which the willages in India at
present are and the conditions ®e-
garding communication to these areas
and the economic conditions are such—
they mav be better than ten years be-
fore; that is another thing—that that
level has not been reached where it
would be possibly for us to export that
immediately electricity will be pro-
vided there, it will certainly be con-
sumed. This is one thing which has
to be taken into consideration. But we
have been proceeding on the assump-
tion that if electricity is reached there,
it will be consumed. It will
not go waste. Then, it requires
a lot of money. You have to pro-
gramme the plans. Each item js con-
sidered s>parately; this member will
say so much is required for this and
other member will say so much is re-
quired for that. Every item will be
emphasised for the purpose of allot-
ment of funds. So, unless and until
we know fully how much of money is
going to be allotted for that purpose
and what priority is to be given we
cannot do that. The amount has to be
ear-marked according to priority also.
Unless vou cut somewhere else you
cannot make provision for this.

From this list, I see that the total
number of villages, electrified before
and after the Plans, has been given.
At the beg:nning of the First FPlan,
that is before the First Plan, there
were 3,000 villages in India which were
electrified. At the end of the First Five
Year Plan, it became 7,400. Then, at
the end of the Second Five Year Plan,
the number became 23,000.

Shri K. N. Tiwary: Then the ap-
prehension of Government, that there
would be no consumption in villages
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i electricity is given to them, is taken
away by this argument,

Haflz Mohammad Ibrahim: I never
said that You have not understood
me at all. I never mean that, (Inter-
ruptions), 1 said that in spite of the
conditions which are there if you reach
electricity it wil] not be easy. As soon
as you provide electricity consumption
may not be started. It may start or
may not start. But we are providing
electricity in the villageg looking to
the conditions that are there. They
may start using it or not.

Shri Harish Chandra Mathur: Mad-
ras alone has electrified already 10,000
villages; and they are going
to electrify another 5,500
villages during the Third Five Year
Plan. That is, they are covering the
entire rural population. How? Is Mad-
ras different from all other States?
How ig it that other States are to be
starved?

Hafiz Mohammad Ibrahim: [t is the
peculiar condition of the State which
determines this—what should be pro-
vided for it. Whatever provision is
made in the Plan for the States, it is
on the basis of the economic condition
of the State itself. Whatever the Centre
gives to the State is by way of loan.
8o, it is for th> State itself to decide
how many villages have to be electri-
fied. It is being done that way.

Shrimati Lakshmikanthamma: What
about the other States which have
power potential to develop? We go on
postponing these projects which can
yield much power.

Mr. Deputy-Speaker: The hon, Mem-
ber is not in her seat.

Hafiz Mohammad Ibrahim: I could
not follow what the hon. Member said.

In this way, the total number of

villages expected to be electrified at
the end of the Third Five Year Plan
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is 43,000. I do not know on what basis
this has been said here as far as rural
electrification is concerned.

About the D. V. C. it is said that the
water rate there is much higher than
in other places, nearby or so. I have
found out and come to the conclusion
that they do not compare unfavoura-
bly. I do not now remember the place
with which I compared it. It all de-
pends upon the construction you put
on the figures and what are the figures
that are compared. I say that the
figures are as good as others.

It was also said that the expenditure
in the DVC js very exorbitant. The
Public Accounts Committee had sug.
gested that the DVC should set up a
committee to go into the question.
That committee was set up; and the
result arrived at was not what wuas
expected—that there is so much cost

As far ag the services, the person-
ne] in the DVC is concerned, it must
be different from time to time, accord.
ing to the nature of the work and the
number of persons required. And the
result arrived at by the committes 1s
not what was thought by some per-
sons.

It is also said that the DVC does not
construct more dams. Four dams have
been constructed. They are not cons-
tructing any more. Why? Simply be-
cause the West Bengal Government is
of opinion that without having expe-
rience for a number of years of the
dams that have be>n constructed al-
ready they should not construct any
more. This is the opinion of the Gov=
ernment of West Bengal. Still, at pre-
sent, another dam has becn suggested
to be constructed—I do not remember
the name now—and this matter 1s
under correspondence between the
Centre and the State. But, as far as
the objection that no more dams are
being constructed by the DVC is con-
cerned, the reason is this.

Then, there was mention about the
CWPC in regard to its reorganisation.
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[Hafiz Mohammad Tbrahim]

If reorganisation of any particular
type is in one's mind, I will request
him to let me know and take me into
his confidence about that so that we
may be able to examine how far that
would be suitable. But as far as the
present set-up is concerned, it has
been doing all right. On account of
the increase in the work, necessity
has h-en aricen for incressing the
numerical gtrength of the Commission
itseif. Probabiy at present there are
four members. Now, it is proposed
that there should be six in future for
the purpose of meeting the increased
volume of work.

In one of the speeches reference
was made to the shortage of power
in Delhi. The position in regard te
Delhi is this. The power available
in Delhj is 95 MW. The power load
ranges from MW to 4 MW. At
present, the power that we have is
not as much as we require, and there
are so many applications for the sup-
ply of power which it is not possible
for us to meet. So, a number of ap-
plications for industrial and domestic
loads have been refused due to
shortage of power. The position is
expected to improve by August, 1962
when a further quantum of 20,000
KW of power is expected to be recei.
ved from Bhakra due to the inter-
vention of the Ministry of Lrrigation
and Power; 5,000 KW out of this are
being given early in June this year.
S0, in June this year they will get
so much, and there will be a sort of
relief as far as the applications made
for new connections are concerned.

Shri Birendra Bahadur Singh
({Rajnandgaon): Bhakra has to sup-
ply some additional power to Delhi
Why not keep a separate, independent
arrangement for the supply of electri-
city for Dethi?

Mr., Deputy-Speaker: Order, order.
It is time that the debate concluded.
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Haflz Mohammad Tbrahim: It is a
long question.

Mr, Deputy-Speaker: It is quite a
different matter. It has nothing to
do with the present Demands.

Shri P, K, Deo: It is most relevent
to the present Demands, Sir.

Mr. Deputy-Speaker: He is making
a speech instead of putting a ques-
tion.

ot s e wreRn o gare
quTT WTEAT § WX 39 6 pafa ¥
warw § 8 ¥ aa=mar fe fer aww
A AR ad s w an g e
o1y & g Frir? & forar #, o
i ¥ o AT T A A F
T CFaTHT wriart & df o
gl W17 e arg w1 fambr grew
&Y o &, Forr 7 ey enfy oy afoe
# 3 e 9 s st v Y A T @
wft faq o= s f oarda w0E
g qifeearT & feg sy 8, fow &
foper itz ¥ o 3 B0 & amn
wrgen § fe maAe Iw W o ey
a1 e Ferser o fine & famre oy 7

Mr. Deputy-Speaker: He might table
a separate question. Now, I will put
all the cut motions to vote.

All the cut motions were not and
negatived.

Mr. Deputy_Speaker: The question

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 31st
day of March, 1063, in respect
of the heads of demands entered
in the second column thereof
against Demands Nos 66, 67, 68

61 (ADLSD—6
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130 and 131 relating to the Minis-
try of Irrigation and Power.”

The motion was adopted.

[The motions for Demands for Grarts
which were adopted by the Lok
Sabha are reproduced below—Ed.]

Demanp No. 66—MINTSTRY OF
IrrIGATION AND POoWER

“That a sum not exceeding
Rs. 20,558,000 be grauted fo the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963 in respect
of ‘Min‘stry of Irrigation and
Power"."”

Demanp No, 67—Murti-Purrose Riven
ScHEMES

“That a sum not exceeding
Rs. 91,897,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963 in raspect
of ‘Multi-purpose River Sche-
mes'."

Demanp No. 68—Otner Rrvenue
EXPENDITURE OF THE MINISTRY OF
IrmrcAaTION AND PowErm

“That a sum not exceeding
Rs. 2,4893000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course uf pay-
ment during the year ending the
31st day of March, 1963 in respect
of ‘Other Revenue Expenditure of
the Ministry of Irrigaticn and
Power""

Demanp No, 130—CAPrTAL OUTLAY ON
MurTi-Purrose RIVER SCHEMES

“That a sum not exceeding
Rs, 7,52,56,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
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[Mr, Deputy Speaker]
ment during the yvear ending the
31st day of March, 1963 i respect
of ‘Capita] Outlay on Muiti-pur-
pose River Schemes'™

DemanD No. 131—OtHER CAPITAL OUT-
LAY OF THE MiNisTRY oF ImmicATiON
AND Power

“That a sum not exceeding
Rs. 11,42,98,000 be granicq te the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963 in respect
of ‘Other Capital Outlay of the
Ministry of Irrigation and Power'™

MinisTRY oF TrANsporRT AND Com-
MUNICATIONS

Mr. Deputy-Speaker: The House

will now take up the Ministry of

and Commmunications.

Those hon. Members who want to

move cut motions will please send
their chits,

Demanp No. 88—MINISTRY oF TRANS-
PORT AND COMMUNICATIONS

Mr, Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 77,15000 be granted to the
'Fh-sﬁent to complete the sum

to defray the charges
whi.ch will come in course of vay-
ment during the year ending the
31st day of March, 1963 in respect
of ‘Ministry of Transport and
Communications’.”

DeEmany No. 89—METEOROLOGY
Mr, Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs, 1,59,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year en:l.ng the
31st day of March, 1963 11 rcspect
of ‘Metecrology”.”
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Demanp No. 80—CeNTRAL Roan Funp
Mr, Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,38,19,000 be granted io the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1953 ii respect
of ‘Central Road Fund'"

Demanp No. 81—CoMMUNICATIONS
(INCLUDING ~ NATIONAL  HIGHWAYS)

Mr, Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 5,67,50000 be granted to the
President to complete the sum
necessary to defray the chaiges
which will come in couise of pay-
ment during the year ending the
31st day of March, 1983 in recpect
of ‘Communications (including
National Highways)'.”

Demany No, 92—MERCANTILE MARINE
Mr. Depuly-Speaker: Motion moved:

“That a sum not exceeding
Rs. 62,72,000 be granted %o the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963 in respect
of ‘Mercantile Marine'"

Demanp No. 93—LIiGHTHOUSES AND
LincTsaIrs
Mr, Deputy-Speaker: Motion moved:
“That a sum mnot exceeding
Rs. 72,78,000 be granicd to the
Presddent to complete the sum
necessiry to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963 in 1cspect
of ‘Lighthouses and Lightships'”

Demanp No. 84—AviATION
Mr, Deputy-Speaker: Motion moved

“That a sum not exceeding
Rs. 4,2407,000 be granted (o the
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President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963 in ruspect
of ‘Aviation’.”

Demanp No. 95—O0verseas COMMUNI.

CATIONS SERVICE
Mr, Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,20,50,000 be granied Lo the
Prezident to complete the sum
necessary to defra}r the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963 in respzct
of ‘Overseas Communications
Service'.”

Demanp No. 96—OtHErR REVENUE
EXPENDITURE OF THE MINISTRY OF
TRANSPORT AND COMMUNICATIONS

Mr, Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,37,72000 be granted 1o the
President to complete the sum
necessary to defray the charges
which will come in course of pay -
ment during the year ending the
31st day of March, 1963 in rezzect
of ‘Other Revenue Expenaiture
of the Ministry of Tranzport and

rw

Communications’.

Demanp No. 97—Inpian PosTts AND
TELEGRAPHS DEPARTMENT (INCLUDING
Workine ExpENses)

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 61,89,55,000 be granted w the
President to complcte the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963 in respect
of ‘Indian Posts and Telegraphs
Department (including Working
Expenses)'.”

Demanp No. 98—Posts aAND TELE-
GRAPHS DIVIDEND TO GENERAL REVNUES
AND APPROPRIATIONS TO RESERVE Funps

Mr, Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs, 10,44,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963 in respect
of ‘Posts and Telegraphs Divid-
end to General Revenues and
Appropriations to Reserve Funds'”

Demanp No. 136—Carprtar OuTLAY oON
Roaps

Mr, Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 37,6650,000 be granied to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963 in respect
of ‘Capital Outlay on Roads"”

Demanp No. 137—Carprrar OuTLAY OF
PorTts

Mr, Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 2.87,86,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963 in respect
of ‘Capita] Outlay on Poris'”

Demaxp No. 138—CaprTaL OUTLAY ON
CmviL AVIATION

Mr, Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,06,85,000 b granted 10 the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year end'ng the
31st day of March, 1963 in respect
of ‘Capital Outlay on Civi] Avia-
tion"”
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Demano No, 139—Otrer Carrrar Ovur-
LAY OF THE MmNISTRY OF TRANSPORT
AND COMMUNICATIONS

Mr, Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 6,72,74,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963 in respect
of ‘Other Capital Outiay of the
Ministry of Transport and Com-
munications’.”

Demano No, 140—CaprtaL OUTLAY ON
Ixpian Posts AND TeLECRAPHES (NoT
Mrer rroMm REVENTE
Mr, Deputy-Speaker: Motion moved:
“That a sum not exceeding
Rs. 19,18,57,000 be grantcd to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1963 in respect
of ‘Capital Outlay on Indian
Posts and Telegraphs (not met

from Revenue)'.”

Shri Mohammad Elias (Howrah):
Mr. Deputy Speaker, Sir, after the
general strike of the Central Govern-
ment employees, as you know, the
recognition of the unions of the em-
ployees was withdrawn by the Gov-
ernment. After a lot of efforts and
movement inside the House and out-
side, the Government ultimately res-
tored the recognition of the unions
and federations of the Central Gov-
ernment employees as well as the
federation of the posts and telegraphs
employees, but it is a matter of great
regret that even after the restora-
tion of the recognition of the unions,
the grievances of the employees have
not been settled and the disputes are
every day growing in numbers. They
are growing by hundreds.

There was a lot of talk about this,
and during the strike and also after
the strike, many assurances were given
by the Treasury Benches to the effect
that there will be a good grievances
procedure and negotiating machinery
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which will be set up, through which
all the grievances and disputes could
be settled and the employees will be
satisfied.

I want to recall some of the
speeches which were made here
in this connection and the observa-
tions made by those in authority, the
late Home Ministry, Shri Govind
Vallabh Pant and others. On 8-8-1960,
the then Home Minister said as fol-
lows:

“....we propose that there
should be some definite machinery
in all branches of the services
for conciliation, negotiation, and
whers necessary, reference to
arbitration, so that things may
proceed harmoniously and justice
may be done to all.”

Again, on 9-8B-1960, the Minister of
Labour said:

“ .. the stress is on the machi-
nery to be provided so that dis-
putes will be resolved by mutual
understanding. Occasionally if
something remained, that would
be settled by arbitration, or ad-
judication or by some process...."”

Again, the hon. Prime Minister also
said, analysing the lessons of the
strike threat of 1957, as follows:

“It has always seemed to me
that while the economic questions
are not often easy to solve in
existing circumstances, even
greater difficulty comes from the
manner of approach to these
problems; if our approach is
human, understanding and friend-
ly, then much of the suspicion or
distrust goes.”

In his broadcast to the nation on
5-8-1960, the Prime Minister said:
“....we should evolve suitable
methods of frequent consultations
to consider problems as they
arise....I hope that these would
bring about a meeting of the
people concerned as equals and
as partners in a common under-
taking and not as superiors and
inferiors or as those in conflict
with each other”



5633 Demands

15 hrs

These were the assurances given from
the Treasury Benches, but we find
from our experience that not a single
dispute after the strike has been
satisfactorily settled. If these dis-
putes remain unsolved and unsettled,
it may one day flare up and some-
thing may happen, which neither the
employees nor the Government want.
That is why it is a very happy thing
that as soon as Shri Jagjivan Ram
took charges of this department, he
has moved towards this line and he
‘s trying to evolve the old machinery,
i.e., the grievance procedure, to settle
the disputes. We hope that the Gov-
ernment will try their best and the
new Minister will do his best to meet
the just demands of the employees
of the P. & T. and other departments,
so that the efficiency of the employees
may increase and the departments
may function very smoothly.

In this respect, I would like to
say something about the ghortage of
staff in the P. & T. department. The
volume of work is increasing every
day and the staff is very short in
relation to the huge work of this
department. 1 shall give some
examples. If the recruitment is not
properly done, it will be very diffi-
culit to run this department properly.
After the introduction of the new
Savings Bank system, the shortage
has still further increased. The posi-
tion is the same in Cochin, Ernakulam,
Madras and almost all gother places.
An RM.S. sorter has to handle a
minimum of 1600 to 1800 letters per
hour in place of the scheduled 1200.
AP.O. clerk has to handle 45 to 50
registered articles per hour during
peak hours in place of the scheduled
30 and 120 to 150 money orders per
day in place of 85 to 90. A telephone
operator has to put through 20 to 30
trunk calls per hour in place of
scheduled 10 or 15 calls. The Defence
Minister said in a public meeting
that Government employees do not
work more than 2% hours a day. But
here are examples to show how
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Government employees have to work
more than the schedule. This is
happening due to under-staff. So, !
request the Minister to see that
recruitment is made properly. Our
country is suffering from unemploy-
ment and I cannot understand why
there can be no proper recruitment.
For smooth running of the depart-
ment there should be proper recruit-
ment and machinery should be set up
on proper lines.

There was a recommendation by
the Pay Commission to introduce an
incentive system. ‘Throughout the
world, in the factories as well as in
other offices, this system js introduced
to have more production. So, here
also the Pay Commission has recom-
mended that some sort of incentive
scheme should be introduced, so that
the employees may get a little more
cash benefit and efficiency and pro-
duction may also be increased.

We have seen in the newspapers
and the Minister also agreed on the
floor of the House the other day, that
there is a lot of wrong calculation
regarding preparation of telephone
call bills. We have got only 5 lakhs
telephones. In a country with a
population of 44 crores, this is
nothing. Government have assured
that in the third Plan, there will be
2 lakhs more of mnew installations.
But the demand during the third
Plan would be nearly 5 lakhs. We
cannot understand what the Govern-
ment is doing in this respect. In the
modern age, where the country is
developing so fast, there will be more
demands for telephones. Without
alephones, a modern developed
country cannot function. Therefore,
another factory for the production of
telephon, equipment should be esta-
blished, so that the growing demands
for [nstallation of new telephones
can be met. It that is done, I think
a lot of grievances which are there
due to want of telephones would be
removed.

I do not know what is the proce-
dure for giving connection in regard
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to a pnew installation. We have been
told that there is priority basic and
according to that, new telephones are
given. Bul we receive many com-
plaintg that some person who applied
2 or 3 years ago did not get the
connection, whereas thosg who
applied only 1 year or 6 months back
get the connection. Government must
enlighten us as to what is the actual
procedure for giving new telephone
connections.

Coming to the problem of ports, 1
would like to say a few words
regarding the Calcutta pori. You
know that is the biggest port, which
handles nearly 80 per cent of the
carge of our country and it is on the
verge of ruin now. We have been
assured by the Treasury Benche.
again and again that it will be deve-
loped and the silting of the Hooghly
river will be removed. But every
day the condition of the Calcutta port
is deteriorating due to the heavy
silting of the Hooghly river. We do
not know when the Farakka Barrage
will be completed; it may take 15 or
20 years. We cannot wait til] then.
Unless we do something at this
moment, the biggest port in our
country and one of the biggest ports
in the world will be ruined. I had
worked in the port for many years
and fromm my experience I can say
that nearly 30,000 ton ships used to
come there. In 1937, a P&O liner
came inside King George Dock, which
was nearly a 30,000 ton ship. Now it
1s difficult to bring inside the port
ships of 10,000 tons, If this condition
goes on for a few years, I am afraid
even 4,000 or 5000 top ships cannot
enter the port. That is why there are
many suggestions from experts to
remove the silting Rupnarain and
Lower Damodar should be developed
and the silting should be removed.
These things should be very seriously
considered. Otherwise, the port will
be ruined very soon. If this port
goes, Calcutta will go and Bengal will
be doomed.

MAY 21, 1982

for Grants 5636

Regarding road transport, 1 would
like to say a few words sbout the
Calcutta traffic problem. I find that
Government js giving a lot of atten-
tion to other cities like Bombay. The
Central Government is not giving
their attention to remove the traffic
congestion in Calcutta. The popula-
tion of Calcutta is very fast growing.
It is nearly six millions now. The
amount of traffic is also growing. But
nothing has been done to remove the
traffic congestion there. The Chief
Minister of West Bengal after his tour
every year comes and tells us that
there will be mono-rails, under-
ground rails_ circular rails, three
bridges connecting Howrah with
Calcutta and al] that. But nothing is
happening. Everything has remained
in the paper only. If you see the
newspaper reports you will find that
every clay there are not less than five
or ten accidents on the G. T. Road.
The Bengal papers do not eall it by
that name, they call it the “death
road”, Every now and then there are
accidents and many people die on this
road. There was a proposal that
there will be another express high-
way from Durgapur to Calcutta and
there will be another highway from
Calcutta to Dum Dum Airport. But
in the report we do not find any such
proposal from the Central Gowvern-
ment. I would, therefore, urge that
the Central Government must give
their attention and do something to
remove the traffic congestion and to
improve the condition of roads in the
city of Calcutta.

Coming to inland water transport,
about hundred years ago that was our
only means of transport We used
the rivers for our transport. Many
times, whenever I had occasion to
speak on the floor of this House, I
have stressed that the river transport
resources of our country should be
developed and if that transport is not
properly developed we shal] not be
able to handle the huge amount of
cargo that is offereq for transport.
The other day Shri Malaviya told us
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that we arp trying our best to trans-
port coal through river. That is why
I say it is necessary to develop our
river transport. The Government
themselves should do something in
this direction instead of giving money
to Ssome foreign company. I find that
nearly Rs. 225,00,000 has been given
to the Joint Steamer Company which
earned fabulous profits during the
last hundred years. Insiead of doing
somelhing themselves, why is it that
this Government has allotted this
money to be exploited by this foreign
company? We cannot wunderstand
under what conditions this money has
been given to them. In order to
develop our inland water transport, I
would urge up.n the Governii.nt 10
do something themselves and, at the
same time, nationalise the steamer
services run by these foreign com-
panies.

Shipping is very very important. I
am sorry I have very little time at
my disposal. There was some dis-
cussion about the Jayanti Shipping
Company. There was also some
explanation given in the Informal
Consultative Committee as to why
this money was being given to the
Jayanti Shipping Company. This is
a shipping company with no experi-
ence. It has been started only in the
vear 1961. They have been allotted
Rs. 2025 crores for making oil
tankers. I would request the hon.
Minister to clarify this point. In the
note circulated to the Informal
Consultative Committee in reply to a
query by my hon. friend Shri
Raghunatp Singh it has been said as
to why the money has not been given
to the public sector. It is said:

“The question whether the
public sector shipping corporation
should undertake this scheme of
expansion of tramp tonnage was
considered. It was, however, felt
that since the Corporation had
already its own Plans of adding
substantia] tonnage to its fleet for
participation in the conference
trades and as its main target in
the Third Plan was to consolidate
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its existing position in the liner
trades, it was not possible for the
Corporation to undertake further
expansion in a new field, ie.,
operation of tramp and bulk
carriers. Apart from the pro-
posal of the Jayanti Shipping
Company no other existing
Indian shipping company had
come forward with a similar pro-
posal. The implementation of the
scheme of the Jayanti Shipping
Company will hasten the realisa-
t:25 of the Third Plan target for
shipping.”

We do not know whether any other
company with experience came
forward with such g scheme. I would
raquest the Government to clarify
this point. But we are very much
astonished to see that a company
which has absolutely no experience
has been given Rs. 20:25 crores. We
find that an American national by the
name Mr, M. M. Kulukundis is in that
company. Ultimately it will be like
the Panama Shipping Company. That
company has got many ships, but only
their flags are hoisted in those ships
and they are run by foreign com-
panies. We are afraid the same
thing will happen here also. If the
policy of the Government is to deve-
lop the public sector, why such a
huge amount has been given to the
private sector?

Regarding tourism I want to say a
few words. I find from the report
that nearly Rs. 20 crores foreign
cxchange has been earned by the
tourist industry. But I also find from
the report that nothing much has
been done to develop tourism in our
country. Many offices have been
opened in sume countries. In
America, for instance, offices have
been opened in Toronto, New York
etc, We find that Government pro-
poses to open some offices in UAR,
London, Rome etc. In my last speech
on the Demands relating to this
Ministry I had asked why there was
this discrimination in the matter of
development of tourism. Government
is doing something in foreign coun-
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tries, but they are doing nothing in
the socialist country. I know many
of our friends want to wvisit India
from the Soviet Union and East
European countries. But they are
not given visas. There is a lot of
restriction imposed on them with the
result that they are not able to get
the visas and come to India. Again,
not a single tourist office has been
opened in Moscow, Prague, Budapest
and Bucharest. The Government has
opened many offices in America but
not a single one in Moscow.

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): Restric-
tions of visas are being put by us or
by the socialist country.

Shrj Hari Vishnu Kamath
(Heshangabad): So-called socialist.

Shri Mohammad Elias: | can give a
number of examples. The Govern-
ment of India does not allow them to
come to our country. They do not
put any restriction to vist India.

Sh:f Raj Bahadur: 1 would be
grateful if the hon. Member would
just indicate any specific case in
which a genuing tourist has been
disallowed.

Shri Mohammaq Elias: All right. I
shall give.

Shri U. M. Trivedi: (Mandsaur): He
will study and give you.

Shri Mohammad Elias: 1 do not
want to say anything about the
Exiernal Affairs Ministry now.

Mr. Deputy-Speaker: The hon.
Member's time is up.

Shri Mohammad Elias: That is why
I @m not disclosing all these things.

Regarding aviation, T would like to
naint out that the working conditions
of the clvil aviation employees are
not up to the mark. I only want to
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read the recommendations of the ILO
and the International Civil Aviation
Organisation. They have recom-

“Whereas the maintenance of
proper standards of air naviga-
tion is one of the most important
factors in conducting efficient air
transport operations, and depends
to a considerable degree on the
maintenance of the essential
navigation services such asg traffic
control, meteorology, communica-
tions and their engineering main-
tenance, invites the governing
body to ask the Director General
to study the conditions of em-
ployment of personnel engaged in
air navigation services and see
that they are up to the market.”

1 would request the Governmont to
enquire and examine the joint recom-
mendation of the ILO and the Inter-
national Civil Aviation Organisation.

Regarding meteorology, Sir, nobody
says anything about it. It is very
difficult to understand how this
department functions. If there is a
weather forecast that there will be
no rain on g particular day, people
make it a point to take their umbrel-
las with them because they are
sure that there will be rain on that
day because the forecast has been
that there will be no rain. This is the
way the department functions
Complaints have reached us that
there is no direct recruitment to high
posts in that department and people
are taken  departmentally, Our
universities are producing many
experts in this line, I would request
the Government to see that recruit-
ment to high posts is done directly
We do not know why this is happen-
ing Su we would suggest that
recruitment must be done directly by
the Public Service Commission so
that the work of this department 1s
done satisfactorily.

Shri Hari Vishnu EKamath: Sir, on
a point of clarification. Are you not
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F AT q s A Ifega ar | gE Ay
# & gz fayzg Fa1 agan g i oi
IGHN 73T TEAT i5% 3L, AT ag A4
Farar aran fs ara W F 39 7 faAy
5% ZiMr | w2 A% WT dwAw g9
Fageifzg FU2T &1 qvaw ¢, fom®
qTEA TLEH BT AT AT TH R A5F
frafaa v & gor v<ar &, ofF7 5
sifaa & i § 9ar agf & 5 fea
qqq T ¥ 412 oA K1 A5F FATHA |

gafy ga7 fafas Tsg @@l
¥ wfafafy faw oo &, ffF sl §1
TT-wwwrar geqrat & gfafafy gaw
g a7z & agi fag @ § 1 fow atg
TAIT 7 T2AF F1A9 AT JIT FALT
& aiafafe F=ra w2 & ford 9nd &,
AT AT JTE F1 faam ovw foamr &
FY FATAT A1, FY AT Glaw Enir |

w2t 7% q79 faafor #14 &1 gead
g, AT AA A Aw ¥ agea g
gafysa% o Frw-famior faamr
¥ weydia uF fady amar fogd =
eqifas w1 wf o, 3few sEwT I TH
IO TTF AL GUT | §F qFAH § 7]
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TeEw feg o1 @%d & & wadw ag
FTIT 90 i &1 @17 & waq &
frmfor & fag @@ o &, 3fea 599
femio agY fear smar @ | gwisg &
af & fede & aamar mar ¢ fF Sfs
€ T 1 FT4 QLT I F AT oW a@n
gafan &1 & fafqwmarmrag & &
aueA1 g ¥ g8 graew § 9 mflanE
q@ % faart 34 #) wremasar g | 4
€F §3F & 99 waeql 6 ¥ g, A foww
£ aut ¥ ¥ A7 § oA0q F79
7i & & o 9% & =9 fawm 2
fewa fafaedt & aod e gl ifrafn
farwirr &, 3t Az & wvw-ar< farr &1
A s g ifaton dana gan aifen
IfF 39 ¥99 AT AT & 7g WA
aré € q1, gufaw ame 5N vy
7 99 999 98 G979 AfA-wEa ¥ @imA
|1 AT 3E1 ofumw gz gur fE
FE g grawfas fAgio fawmy & giadga
TF wrET 54 & faw A=y af | s
fogs oF 37 w19 ¥ w7 § 3z fAg
g1 mar ¢ fF g A 9% aw ¥ Fam-
FF F14 T8 FTO1E & 1 F wra 7 w51
ot &, 9 i oot qw-aw & fao |-
AEw auieart an dgfag §, ag wy
FA 91 g fF 57 awemn o3 ag I
o meiagE s faure 5% fF aar dan
AR g1 FFaT i AT dredrozzege Fo
#! fada mar sF-ar< fawa & weql
& foq eqrfaa &7 af §, 99&1 v
fraw g famr w1 & fer g 1 =g
TrE|T wAT AT w9 1% gefraT st
W ey & s S91 & 1 99 9T Ay
ot g fawrla w5 &, @8 S0
Tqua woifEt §, =@ & F19 7 wy=T
g @Y § | WX qg TET HHT @
W g, @ 39 & ufewr, sEmEd
w7 IAEIE g 9@ A TE qAey
& faa a1 afgy
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T AT TFEAU F THTL KT qEAoA
2,597 ®rE 72z 791 iy fogd 2w a6t
# aga @Y Femmegdw wfa gt & | afew
oY A1 @7 73 Hgard [, wwi arwadi
®! EAIGAT FT FTG AT] @A OO |
# wwwar g f§ oF are wwdT w0,
ot sfas W 7 somar qr e @
avar @ fr 72 fea Wy, v fe weas
A § OF STHUT g1 | 99 "Eg-qifa
q ot aga foq add—mae &€ 7o
T, Af F7 7 ¥ qqAF qH DA
g TEAIW W ogm qNEA Q%
¥ wraga AT AU 31, Y, A A e
¥ aqz woF TEuafon §73 € a6
% wifea F1 w77 29 g &, AT A
wwwan g f aga a9t wewan s o
o W &1 g w9 gram gemEe
o UF TTFET FAET A7G, A1 I T qew
% TZATA ATA FY ArASawAr A G
agt baw gwTL #) wrAwEE §, 91 f
% {7 ¥ 28 99 I 79wa 7 T
qg 1 frar 5% 1 @t a% ov% famror &7
aeay §, a7 J41 safe & g fear o
aFar g | § fAdae s i s g
€ grae i faare 73 # F AT

STRIE FT1 faere a1 #7% g7 6
&, e ST & O & 1 o
fagem &1 3= 2, 99T I ¥ wCH
FAT FTA BT AIEWEAT | FgH AR AR
ATAETEr 2, faAT oW Fvaw K ag| ¥
w9 2 337 71 ¢ | fored gome qod
TET TTHY £ O 7, 1A /T R
¥ & §, 39w Ivarwon faan S
aifgn w1 3t faamit aemar s
wifgq | ¥ 9T @ W oA I
s EfF @ AT W E
4 F19 #, qreor At § W@ g
wf-wri & faeoor # wfrafaaar o
T g1 @ &1 BT AT TR FEETer R
¥ fr flt & foeelt & oot w2 & fag
st o 7 fag f swd ar &
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T g et | 9 s wew g
AT &, TET oY E AT & WY Ay Wz
&, d@few far ot wefardT &
fefeardy =1 gt &, =.f ol &
OGP § aE wyea qwdt )
Tafau wIT g F &9 ¥ o9 g,
T | fag o, wEr 97 &), g,
a1, 29 g9 59T fagd 7 @ W17 aw
frafwa ®1 & &1 srFaTl 1 qgaEr
AT, A1 fardTT i St ATE g W
gRiT &, ¥ G AT TA1 & | HEAT WA
t A ax ¥ ¥ fau w1 fr 0w
AT AT AT 4§ 9T FAWTE A faawor
# QW g wgM aF # a gl 9, |
Rl & g ST T A o g T
&1 fearen faser mar & | wIATHAT 0T
AT & qZ W B T F HFAT 7
o sg gz & fF ag fm gan
oo ¥R FT @ R, Afe o g @
39 % WAl EIT 8 ) W A W
¢ fe sfea w2 331 %7 @ Q=T
&1 ®ew &< famm s

sl (reg-fendien w®w)
¥ art ¥ ot fawfor & 6, 399 &
wfeste ¥1 g7 5 wepe o foan B,
frg & faud sw S A AT £ 0
Ffew wgt A% ¥ S §, oo aw
3% Q0 A § wifay af e o
a%T & | T G g s o@
2, fomer gz feama woft a% 3991
war A fear mar & 1 o avew |
qfoaeest #1 @=x wizw 1 Wfg@ fe
I ST % &1 A A # fpEa i
T a7 § WX IS 40T WS §T
famn @@ |

T AT OF FE0 T ag §
¥& © 7 g W g OF A
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[ ot o =7 ]

3 I ¥ g g4T 1 T wgr 97 fE
ST AT o FHATCAT & AL AGTIS
wa1 o s 2, 34 afatas g
Fuarfegi &t 7@ I AR 1 AT
e faam i or 1 gz gmmT g R @
ST T AR FTH AL FA L, QL A9G F
& F1aF31 7T £ 91T § O TEw TR
1 # gafan 37+t wzamd W T fam
AT | §9 AT ¥ § w@F 9§52
& TH AW 1 AT YIOFT SO AR
w1 wgen g fow & ot oom 7 4
aarar at f f Fa7 w91 1 § fawrfr
&7 T & I WgmE war mfee agt 2
T wgms W #1 favig w=g g
affeafaat & G979 T | 99 g 98
% fr wa < T A A T § WK 2w
TG HIZATC |9H 99 F1q FHAfar
#t femr & 1 9w feufr ¥ wfafos
famitg sd=rfaat &1 ggmd s 7
agraT AT A1 a7 wiwE A e
gt gt & 1 wiew § fade s
e 7 @ w2 wmfagas fea
far=re &7 1 ¥y ® @M

o fauq A9 & 91 & weds av
AIAATE §ZA FT ST AHTT BT @I
g w1 fomi qF g awaan o fae &,
T A ¥ IO F WA F ) gt
7% faeir st 1 a9y § 7 fam
F1 aur§ 2T wTEen § e ot wiwd g
T fe Ty & 39 qfas ge A
fazalt qdz#7 1 wear Tgdr o @
H faeit qar 7 Iw=few ot ga8 @
2 | F 7Y stzan fr 59 #74 § Farfgeran
o afew F &1 78 WA g fF 39 4
W TRaT A F T § | AfwT T9F
ar § a9 7 g Zfow 1, Ao
T4 F A FAW §, IR W A
HIGHT ST TG FTAT T1gaT § 9
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T g 5 19 & 9 e e ard
WY W IAF AT F A ¥ w19 "/
FZrAT AT |

977 A T TT AT F 9T qI9H
% fred A8t 4 a1 guTe 99 syFEqTIHT
T AT 9T FT TGOAT H 47 | IAT
sifew ag #1 € 9t fF 77 0% qd
fog 9 7 &7 37 T AT # 91 7
#1X A i FAET F] GGAA qH, IWF
fafors oin qF gt ¥ fase mr a8, A=
qFar F WA ofegez g1 1 57 3feeat
¥ ST 91 F Tq09AT F wE 9% ) I
I F AT W AATA & AT Tg9
9 4, Al 37 A4AT 8 FA ¥ AT
T gHIE 3§ qIATETT FHAT @AT 97,
qF AL & qHIT AT AT @A T | T
FT FAT WAt F &7 A gfE § g #
TR T F AR gl w
e Al At dm ¥
st Fir, fa=res dmE g oEE
gt, faan<i %1 w=m w3 71, sepfagt
#1 gfrraa 1 #R afdr g7 wrgEEd
FT A gATT 7AW {, IAwr Ao g o
Ha: T AR § auwan g {5 o wfaw
A A T GTEAFAT § |

¥ aftarg wra 1 fas fean 1 M-
Arq st it 7 f5f7 o & a7 a1e
WA IETEE F I WA F guR
% fag ar =g 97 faam 9z T=mH &
tar @ ¢ | AfFr q@ S e A
SIEA H LA & A qradra ot oF @y
ot & adtary awdrs & W3 & ol I9E
g feaweft 37 &, qF @ aw@ a1
qH A4 8, AfFT daq f7 a3 diw
| 7 § ' fed g § 1 g g
# g9 %9 % fow Wi =@ w90 @ T
&1 & 78 Jrven fr & wre W v oft
w¥ §it a1 7t | A F wwa g 5
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T a1 TG F @ 9T § W g6
9 @ W17 § araug o 9g qU @«
T far o & @ W€ ag
T AT AR

oAt gaq TE foawa adtATg F A
# o @Y & az & fr foo® are gew #
Tga @t iz g & S e wraef
oft T TEIFT A F WGy A X AT
2 | gEwt & fawre & fau Fezrg ot
FTH §IUT T2 & qhra & T @ @
o1 o &1 99 & adT Oz fedwyie
€ F1 =T gE &, 39w & fag
wafefaa aaafa & a1 @ ] 1 F fraga
FTAT 8T § % g w9 & o @
T Wfa® gHeATd 9 99 TE A
To o MATHE H1 I YaTaAT AT 9F
fF w7 a1 $7 &7 av § o agTe
¥ faq aga w9 91 o, ag #§ @A
SEET # 19 AL | TART 4 AT
gy 37 921 5 o7 a9 739 & gue
FT Nge AT (AT 4T 7T gTE Y e
gETa g g &9 agl ® 9 -
Argardr FALT &, IAH TH gATA H @
q1 ¥ fAdzw w91 fF ow oF wn
®1 ¥ FF AT WY T I A
fF mfvds & & 57 @9 a9 % g5
ar{l 9%F 1 U AY FATAT T€ FT
wifgd W TEA guTE OF 1 faa,
97 FTH ® qEATS @1 9 | ofom
7 g f& g e e § o
TTF W FET @A § W AT H
Jaraht & arch & ff § 7 o1 3few
fme Y SITel Y aTETE F oA AT W
Tga & A7 79 fawarw w1 & 00
& foF wT A% IOEeE # FE U
# weq oft 1t o€ A AvaT w0 F1 3 AT

ot Yo o AW : Wy TW UfT &
gfafafa &
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st e T g Fifad, saw
= Qg T &7 91 IO R T @ g,
q gqf arefere qgF  gE1 sgen ¢
# ar argar g f& ¥ wgew adee,
FaTTe WIfE # arAr FF "woA 97U
F1 q1few W, W wfaF F ag7 17,
IqF @A B F mETaT q@i g, W
THET WG FATT W TH &7 )

uq F YT U2 feaewie aE F
AR HFEFETARATE , A zH AT AT
e Fvar g & o gt domadt
& & IA% AT ¥ ¥ Troer #7126
TEL g FAT iEd 9T T T
BH H1 TS ALY AT AR W A Y
FaeTE ST wfgd | Afea S T A
T &, 3 A FH A FH gHAR! AAATE AT
aifed | T wgRE, 4 aveE W
ara & f waar & ZiearE O seafadem
fafaedt & &z & faar s @ T T
feddviz & fau afeq wra w1 fedw
fafaedt &t & 1 fewa fafasdt 1
soEw g 3few & g www g fF
giee fafaedt &1 394 $8 f g
TEY AW IFAT § | TYGT A 7 HATHG
F71 & WY frgror o gat 59w #7 8,
ag 91 v &, ag w6 gwe § ad
it & | 9T TH HATHG F1 FH T FH
T WY ATt &7 ATAFT A1 gH FAAT
wfed |

W e # § oF fdee ag of
s s § o o Fodé 3 amman mar
¢ fr < O feaowie 1€ @1 §, 7
faraa ot fasrrr &, foraeft oft oaifa &,
I GEHT AHAY FIF, TT TAFT G4
AT <, FTT FC W@IE | 5 F, A=
¥ gomH # o 4% , s Foord €4t
frafer o/ 8, 9% a7 aefeax
FTHFATAE, ARIFHFTAUE |
fea ag ot fza d9T §, 7T 2
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st s ]

STEfs F7 gATHT &, 777 I 923w o
TTo o F Fw 2 faar mar § 1 T
we § fr 3Fardy war agi @ s dr ok
&, afcorm =reg wage 78 faaa & i
®H agd fL AT oo Wi anfed
HEF WO TG I FH @R W
TAE1 13 T ATt AT 9w, i
= Wt W AE 7 Wd §, fao s
% ft T8 959 NF &, 9wt aF ag=
TG WA A1 F wgaw g Fefr e
qIA IH ASF F AIHT A F famy
wrar wifz?, g A € Wi %W
F7 # qYT gfa w17 717 )

g a7l 92% 97 WAAT Ten
AT 30 faamn & 41 4 a7 3T &
TG WIE AT FATE 9@ |
F:tg grEe F1 wfagsrw sTar @
faa zigiv # & v ovar § AW
790 g5t & foq sqar awar AgY &
13 T 2 § & &097 3 FT w719
BRI AT FE | AT IFA
OF I7TEiz OYT TRAIAE TR
1 7361 ¥ fau 1% 11 177 FT02 5997
oF 99 tmfmﬂmqﬂ&ﬁg}
gATHRT ¥ wET FG FTW AEY Y @I 4T,
FTH 76 IAT | 4 § §TF 4 T dpaAs
T IIET wAewr H 4 H A
FTAYAA TH AT H AT FFAT 12T
ff 77 W1 77 T FLATTTF T I
9 2@ AT T TAI 917 Fg §997
#79 Uz HT F71 77 F1E 77T FFT ATlF
Mk iR mEaefm®
I 79T ACHTL §TT &1 FAT A
IAE F AIAT TIAAT T K AT sqaedn
agt F7art § IawT IR A% | 4T
31¥ ¢ fF A7 I &7 8947 TEHT
#ff fear 91 q%a7 | Ao gridw &
fAT 7€ 4% *1 OF qrET F WA
qar a9 & fau faqr 5@ ¥ waar
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frrgrd | sgasdramg | gwae
F1 1 1 qgrar faem wfed | few
14 Ara F qg  FgAn wrear g ooy
T foge @ mm g Wl wEi oax
AT & gfaErei w1 wary @ w7
A FTTREE AW TF Afaw poldw &
Z, 3% f vz & fawro Y gt 8,
THEHN AT &7 JYAT 71T T4 |

ST 7 WeAT & qTT HTH AA-
A F T E AT F ARG F@TE |

Shri U. M. Trivedi: Mr. Deputy-
Speaker, Sir, the Ministry of Trans-
port and Communications is a hotch-
poich department because it deals
with sp many things and it becomes
difficult to find out what it does not
deal with. It deals with road trans-
port, wireless, telephones, Postal
Department, shipping, tourism, in-
land water—it deals with all sorts of
things; you can go on counting hem
—national highways and everything.

Shri Daji (Indore): That reflects on
the ability of the hon. Minister.

Shri U, M, Trivedi: Yes, it does.
The whole question is: Why did this
Ministry fight shy of publishing its
report like the one which has been
published by every department and
every ministry? Why has it fought
shy of doing that? It has been very
careful in avoiding a report on Posts
and Telegraphs. ;

An Hon. Member: It has been pub-
lished separately.

Shri U. M. Trivedi: If he has got
it, he will kindly give it to me. I
have been trying to get it since this
morning and 1 have not got it....
(Interruption). You have not studied
it: s, please do not disturb me.

Shri Raj Bahadur: Sir, I have the
Report with me. The design of the
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Reports is the same but they deal
with different Departments,

The Minister of Transport and
Communications (Shri Jagjivan Ram):
He has been confused.

Shri U. M. Trivedi: Is the Report
on Posts and Telegraphs there?

Shri Raj Bahadur: There is one
for Transport ang another for Com-
munications and Civil Aviation.

Shri U. M. Trivedi: Not one word
on Posts and Telegraphs js there, 1
know it

St TR WEWAT 2 TGS FY WAL |

=t To Ho ﬁiﬂ‘ : orEH O
Ferars &1 7@ § )
That is what I am saying. Parti-

cularly Posts and Telegraphs has
been omitieq from that Report.

Shri Prabhat Ear: There is a third
book which is called “Activities of
the.. .. (Interruption).

Shri U. M. Trivedi: I have not re-
ceived that. I apologise if it is there.
Since this morning I have spoken 10
the hon,  Speaker, the Secretary and
everybody from whom I could get it

Shri Raj Bahadur: It was in order
to remove the feeling that this De-
partment is a hotch-potch depart-
ment that we published three sepa-
rate Reports. 1 think that mis-
understanding should be cleared.

Shri U. M. Trivedi: I could not get
it. I will be very thankful if that is
passed on to me.

I shall now address myself to road
transport. The report on Transport
publisheg by the Ministry, says that
the Motor Vehicles Act is now ad-
ministered by them and in doing so
they have tried to coordinate the
various inter-State goods transport It
is saig that for inter-State goods
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transport a single point taxation has
been accepted by the various States.
This is something to the credit of
this Ministry, But what is most dis-
creditable is that so far as passenger
transport is concerned, this coordi-
nation has hopelessly failed. For the
last nearly ten years, the Madhya
Pradesh Government is trying to
utilise about one hundred yards cf
road which runs into Rajasthan at
Shri Chatarpur Station, now known
as Jhalawar. But neither has the
Central Government succeed in
getting this reciprocity achieved, nor
has the Rajasthan Government yield-
ed to the request of the Madhya Pra-
desh Government. Buses running
from Madhva Pradesh State are kept
outside the limits of the railway sta-
tion, whereby passengers at night are
asked to walk about one hundred
vards in the dark. What type of co-
ordination is this? If coordination
could be done in the matter of goods
transport, I fail to understand why
coordination could not be carried out
for passenger transport also.

When the Motor Vehicles Act was
debated in 1953 and 1954 we found
that the question of third party risks
was specially attended to. But in
actually working the Act, what has
been done about third party risks js
this. Some of the States have under
the law provided for tribunals for
deciding the compensation to be
awarded where thirq party risks are
involved. The recent example is that
of so many accidents which took
place on the Badrinath-Kedarnath
road last year. People living in far
away places were involved in them
and died. Although an accident en-
quiry committee had been appointed,
up to date no compensation has be=n
paid. Ome excuse or the other has
bean trotted out, no reply is being
receivedq and no coordination has
been effected with the result that
relatives of poor people coming from
various places have been done in the
eye in the matter of compensation.
This needs to be looked into.
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[Shri U M. Trivedi]

While speaking on the Badrina‘h-
Kedarnath route, the very important
question of tourism comes to my
mind. Instead of being helpful to
the Indian tourists, the touris; officers
only apply their mini of serving, or
acting as sycophants of westerners or
outsiders who come to our country.
They behave in a very rude manner
to the Indian tourists, more partl-
cularly to pilgrims. I do not know
what type of attitude Government
brings to bear so far as Indian tour-
ists are concerned, bu: when it is a
question of pilerims, certainly the
attitude is most step-motherly. The
railways provide cheap return tickets
at one-and-a-half fare to peoole who
go to Mussoorie, Dehra Dun and
Naini Tal. but in the case of pilgrims
whn want to go to Badrinath or Ked-
arnath bv the same route, even ‘he
facility of retting down at Hardwar
i« denied. Why is this facility denied
to them? Why is the facility of using
of dak bungalows denied to them?

Wea are talking of encouragement
of tourism. But if wyou go a'ong
some of the highways, vou will find
that the State Governments have
sfarted schools in dak bangalows
which were es*ablished in the olden
davs. Recently, passing through
Bharatnur, the place to which ‘he
hon. Minister of State Shri Raj Baha-
dur belones T found that the dak
honealow had been converted into a
middle school. In Rajas‘han I found
that another dak bunealow had been
converted intp a basic middle school.
At a third place, passing along Maoli,
I found the same thing had taken
place. Government money is being
spent and a big show is made that we
have opened many schools. )

Shri Rai Bahadur: May I clarify a
point which has been made by the
hon. Member? In Bharatpur it was
not a dak bunegalow as such. It was
a place for the officers to say, but
others were benefiting Tt has now
heen miven to the children of railway
employees
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Shri U. M. Trivedl: I have used it
as a dak bungalow—I know it.

The main question that arises is
this, that we must not tom-tom about
things we Ao not do. Do something
solid and by all means publish it. We
would welcome them But {om-tom-
ing about something which you have
not done is not good.

Then we come to the question of
staff in the Road Wing. If you study
the report you will find that in the
Roagq Wing you have got 379 per-
manent members of the staff and as
many as 336 temporary hands, Why
such a large number of persons
should be kept in the temporary list,
1 cannot understand

Then there is the Central Road
Fund. Have we been very liberal in
the distribution from the Centra!
Road Fund? The partiality about dis-
tribution from the Central Road Fund
becomes apparen when we examine
which Ministers have got a pull and
where. Unfortunately there is not a
single Minister from Madhya Pra-
desh in the present Cabinet with the
net result that Madhyg Pradesh is
neglected on this matter to a wvery
large extent

Madhya Pradesh is one of the big-
gest Sta‘es in India. But it has no
postal circle of i*s own. It is part of
the Bombay Circle Rajasthan has
got a circle; West Bengal has got a
circle: Madras has got a circle; even
Kerala has goi a circle; but Madhya
Padesh has no postal circle of its own.

An hon, Member: That is in vicious
circle!

Shri U, M. Trivedl: Why there
shoulg be this sort of discrimination
I cannot understand.

Shri Jacglivan Ram: Because Mr.
Trivedi is there,

Shri U. M Trivedi: Yes, because 1
am here and you are there!
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Now I come to the question of cur
Merchant Navy and the Shipping
Corporation. We have got g big
shipping corporation under the Gov-
ernment. It was this Shipping Cor-
poration which was managing the
Moghul Line. This line had earned
some profits also. What guided the
Government in detaching this Moghul
Line Limited from the Shipping Cor-
poration why it became necessary to
take 81,000 shares of this Moghul Line
Limited and why, when the Shipping
Corporation was meant to be a whole
Corporation to control the entire ship-
ping in India, this Moghul Line
Limited was created as a separate
unit passes my comprehension. Is there
anything behind it? We do not know,

As regards the Merchant Navy,
some paragraphs are included here
that Merchant Navy recruitment s
going on like this and so on. 1 have
been told that vegetarians as such do
not find any place in the appoint-
ments to the Merchant Navy. They are
taboo, and unless a person eats meat
he has got no chance of serving in
the Merchant Navy.

Shri Raghmmath Sinmgh (Varanasi):
That is not correct. I have travelled
and I know.

Shri U. M. Trivedi: I will take you
to the officers concerned, if you bear
with me for a minute. This is what
is going on. And may I lell vou that
even in the Baroda School of Rail-
way Officers the eating of meat s
being made a sort of compulsion. This
game was started in one college in
Ajmer also by certain officers. I do
not know, your report may be cor-
rect, but my reports are equally cor-
rect. 1 say that this must be investi-
gated properly.

Then we come to this administra-
tion of the Airlines Corporations. To
the Corporation which we call the
Air India International we have ad-
vanced huge sums amounting to Rs.
2,520 lakhs, and without interest—
some as a sort of equity capital and
some as loan, I think half as loan

627(Ai) LS—17. o) |
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I do not know what excuse we have
for granting interest-free loan apart
from the equity capital that we have
given. With regard to this, I am told
that we are not going to charge a
farthing as interest from this body.
It has to contribute the same amount
of interest as we are going to get
from the Posts and Telegraphs
Department, namely 4% per cent which
ought to have given us a yield of Rs.
112 lakhs. But we are not getting
anything, and even the paper profits
do not come up to that expection.
We are running it like this at a loss.
In other words, we are running it in
such an inefficient manner that with
this huge capital investment by us,
whereas other limited concerns other
Corporations and those in foreign
countries are making money, tons of
money, so far as this type of corpo-
rate body is concerned, this is a losing
concern. It is better that we should
either mend it or end it If we
cannot run it, we should not runm it
And if we run it, we should run it in
such a way that we get some profit
out of it and not at the cost of the
country.

A pgood deal has been said in the
Report itself—this is the report which
you passed on to me, is it not?
Ram: The

Shri others

also.

Shri U. M. Trivedi: I expected at
least the hon. Minister would be falr
with me. This is the Report of
1960-61, and this is nal a report of
1961-62. 1 do not know whether 1
should move a motion of breach of
privilege about this, but this is not
the thing I expected. Even if I was
in the wrong, I could have been told
easily that a mistake has been com-
mitted.

Jagivan

Shri Raj Bahadur: There are two
other things also which have been
given as Supplements for 1061-62.
They are here, along with that.

Shri U. M. Trivedi: I am coming
to that. There also, my hon. friend
is completely in the wrong. So far
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[Shri U, M. Trivedi.]

as the activities of 1961-62 are con-
cerned, the hon, Minister says that
there is a supplement to that activity,
and not a supplement to the report
which has been shoved on to me, and
I have been made to look small in the
House. This is not fair.

[At this siage Shri Raj Bahadur
handed over two books to Shri U. M.
Trivedi].

1 have got both the books stitched
together. Here it is. And this is only
a Supplement, So my submission is
this. If it hag not been done, it has
not been done, and the mistake ought
to have been admitted. When I read
the Summary for 1961-62 I was re-
minded of what we all have learnt
during our school days, that when
there is a bigger book g summary of
it is published. Therefore, when 1
had these three books with me—one,
the Summary for 1961-62 for the De-
partment of Transport on so many
things; the second, the Summary for
the Department of Communcations,
Civil Aviation; angd third a Summary
for the Posts and Telegraphs—I was
thinking that there must be some Re-
port on Posts and Telegraphs etc.

Shri Jagjivan Ram: So you were
depending on the Summary in your
school days?

Shri U. M. Trivedi: And you were
depending on the Summary, without
the original, That is correct.

That is why it has become difficult
for me to offer a fulsome criticism
which 1 wanted to offer on the Postal
Department, The whole question
about the Posta] Department is that it
does not now savour of that great
honesty with which we could look up-
on the Postal Department in the past.
Defalcations to the extent of Rs, 7
lakhs have been admitted by the
Postal Department. As regards tele-
phones, recoveries to the extent of four
thousands and odd rupees from 1946
have increased to more than Rs. 2
crores now. But todav the recoveries
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are not made. And why? By paying
some two or three rupees, big mer-
chants whose telephone bills come to
hundreds and thousands of rupees
keep them away and do not pay. It
has been admitted by the Ministry
that the whole bil] comes to Rs. 1
crore and 75 lakhs. And yet it is
made to appear as if we are doing
much.

A promise has been given from 1952
onwards that every tehsil, every sub-
division will be provided with tele-
phone;, Where are those telephones
which have been promised? No pro-
vision has been made for Suvasra,
Piplia, Malhargar. We have been
clamouring for that, This must be hap-
pening all over the country. Only
529 you have provided. That is not
enough, Hundreds of people in Delhi
are clamouring. They have applied
but the telephone is not forthcoming.
For nearly two years the applications
are laying and the telephones are not
supplied. The telephones are supplied
to those who have got some relatives
in the Department or who have some
pull. Other wise they are not supplied.
This sort of affairs must be checked
by the hon. Minirters :nd only the
we will be able to know whether we
are progressing in the Postal Depart-
ment or not.

Many things have to be done in the
Posta] Department. 1 am not here to
criticise every aspect of it. But I do
submit that all is not quite well in the
Posta] Department. Some sort of in-
efficiency has taken root in the Pos‘al
Department. The Postal Department
which always consisted of very honest
persons from top to bottom is not
looked upon as such. The net result
iz that every now and then cases of
defalcation, conspiracie: to defalcate,
conspiracies to commit fraud, cons-
piracies to commit forgery go on, and
thousands of people are deprived of
their rightt We have been suffering
for a long time in this respect and it
is time that all of us, including the
two stalwart Ministers, must buck up
and put a stop to this,
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Shri Fatehsinhrao Gaekwad (Baro-
da): Mr. Deprty-Speaker, I rise to
support the Demands for Grants of the
Ministry of Transport and Communi-
cations. However, while doing so, 1
would like to offer g few word; of
constructive criticism, The Ministry
covers a large range of subjects. I
will restrict my constructive criticisms
to a couple of, or if time permits, to
a third subject.

My first subject is roads and road-
transport. Even before Independence
and especially since Independence, [
have been marking, that whenever the
Ministry of Transport and Communi-
cations sponsors cases of more roads,
the Ministry of Railways develops cold
feet. All along, they seem to have felt,
and it seems they still feel that by
developing our roads, by building
more roads, the income of the Rail-
ways will decrease, I beg to submit
that while in the last 15 years, we
have progresseq tremendously indus-
trially and othewize, our road build-
ing has not kept pace with this pro-
gress, Every now and then, almost
every week, we have on the floor of
this House a case of shortage of
wagons. 1 submit that if this Ministry
looked into this matter again, they
need not look upon the Ministry of
Railway: as its enemy, but as an ally.
The ex-Minister of Railways i8 now
the Minister of Transport and Com-
munications. I am sure he knows the
correct facts.

Although this Ministry does not deal
with road building at the State level
here are what we call in our country
National Highways. One such National
Highway, No. 8 they call it, runs from
Bombay to Ahmedabad and it happens
to pass through Baroda which happens
to be my constituency. This road
wag completed, I think, in 1957, I was
looking into the Demands, 1 see on
Nationa] Highway No. 8, 8-A, and 8-B,
actual expenditure to the end of 1960-
61 is Rs. 4 crores 85 lakhs, probable
expenditure during 1061-62 is Rs.
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linal”'m' 'I.'hefdbre, the total
far has been Rs 5,89,73,000. I
glad to see that another sum of
155,00,000 will be spent. That is
in Gujarat, [ am very happy to see
this, I drive along that road many
a time, It was completed, as I said,

E¥Es

pressed grave doubts as to its durabi-
lity. No sooner had the 1957 monsoon
got over than grass was actually
growing on the road, I would not
have objected to that because cars
can gtill go over grass. In my own dis-
trict—] am not going even beound
my district-—a large number of cul-
verts and bridges had collapsed
Immediately after the monsoon, if one
had to go to Surat from Baroda one
had to use so many diversions that
there were more miles of diversion
than the actual highway. We call
it National highway No. 8 I
have referreq to it in conversation as
national disgrace No. B, and I refuse
to name the other seven. 1 hope
that this Ministry will look into this
matter. These are facts as [ have
seen them.

The other subject on which I wish
to speak today is the Indian Air lines
Corporation,

Shri Raj Bahadar: The hon. Member
may kindly indicate which particular
section he is referring to where he
has seen grass and culverts have
collapsed.

Shri Fatehsinhrao Gaekwad: Borada
district.

Shri P. K, Deo: The hon. Mini:ter
should have patience: too much of
interruption.

Shri Jagivan Ram: That is not
interruption. The Leader of the
Swatantra party should know what is
an interruption.

Shri Raj Bahadur: ] have to provide
the answer for that.

Shri Fatehsinhrao Gaekwad: I am
probably one of its best customers
and I am probably one of the largest
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tax-payers in this country, I certain-
iy ao not mind paying taxes as long
as | see that they are utilised pro-
berly. While the service in the air is
excellent, I am afraid, the ground
service in the Indian Airlines Cor-
poration is, to say the least of it,
shocking. The staff are indifferent.
Of course, all hon. Members are
aware how difficult it is to secure
bookings. You are always on the
waiting list. Suddenly you ring up
and you have got a seat the next
morning. I do not know how this
haappen:. This is my personal ex-
perience, I know the same is the
experience of a number of hon. Mem:-
bers. 1 hope the Minister will look
irto this shocking state of affairs.

Take cnly the question of Bombay-
Delhi service. We have today, four
viscounts services each day plus the
Night air mail service. You cannot
get a seat at least for the next three
days. That is normal. During the
touris; season, I can appreciate this.
But, in the summer also in the mon-
soon also, the same thing con-
tinues. I hope the Minister will
look into this. In the air, of course,
a3 I said, the service is good. As far
as the pilots or the ecrew are concern-
ed, they can compare with the best
in any part of the world. I like my
food. I do not mind eating decent
food. But, I cannot eat bad food. I
can, if I were hungry, even eat bad
food. But, at least knives and forks
with which T eat my food should be
clean. This, I find is not so on most
of the journeys on the Indian Airlines
Corporation. 1 trust the Minister
will also look into this.

Then, comes the question of policy
—the future policy of the Indian Air-
Tines Corporation. Sometime ago, I
read with a certain amount of dis~
tress—I was happy to begin with—
when I thought over it, when I went
into it more deeply, I was greatly
distressed; only hope we have not
comni lu'led the deal I helieve we are
about to enter into ap agreement to
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buy a fleet of Caravelles,
pure jets.

which are

The first time that I travelled in the
Caravelle was about five years ago
on the Continent. But, today, these
Caravelles have outlived not entirely
their life, but two-thirds of their life
has been spent.

1 believe it is a question of a certain
amount of prestige; because other
countries have got jets we feel that
as a matter of our pride, we must
This, I submit, is not in the national
interest.

‘What 1 would guggest is to increase
the fleet of Viscounts. This will
eliminate the major facter of main-
tenance, because till now, we have
the pure-propeller aircraft and now
with the Viscounts, turbo-props.
While bringing in a third kind of
plane, the pure jet, we shall not only
have to have special maintenance
staff, but I believe also a different
kind of fuel. If we can increase the
fleet of Viscounts that would be better
and I learn from very reliable
sources that good second-hand Vis-
counts are available in the world
market

Shri Jagjivan Ram: Very old
model.

Shri Fatehsinhrao Gaekwad: I am
supply the information,

Apart from these Viscounls, we
have got today the Skymasters; then,
we have got the Dakotas, We have
also got the Forkker Friendships. I
do not know whether we have still
got those Herons,

Shri Jagjiwan Ram: We have,

Shri Fatehsinhrao Gaekwad: To add
to this long list of aircraft, we are
now thinking of adding Caravelles.
I would request Government to
consider this matter. 1 shall suoply
the necessary information to the
hon. Minister, as to where
good second-hand Viscounts are avail-
able in the maket.
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These Viscounts have undoubtedly
spolt us, because we do not like the
Dakotag any more; I know that we
want at least t turbo-prop. But tra-
velling in Dakotas today is a matter
of life and death. The first Dakota
flew, 1 think, as long ago as 1932. I
would use the words ‘scrap the Dako-
tas’, but there, I must restrain myself,
because let me put it on record on
the floor of this House that the Dako-
tas have done yeoman service to this
country, Hag it not been for the
Dakotas left over by the war, 1 do
not know what would have happened
to our internal airlines. But the time
has come when a decent burial must
be ordered to the Dakotas. I would
even venture to suggest a State funeral
for the Dakotas. I, for one, still tra-
vel by Dakotas as 1 have to travel
But my life is always in my mouth.
1 hope Government will look into this.
The necessary information will he
supplied by me to the hon. Mini:ter
later.

The third subject on which I wish
to speak a few words is the telephone
system in the country, especially the
trunk call system. As my hon. friend
here says, the less said the better will
it be, I believe that there are two
trunk lines to Bombay. Ome is always
out of order, and you are always about
forty on the list of priority calls or
urgent calls. I do not know what the
Ministers’ experience is; probably, the
Miinsters get through quickly, ard
therefore, they do not realise the dif-
ficulties. But, for an ordinary citizen
of the country, and I think, as a Mem-
ber of Parliament I enjoy a slight
better position than the ordinary man
or the common man the telephone
system is shocking. Apart from this,
I do not mind waiting for two hours,
it 1 can get the connection. Some-
times, 1 do get through, but then by
the time I have said “Hallo', the girl
or the man who is the operator says
*Time up'; on purpose, deliberately I
have kept a stop-watch, and that in-
dicates that the maximum I have ever
spoken for ijs two minutes; so, you
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are naturally forced to say ‘Extension,
please’, and you are th-sugh for an-
other two minutes. Then, you have
to pay for six minutes. I do not mind
paying for six minutes instead of the
actual four minutes, but then the
voice is hardly heard and if you say
‘Good Morning’, the other party
thinks it is “good night"’

Shri Jagjivan Ram: Provided it is
night.

Shri Fatehsinhrao Gaekwad: So, 1
trust the Ministry or the Depar:ment
concerned will look into this too, be-
cause we become the laughing-stock
outside this country, We should try
and compete with them. If we can-
not, let ug not show off.

I believe that recently a statement
appeared in the press; I think it was
by Mr. Dean Rusk who passed through
Bombay. I think he must have been
forced to make this statement that he
got through to Ahmedabad in two
minutes from Bombay, Anyway, if
that is true, I am very happy, and I
hope that it will remain so.

With these words, I support the De-
mands of the Ministry.

sit e (F37) o FTEE I
wma At fAEH W|ATF AT A Y
ud A1 WEar F, grAifE WE awe
9T §H A% # fawr g1 GwTE | §
Y AT B A TR HT oG fewrE
wrgar § WY A4S wye @ 6 o wvaw
¥ 9 e 1 qm@ |

W gEt 3@ ¥ wewfea &
fesi &1 wg w2 & 1 T §
farw @it %) FTer 3T AW qY T
Tyt § v ziwarE & oft @00 € e
et o qEdt & 0 wrEser Wit
frcio mgat it L
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Mr. Deputy-Speaker: We are not
discussing the railways now, but we
are now considering transport ard
communica'i.ns, posts and telegraphs,
civil aviation etc,

Shri Solanki: 1 shall just go over
the railways first and then come to
transport and communications.

Shri Warior: This is because of the
hon. Minister’s earlier association with
the railways.

Shri Dajl: There is a mixture of
old associations and old memories.

Shri Hari Vishnu Kamath: Hang-
over. ul

=t grew Ty giEeE & art #
T4 w9z § s srwe @ e O
Fraee & A & N weE 4 @
g ammam ) &
Tftaga sqaeqTd g €1 AT & fau
FTaT F1 wE § oY e gAH A wwgh
1T 0, A 3ay T X FT AR
dx1 g wrddt | ot 59 T qe> A
¥ s &1 mEw ) 7 47 | 77 T
fear o1 wwar ar fie O ziEE &
s a1 A aefh Aft 7 gEm
WTAT, T7 ¥ ZTA91E %1 97 qary
TF A F ag ¥ e R, o o
TF T947 aF § 1 ¥ A2 %7
A §r T 3 wifg, foredt fr
W ZieE ® & at & ) wEeh
FHrT X A qg T TR & Gy
Ta o WY IH w70 97 e gt
T T AT fgY 1 W Ay
g A gary fear m@r d fr 2w ¥ o
¥ Tt Wfgy 9ix O ziawE w1
oY At JEET T FT v Wigw )

TF TG § gaL oq § I qra

Ox e & art ¥ & ag sga g
g 3% o= %< g uew ¥ gt
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m!ﬂq‘.imqerm T
¥ 1 FEFEY Leo A ¥ g av
LR R O e
U wET A AT ¢ ) Forwwr waw
#I § w71 v @ 47 waw Frw dw
T Y SgAEAT A AIOwT w7 g
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wifgd |
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WIEATE | A # A afy € af ¢,
FAET F F@ATE FT W g
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T H ¢ A F I T T
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g Jrar fgd 5wy fet sgae
T ¥ qIE §F FTH §) & ¥y
FATE ATAIWE A Fr | oATe A
ot faReft &, st qar w7 9w & @
™ T # @ dar s o
a T wewr g, o T
e faw F afgg o oF
oA fFwa ST ) gt
T wa @Y g wfgd fx gw v
arg et ofafeem & oy amad | &
WTTR! ¥ W e 3w g
A § fazet S & dar e @
e foe ot a7 feelr oifafewr &
T AT} | € AT g ww A g
wifed fF wre fadeft &vr gt g3 Far
FTa & A TwE s oo frwda
T ®1¢ fadeft 7t dar i
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E9FT qq49 47 91 @ fv ogw fa
Y R F oy w455 § 04
a9RaT g 5 g7 wma 7 " g
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 TTFRI AT A1fgd 1 ag 7 gAfead
%2 121 § o a1 37 oY 38 e
H FT @1 & 94 SR @1 g1 @&
SR afgrsF AT W arA g wWr g
7€ 5 ®1 A1 T54% TIE §1 G977 1
qIT ¢, g Y AR AGT & 1 T HY
W WY HTE AT F AT A §
| awwar g 5 o 91w & 76,
T Y A FT AT qrOHT agEw Ated |
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IWATE F FAd BT 21 TR G FAT
aifgd oY Iq&Y acFw’ & fad 791
dfes foad faem 7 am @& 3,
I wrow Tifgd fF ww w9

TANET AT FIAGE AT gATL AW
®1§, 300 A1 gH agA TG & | AL W
9 BITH § AT H HTIHT TAATAT A0GAT
g1 ¥R AT wET ®W 7 § fod
Aa<r 3w O 3few gwE § dFEw
&\ STE AT & qTA AF @A fHAr T
&) @M q A HagaFA @

g 7% 919 § wgwa gu far 78w
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YT At AN gand AT T ATAT AT
TRy g feft IwErht a1 #1 E
& far a1 e & og=3 & faT,
& T ¥ O AW ¢ 1 g T
TIET & ardt Y Ty HEar Howa| §
g1 aram H gfaar 3 & gfe &
oy wEn & gnd wEl &1 A0

aTE # A A @Y W O IEH TR
TAET AT | T3 1 97 95 qg AT
EEHATEL | G A e 2 f
Tga ¥ g gre FHIr A fF w
Faatat & A4 famm & @ ° e
T T ST W ¢ W S wfae
FAAT § JAR! AT T€ qAEHT T80
&k o A ol st & S 2
I g 7 i € R oo
waE & fraror & & for ag
orex &1 1 Tar gATT ard foradr I
TFATE gLET S | WTAFA gars AgrAt
¥ o gfew =% gurt T &, 9% @
9 8 |59 arer ot 03 el &, ot wprdt
&, IR A A7 #Y wrAvawa fafaE
& 1 w8 ot flt frer o1 dafefeay
7€ g Wfed | AT ST FH WY
Har § IEE! W AWA F gHWT
wifew T wfgd )
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ur o & N wfsfag &, Ias
agy afr & 1 97z adr @t @ W
FHA FTH F S AT @11 1
MFREATR ¥ OF e wfew @ fod
Rram g1 gad faar @ fe ow f st
¥ areg @€ werE e &1 8,
T HH FF & AT IAK HA 0F
gaarr & 1 W wrE AR gfear af
2 & ot & fad ot 3a6r A
arar gzar @ 1 P 9wz aifer w1 §
frs #T @ § 9z waran w1 e
wifew @ aeat ot wamm & ot ad
AT & | T F Oz mifwfas § A
i & w7 &, A9 e gy
FIAeT A # € F ) agy fr 1 A
# THY FTH FTAT IEA R | AT FH
FTT €7 AT g5l 7 g A1 ITY By
wra #7191 /5T @ F owear ww
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N IR gfaar ag & aefr & A
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e 3draren feardidr & o A ww
FU1 & T fag 37 77 3z s+ 2,
T T AgATH @ W I wsf ¥
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@ar T WA § wiar @ F wowr
¥ O IR AT 440 & @Y aga @
xrgi T I Fraa Fawa 3 @
far¥ fagd gan aga aft ww 3k
fead & oo w7 qeft § 1 werat
¥ w3 & T 4w 1q forr w1 25
a1 gat fawmat #1 23& a1 qar 93 e
I TR A W ]| 90
femditz 7 werat & Ay ¥ gq A
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TEAT T gIEqT ¥ 0

A § NG & @Y & wOAl
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T 947 § g At 47 faqsr qog ¥
99 & § {7 FHE dvE @
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AEY A9 97 | IH HAQ CWLAET AALH
Treze g e 7 9 sEwifoat 6
7z 397 faar ar fs ag 97 S & fedt
UF ®AT FaaT AT IAF @A W
Ifey sraeqr #3611 T8 w9 § AR
&z ¥ ot s gfaar & 1 9oy
qF 3T ¥ A9 w1 9 fF gw
amy # wd 3% 7 A ag g @
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& 1| Fa®r o 3= frar v 9v 9w
94 F TAT WA IF AGN gW B )
% =g g f& ww awa w1 qu fear
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97 § FZ1% § AT FFAT AZAF |
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qz 3% F1 GFAT & 1| Fwa F wgAw
w1gn § % g7 aF e g5 29T
femédz &1 v+ §, I8 94 & a7
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w01 & fad afl fag o § i Ay
& a1 ® wog w0 femy o € 1 e
A d g aw g wm sw § fF
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a1 AF WIS wWrAT G4 A Y qHA
&1 A1 w TTg I 9T FW 7L
¥ w9 wewr A4 Y A% § | WTTH!
1€ OH syaeqr w0 wiigd fF =
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¥ Ay # faar aweTe & qm aw
7 Tt 1 veargz fear o W%
AR g7 wrgifeET fead iz 1 2
2 ¢ A 52 T & fs T w=w
N as gt g v gifa@ @
Aifrat st g aawan § e =T
ufa® grar 7rfzd a1 a7 w7 Fw w=re
F A TG FFAT R | W AR
w1 ffar F@ a1 *m weg a ¥
aF gFATE | Tl A1 qg I g @
f& #@T 7% ggaq § aga T
T AT & 1 FTH AT A § A TEy
7 faeany & fs see dw a g &
TR AT TH7 FFAT £, WY A A FH
FAAW FF aga AP Maw
TR & A1 F g7 A g | qfw
@ gt # ¥ gafad aisn a1 wgar

An RMS sorter hag to handle a mini-
mum of 1,600 to 1,800 Jetters per hour,
as against the scheduled 1,2000. A
post-office clerk has 1o handle 45 to
50 registered articles per hour in the
place of the scheduled 30, anqd 120 to
150 money orders per day in the place
of 85 to 90. A telephone operator has
1o put through 20 to 30 trunk calls per
hour in the place of the scheduled 10
or 15 calls.

Shri Daji: He will get the explana-
tion!

Shri Jagjivan Ram: He has switch-
ed over to English now!

Shri Solanki: I have to, because it
is in English. A telegraphist has to
send 40 to 45 telegrams per hour in
the place of the scheduled 30. A mes-
senger has to deliver 70 to 10 express
delivery letters per day ‘though the
number is 30 for determining the nor-
mal staff strength.

qTT 9z 719 giar & @ fee gw =
A & wed T WY AT A wT
)
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WE AT A A wgrewger @
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ware §9 2e%o Hgur a7 IW ¥ AW
T FARNAT AR ¥ w7 far §

st sroftey T few & amatE
Nmmg?

st |@EE! : gIYA orETy &
foar &1

o W wgre w1 e A
gur |

ot ®rEe o ST e T
1 AT § fF I W ey
w141 feen faar 2, ot gaifag &3
ITH! AR frar & 1 G qwwr
T 3% & ff &z a0 A, o ag
q%F & fagr 2

16.32 hrs

[Sur: Murcuano Duse in the Chair]
T auRYT # oF o5y 7 @ fF wrowa
it qYfe gt § ag faw afes & w@a
qT gt ¥ | WYY urH aF wre gFear
Fda 9T 3q FAfat & wrf difey
A | oW g A qF OF FEEAT
arg gt ¢ 1 uF fagre g1 T e
w1 | 9T AT | 99 faare F qr
I A THI AT IH QT § & frare
&Y &1 WEAT 9T T FAT AGT AT A
qr | %14 ¥ 1 S ar ) fran fr feare wt
ary & fad amar @ ot & amar
@ | IEH ¥ wrAT A W@ "war qr
afen faare @Y &1 "% av )

= Wrwh TR 99 T AT
2
Wt W WY WA A FH-

wfeat § wedt T T OT FAT A7
# & wrw {feqn 33w 9 w1 wiwiw
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[t =rert]
Q1 T(fzgd 1 AT 94 F 97 T wrd
g fF y wf F1 IF FIHE OF arAr
E | F s § R ogw Ao A
AT AT A AN Aeal qifeA
o1 | g A foow ¥ 4 W
gfeqr 3 77 IAFT 6T & vqrfas
foar srq a1fF 97 A1 FEAT 1 T ¥E
% | IAH TIH STR! (AFTAd §, I9 61
#1E T E gET E | A HrE Are
HLHETT & qATH 7% & A1 a8 AHILF
gt FHifaEt & # & & ffe
gt wifgd mfe 3 gadt aw@i w1 72
a4 | 7Y qgF #1 I FY AT F7
M FrAER 1 A7 fgasad amg

16.34 hrs.
[Mr. SpeAKER in the Chair]

oF 41T W E o9 R AT ey g
*g 9% £ 1 W WA w1 R fewr-
Yew w16 & 39 ¥ feqAw  waTIw
WA TEFCTH FLE ]| T@ER
Tt & 5 qw FAE A S WA
e &1 & 39 # T F A TAT F7
HEiduFnage fF T
s 7w e 99 & feww
geTIE & 4k 7 A8t &1 g " W
fewa WATIw TET W6 &
faerat g @@ T W w1 fEEAT
ifgd | ST T g g1 AT fgd
fF T TR AT TG A AT @ &
wqifs 99 7 Fr T6 ww A AR )
o wHE ®1 THT TT I T AL
ufgsr @ T @ far a1, @
ford T FUSY BT AT T AT FT A
oEmEAT A@ & 1T 4 il
% feucim weaw e Tfgd o

T & A1% YFAFIH T FATH AN
2| FTHTC T I AW W o F
& T w98 X ¥ frew fowam qn, e
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wwEF wAE omf oy fe
I HTITH TG FT ETE Qg At =T )
AR gER F A ad S a2 fF
A FIE IT F AT X Fae anfed @
g 39 #1741 § famr @ &1 ey A1 A
twd # ot e agy ¥ w9 W
S qTEFATHAS G AT @ &1 15
q T %1 & WS A0 @, B A 2,
faet #1 aig g4 & faet &7 FeT TrET
& wifF 25T Az FT 37 7 74X T
fexay o & 1 59 g # gfAwd AwT w1
AT E ) F T AT g W/ FEAT
s g fs mfecag #F g @
fot gon & &y gfawrsr ar 75
wa A a@E gfAwE FW A8 7 g8
A 39 w1 BT FFAT 937 ) T@T F AT
AR GE G IFT AMT 9% | ™
ZHT (A IO T T FT B WLt
gz WIfeH &1 A a1 qgr AT
AT, WA &1 15 FF FT HWIHT THA
ferar o &t @@ q@d & 1 59 faq dar
sgaeqT g1 wigd fow & wedr gfa-
FH 39 F ey @ )

ot I et smien § @ az &
fis o Tl & 29 ®10 341 9TET
g, WL 39 ¥ W A} G I, I
# &l 9 g9 9okl S gl &, ar
g7 W feeafecs@@ o1 9@m A6
v feifegmm gaT @ a1 @
qE W gEA AT Tl § WK IW
¥ qog ¥ 3| W AT H AT &
T & 1 & A & agt ardn g
Gy @ ¥ g9 93 weaT aq1T L
w9 # grasgsat 9 93O 1
o |

st TgaTe fog - e WERT, &
At wfrai S Qv w7 § W AT
& aq W e o= adffa w1
W of femr T § W e W QW
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0 # ot gEraer o g A A
ot fad 9% wwae | g

st Taeme fred@ (%= gren)
wa ®1E 7% ama afed

ot gATq ey cag A A
WET AF FEMAHT ®T gvEew g,
1§ SOrE AGEY gEA AT ¥ &0
W 2|d £ fF qwe # 07 13 #0¢
o W0 Fro ¥ wgrer &, gHTL TE
fas & = vy goT o wiTe e
F o & ware # formd s &
W I wfaea ¥ fawme & @y amg
at s &1 sfawe o wrar 8, e o=
q g A FAA UL 97T AT < AG F
fas 3 sfema aot gwa &Y 2
IHF 6T # 64T W T4 A A
TS AW & AR FETO OHIT feAT E 0
afew W F@T ST a1 o A4, geE
= O I AW g g 2w @
79 T ot agg fig & 1 o e
| 9Ty A HET H S = g e
IH A F AT FT T LY AT
2, W daTe # ot smare g & gEE
femma & wrea &7 =7oTT FAw Ly afA
Y | WL g7 =TT L4y SfaEE
g1 T 3t fgmma & gw wETEl w1 of
| a1 g 9" w9 F &9 3 fafaas
o WITo Fro & WETT F wfEd 7 |
g ST W= w4 (eve # feaw e
a1 3% #0714 9 i F aw oA
gart ot ¢ fafamm offe wrte &o &
W FWE |

TH FIE g2g A % 99 ¥ q®
fafaedt &t B, Cfmar s wwer &
fegeam &1 fgasin == & 1 g
| A & | e s w1k
fergeam QAT Y 9 g T aF g
W AT & qoEs § Lo qWE=
s § 1 wg feafar ager o=t 7 @
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w7 f¥ fergeam &1 =y famr wf famr

ufe® grar o @I & a1 gt 9w awe

TAT FTHH FF0 v wfowa w1 T8

g wifgd wifs Srgmids a1l

;aﬁ?ﬂwtnrﬁwﬁﬁm@m
I

& 1 Wg A% @ g, F09
Yo FUT w41 W gH FifeA fafor
FOAT AT F R F T H A
t3-2¢ fafamm z2 wrew aw fegeam
# T 37 § ofew gt O #ww
9 3¥,000 e WTTe FHe & § wK
T A QU AL T AT
I EFT T W AT § 3,99
f& arft Ffaar # fomd g & sad
EFT FT IISH WIAT & 33 1 9 fF
aeg #7 fwE 33-2 9T A § At gATQ
et -3 w dz ¢ oz fefa
TR | T AT 30 FLIT T HIFA
fafer #vofter &1 39T & iz & =7
2 ¥ et gH A= wom wifed

a gwm § i wrae g fegema
# ot Fw weafaar oA ot §%
at gwTr g it g i fe oo
ot = fegam ® angT & WA @@
fegearft 3wd % wmam o g
wEATE ¢ ¥ 9 g o wgw Feafaai
& "1 witie fFar 99 99 oy
gt Tt wft | T IAE A S
wiftie g1 a1 SuH 9g ad g =ifed |

gt a% fgrgeam fanard &1 a7y
g amagm g | WA
fegeam faaare # foafa oz & &
& %y a% faed g a1 oW @
I+ fAC ag 9w & | W oF ot 1R
FFT FATA FY FAGE W (LRY AF
AgT @ 1wy 39 f fgrgeam ¥ st O
HETA AATT & ST FT G § IAH
O § WO TgIA Y & 9T R
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AT g9 3% a7z S ARi IR E ) T T F &y # fadelt ot

gt uz feafa 2 81 2 wgife gy wwifaai #1 31 & 99 w #1 wiigs

W1 WTEIEAT @ NS W Ag gW
JET § TN I & W I i
GfeT ThST § FA 1 T fad
AT { TE ATATAFHAT T8 & 6 A7 Sy
% afee favard a@7 arer & &
wfaqsa 19 waar aifgd @ifs gw
a # A€W F FET T TS |

" ang AT gAI 9T W
Tar & | AT A w9 A
g SN WIEH W % Lo GG@E
T @ | W TH WL A @ T
% v & @ W a9 G
TIFA AR W TAEAT FL A A
osgT g1 AT 2 |

7 ATTF1 AT e g et aw
FTFTT FT ®F 8, 79 99 g
¥ Qe TN AT E 8, fFA g
% fas 3t AT IMA 7 sgaAe @,
o st g fegam foaard %
47  ITF WY giT T a1 FA %o
gIC 27 AT F *rE< arg? faw s
£ | g9 g A W TNE 74T §
ag seat 3% 4 ¢ | 7H fegem
i 74 sqqarg ® Feafa s Tz

o0 aa & 78 s e g 5
Fha %3 F0¢ AT wfd 77 TR
# g0 S G FOAT §1 6T F w®
¥ 2§ 1 T IHIC H AT ] a1 ot
are grm 6 g@ & fergear & fag-
form @At &, a1 18R ¥ F '@ w0
T % Y000 FUT TAT AT Fiw
farfq Foqrer #1 %2 & 7 F fmn &,
foradt & 1300 FUT A CROE F Bz
¥ =g & faar & 91T 3 FOF wqAT
e xRz F e A fom ¥ A Al
gawaT fF AT GO R A 0
S | WA AT F FOT 0 qTHT

waEAT $ G q%GT 1 98 A G9H
# gt wrer 1« gw Ay A ag Frdaw
tfr g ¥07 300 0T WA
g Wit fafer seosr w1 gw
ST oods ¥ &7 F 27 § e oy
T frgem ¥ s #1 t® ww
JW @ 7 ug wfge= T gAv
=1fgw

gAT WTEAT 7 Fgw=1 fafaw s
=1 a1R foa & 1| & 3wt Evowr feamar
srgn g 5 gfar & < fafawr 2 &g
& %I 919 $1 GIT FT JwAL d97
% 2 1 g F4F wi9 3G a1 Fawr
R0 qTHe IfemF @ H & WX ot
q7Hez gTEAE ¥ 7@ ) fergeam #
qHTH 2, Z0 FAF T T AAT §
T IFTL 99 F1%d-T F1 g9 AT F A
w9 37 814 f& @ Sgw #1 smamg
afers &% # 99 9 77 AT wAfaw
2 | 2191 fF< arg /19 99 @ § W
IFH1 A AT AW | qTE qg FAq=AT
fafa FvaT g1 a1 @7 =17 a9 7 forg-
| A1 A i aro gf
&9 &1 IFF @TE w0 Ay, 5
wfag #arm s afer & I
o7 §g 7 19 a1 fggeam 1 s
fgrgeam & wma 1 it @1 AT 00
F1E §TGT AT T ¥ & F ag qen
arar & 1 fegeam & S oY s
s gt IEF o fegge &1
wqqn fgegeama # a1 @AT | A FEAT
feqeam & ®IQ §1 g7 AT AT
e

¥ aw & sreew fafon & are &
wow wE e § 5 oA reny ¥
EWIT 9T 3 AR 13 FIATT I §F g
srew fafr & & gu 9 o W
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test ¥ w9 §Wg A%, gaTe wre
fafor % s 2 ama o goe = &
T § | Wi @ AW H g
&Y AT Mo WXe Fo F wgw
sz fafer § o e & 1 97 wfa
gimas A § | %W fgaE & g%
a fad ¢ g o F W@ g
wieew fafar & agw & | wregd Frew
fafer it sitfaq @ § o saw oF
Osg AMTT 97 149 TEAT AR |
sreze fafor & awd ot zreore fafram
fear mar ar IR oF AT 3w TN
A ¥ AgrEl &1 Ea ¥ waig &
teut A HET AT 9F A FrE
farfer & ared aga w5 firar 2 1wy
#ifs o @ fr fomd s wrew
fafter & awr 7@t &Y a7 |

FaTE f ¥ W R gud SN A
¥ 2T WfEw | § 9 e w7
wrgaT g fF @t a% s a1
g g g IEw) ATl & g
# T & | ag gATd AfwT ATEA AR
feda 71| 7@ ¥ AWy gATE TW AT
aHAT & ) T AT T AR T AT
¥ wifer srETEE 2 AfET e
fegenfal & g & T
Tt & g9T g9 TH%T ITAN FT TS |

it 41% fa7 gu oF & ¥ =E
Frofedee & &9 &AW g A4y
gt fufes aza ¥ ag a0 fr g
YT ¥ O FGAT AL AT FHAT GTIT
W dtasg, faeen ow fafega =
Fgar gz fafer avr 33 | I
qea % fafemT o7 1% 71 Tz 4 )
wa I w1 o @ F 2 fafamw =
FraaT a9 | FwrE A/ @Y S s
0T WA IAH IAE! AT AH FT wrEE
Y g7 &1 ag IWH WY1 8T §ae
& wom | o A fF owee o
fafoae #7 saem g% WX =Y
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® FomT & | TEwY ATY Yo A A
FaF fau wTowr $¥ 00 & FY FEC
gt T Roo EfeAl & mmammwar
grir | R AT ag § fR aiw w07
TYAT T 9% # WY 3 FU7 T v
T ATET I F ;A ZOT | T AT
Y0 FT TYAT W FIF W IF AT
T FraeT dRTg W7 zfae qrea 1y
o o § 1 T o g o §
F7Te wTT e frfn # perer w0
TN A AR AT FH A THAT 0
wwfae & wan § fF an 1 s
F agET Afgw | g mEET OEw
T & fafrz 9 o7 w9z
T T § | T AR WITHT AT KT AT
2| & WITH A 77 TRAT TR
i fr 7 way & g 20 w0 war
T FET AGT & T 4 AT § FULT 5T
TATEZ FEAT | WG Y AT § FT €T
q9 F7F T2 FI wreeA fofor grao w7
FFA & | W IAHT TAITAT AT THAT §
@ T A oAU AU F#ifF wee
farferr gaT 3w & SeAT F avEY WewA
qEAEE 2 |

o 2| fF Ao AEd gy
TISAT § T B T1AT F1FA THA H
1R aede faar | O T9F qETE g
fafar st zwaE & T faar & ?
wgt aw fafer & gew @ g
HIH FIEEY, 91 Af 99 915§ §T
143 FUT w97 faar § 2 =9 919
wmg & fF wremad & fafer 7 aw=r
g g mfae § e
grew ot faw & Wi gfar 97
ot arifirer & | T FTH A A FEAT
Ty 3 fr T &1 e a1 g
ZiE9E ¥ @9 & | W W W@ &
TEWIE FT so Tl F19 FWT & AT
gt % Gfgec EfeT &1 avay § W
TEFT § 0 TTHE FTH FT & | Afww gt
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[ <gre fag]

AF T FIRT TIL AT F THE FT qAH
2 13 afrwe YA & foam & ) W
Tui ¥ fas y gwEe w fafor §1 2
A A1 THHT B T AT 6 00 FUF
¥ A WA TAL A FT AL AT R
g 995 7 &9 § ¥W, Y, 10 4T Yo
T §IT FTEATT WG a9 §6T G |
QF TF A1 WIS H AT A B THAA
¥ ATET g A ¥ WA vt A @
¢ fe ot o Wi owET Ad R
a0 ¥ W faega wew g o
Q‘ﬁ‘liﬂ'ﬂm?-. FUT §TAT T
AT W et weefrt o 9 -
S w7 H 2 3 § ag sqaear 3% A8
§ wiYe gaeT sivenfairer S o €1 W
BT =nfEe

we § F gt fraga won Sgar
£ s ozt @ fafeer &1 vy @ g
A9 AT wowr T AifEd o W
2w @ ¥ fe a1, @ fafor argd o
T FO T AT Q1w
qifeam™, SR W wedfaar & o
qgd TS W e W fe wrw
a% Al

@t W 3 T g fE aw
&z ofera, wEfma ® W A ORI
a ferar & Wi g ot wmee & fe 9T
w s fafar aa & | 91T A
% are aifeea & A wafEr
ot & WTg 3 I F W7 M a1 afgT
2 & oy e fafr & smare st
IWH  AFET AAA | A ATRE T AR
ra gfn § @ 99 Aee W
TR THAT AET 1 BIEA TRATA HAL
7 &) a1 gEL FTH1 B UF ¥ ag WA
g fafer & awed ¥ #an wfgg
e sarEr s Wt wfgy arfE g
Wﬁ!ﬁﬂttﬁ‘1
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wgt 7% wrew fafmr & aw L .,

weaw wRg cwed fofor &
@l wa afgw TC IAR W o W
|

ot Tyry fag W W @
o & fad wi2w @1 A1 § &3 WA A
dare g

wreew fafor &1 9zt a% avaw
¢ 47 w7 wor fear fF e B
wwfawss g Tifgd 1@ gE
g e fafee o f ww g
Fhfrec d a3 gu i o
§ frder wo S g fe oy w@
¥ OF T4 ®IAAT FAFH T GO T
A SITaT Ad g ARCET B, wErATiaw
o gAuEEAfEET ¥ T4 Arey
aQ grdar @ fE w1 oRmATTEES
&z fee fFar om@ 1 gg @ wreEw
faftmr & wgr § 3791 W19 w@AT
fifad afe Iar A TEE G AF
Y ag T W w0

ogr af fagad & AFIE
At aFT faeard 17 A IEE
sgaeqT W ...

Shri Warior: May I ask how that

compares, favourably or unfavourably
with world standard rates?

ot warg feg caga A2

oo HIF FI FHTY ®EZ AEA
le“ﬁ*zﬁ 3Yoo WA H
w3y 77 F UF 2T F1qA7 F AW
qg wAET 2 W A A AR R
g g W W FEA AT 42 99
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T A g @ ¥ T A
=fed | in

Wt T & @ v g
ﬁmwﬁéﬂmgjﬁr
E‘fﬁﬂﬁimmﬁﬁ%ﬂmﬂ
Tl # g0 AT 73 fr g
s § I A

sifadt am I'f'#g_qg:nmgm
F & awdm 3 ot 97 yo-yo vwEE
#1 fraw @ ¢ fs @ v &
AT EF W4T Yo TTHZ WX ZHIX
STEMT ¥ AIHE WET @ A Yo g
g el & o wTAE W ) qg W
R
@AY W | T e ¥ g qwt
AT W @ A1 T F gH a7 w
TfEw F Lo 9WHr FERR o i
qHE AWM T Yo 98T ATATA
TE & RIS § wiE |

_ ¥ W OF A fa awmEw
d g W wET e g e
7% fafer 1 avaw 2, & =m
A g W ATy 7@ afew 7w A9
Wmﬁtﬁﬂ':ﬁaﬁ-{gqm
denfafte w2t 0w Ao g om
sfea &1 amg &1 e )

Shri Hari Vishnu Kamath: Mr.
Speaker, I sincerely sympathise, Sir,
with my good old friend, *he senior
Minister who, after having laboured
hard for gver five years at running our
Railways, the biggest single transpor-
tation net-work in India—perhaps in
Asia—with some measure cf success,
and a considerable degree of failure,
hag been entrusted with lhe more
difficult task of tackling even a bigger
problem, that is, transport by air
as well as water, not to say of road,
and including the problem of co-
ordination of the various means of
transport. I am reading from the re-
port presented to the Lok Sabha that
the Transport Department inculdes not
merely the road, water and air trans-
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port systems, but also the co-ordina-
tion of all these systems, including the
Railways, of which he has got a large
fu.n_d of experience. So, I think he is
eminently qualified for administering
the new portfolio with his previous
experience of the Railways, and I do
hope that with my younger friend, the
junior colleague by him side, Shri
Raj Bahadur, and the Deputy Minister
also, in co-operation with them, I hope
that he will achieve a greater measure
of success with his new portfolio than
he did with his old one. Because, I
am afraid that unless he does that, the
Third Plan is likely to founder upon
the rock or, shall I say, the thoals of
the inadequate, inefficient and chaotic
transportation system that prevails in
our country today,

The House will agree that transpor-
tation and communication are of para-
mount importance, not merely for the
economic development of our country,
but also, in the troublous years ahead,
for the defence of our country. And
that is why, realising this aspect of the
matter, there has been a new Border
Roads Board constituted within the
Ministry, presided over by the Prime
Minister and the Defence Minister.
But unfortunately, I am sorry to say
that the Government's attitude to the
vital problem of transport policy and
co-ordination has not been what it
ought to be.

In 1959 the Government appointed
a committee—to use a hackneyed
phrase, a high-powered committee—
with a former Mirister and Member
of the Planning Commission, Shri
K. C. Neogy, as Chairman. The
committee was askeq to report on this
very vital problem. Three years have
passed. I will confine my observa-
tions, Sir, largely to the cut motion
standing in my name, that is, to dis-
cuss “Government’s failure to evolve
a rational coherent transport policy”™.
The failure of this committee, the
Neogy Committee, to submit a blue-
print, if not a completely full plan, for
transport policy and co-ordination Is
the measure of the Government's

e
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[Shri Hari Vishnu Kamath]
failure to achieve a rational, coherent
transport policy which is z0 vital for
the success of the Third Plan,

17 hrs.

What has the Committee done so
far? Last year, in February 1961, the
Committee submitted a preliminary
report, and I am afraid there has been
a major breakdown since then a break-
down that is comparable to the break-
down that overtakes many of our
transport vehicles time and again.
You will permit me tp read an answer,
a very illuminating answer given by
the Minister only ten days ago on
this subject.

“The Committtee on Transport
Policy and Co-ordination was ap-
pointed in  July, 1859 to re-
commend “a long-term trans-
port policy for the country” taking
into account the various economic
and other considerations, to define
“the role of the various means of
transport during the next 5 to 10
years” against the background of
this policy and to suggest a
“mechanism for the regulation and
co-ordination of the various means
of transport”. The Committee sub-
mitted its preliminary Report in
February, 1961 . . "

Then, it is up against the hurdle now.
I charge the Government with being
non-cooperative, un-helpful to the
committee in so far as the vital and
important issues that it has raised in
this report that Transport policy and
co-ordination have not had serious
consideration of the Government, nei-
ther of the Central Government, nor
of the State Governments. What does
the Minister say? The various inte-
rests cocerned were approached, they
were supplied with copies of the re-
port and they were asked to supply
the necessary information to the com-
mittee. Up to daie, thogh more than
one vear has elapsed since February
1961, only two State Governments
have sent in the necessary information
to the committee. Out of sixteen
States, I believe, in our country, only
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two State Governments have beer
helpful

Not merely this, 1 have reliable in-
formation that when the committes
wrote to the Head of one of our Mis
siong in Europe for certain vital in-
formation regarding transport in that
particular country} the Head of the
Mission in that country was unhelp-
ful almost to the point of being rude
to the committee and it was only the
Prie Minister's intervention at (that
stage, that secureq for the committee
the information that it needed. I want
to ask, are there elements in the Gov-
ernment, in the administration that
want to scuttle the Third Plan, that
do not want to see the Third Plan suc-
cessful in the country, that want the
Plan to end in a flasco. Oherwise, I
cannot imagine for the life of me the
lackadaisical, lotus-eating, cavaliar
attitude to the issues raised by the
Neogy committee in this report, none
of which has been answered by the
Government—by the Union Govern-
ment or most of the State Govern-
ments. It is now perhaps put in cold
storage. T do not know what happens
to this committee in the coming years.
The committee has, unfortunately, ob-
served that with this sort of coopera-
tion from the Government, it may not
be possible for the committee to sub-
mit to the nation, to Parliament a
blue-print of transpert coordination
even before the end of the Third Plan
That means to say that the Third Plan
is well on the rocks.

1 referred to the un-helpful attitude
of one of our Missions abroad to this
committee. It is a very tragic epi-
sode that not far off from the country
where this Mission is situated, another
Envoy, an Indian diplomat, was spe-
cially sent by the Government to
help the implementation of the
Third Plan and he was doing very
good work for the Plan to succeed. He
was specially sent to another neigh-
bouring country in Europe to see that
the implementation of the Plan was
helped by smashing a notorious gold-
smuggling racket. 1 am sorry to say
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that, according to reports emanating
from a London Journa] supported by
reports from Interrational police and
Austrian S1D. the Envoy who did
valuable work for the Plan was
Ppoisoned ot death in December last
Angd the Government has not given us
any acrurate picture or any accurate
report of this grim tragedy. And the
London journal has charged that be-
hind the death, the poisoning to death
of this Indian Evnoy in Vienna in
Decerrber last, there are certain vest-
ed interests, big tycoons in India, I
think, in collaboration with some
of the high-placed men in the party
in power. | do not want to go
more into this, and 1 expcet the hon.
Miinster or the Prime Minister to
throw more light on this matter, as it
affects vitally the success of the Third
Plan becauss the sttitude is unsatis-
factory.

Here is the ECAFE. the well-known
organisation, the United Nations Eco-
nomic Commission for Asia and the
Far East; in its report on transport . .

Shri Raj Bahadur: | would only
like to know from the hon. Member
what the connection or the relation is
betwee: the alleged facts or the alle-
gations that he has made and the
Demands for Grants relating to the
Transport and Communications Minis-

try.

Shri Hari Vishnu Kamath: Prob-
ably, my hon. friend was not listening
to me patiently. I referred to the
attitude of the Government and to the
attitude of certain elements in the
Government towards the implementa-
tion of the Third Plan.

Mr. Speaker: The objection taken
is whether that has any relevance
with the present discussion on the
Demands for Grants relating to the
‘Ministry of Transport and Communi-
cations.

Shri Hari Vishnu Kamath: The
relevance of the matter which T refer-
Ted to first was the refusal, in the first
instance, from one of our Missions
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abroad to send material to the
Neogy Committee. That was vitally
connected with this particular matter.

Mr, Speaker: The objection is to the
reference to poison being administer-
ed, and there being many vested in-
terests involved in that poisoning.

Shri Hari Vishnu Kamath; | Eave
that as a matter of contrast, as if to
say ‘Look at this' and ‘Look at that’,

Shri Raj Bahadur: If I may say
s0, these are very sweeping and very
surprising allegeations coming from a
responsible Member,

Shri Hari Vishnu Kamath: Not
against the Transport Ministry but
against the Government ag a whole,

Shri Raj Bahadur: I want to know
whay the relevance of these things is
to the Demands for Grants with which
We are concerned,

Mr. Speaker: Because (hat case of
poisoning had been taken notice of by
certain hon. Members, and certain
notices of calling-attention as wel] as
perhaps adjournment motions had been
gEiven to me, and I had then said that
they could not be taken up but they
could be referred to under the De-
mands for Grants, therefore, 1 sat
silent; but, as Shri Hari Vishnu
Kamath himself admits, these facts

have nothing to do with the Transport
Miristry at all.

Shri Hari Vishnu Kamath: That
was why I said that | expect a reply
from the Transport Minister or the
Prime Minister when he comes back
from his holiday. This was a very
grim tragedy.

Mr. Speaker: Probably, the hon.
Member might have been apprehen-
sive that he might not have any oppor-
tunity under the relevant Demands,
and, therefore, he might have refer-
red to them. Otherwise, they have
nothing to do with this Ministry at all.

Shri Raj Bahadur: Thank you very
much.
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Shri Harj Vishnu Kamath: 1 myself
gave notice of a question on this mat-
ter. I thought that the attitude of
Government, or certain elements in
Government or inside the Administra-
tion .

Mr. Speaker: That creates a con-
tusion; at least only the relevant facts
should be mentioned.

Shri Harj Vishny Kamath: Confu-
sion can be overcome by what I have
said, and it has been overcome, I be-
lieve, And Government should pay
some attention to what has happened.

Mr. Speaker: It would reguire a
very ardent seeker of truth to go into
all the details to get over that con-
fusion. Therefore, he will kindly stick
to the relevant points only,

Shri Jagjivan Ram: First, let him
remove his own confusion.

Shri Harj Vishnu Kamath: Who is a
more well-known seeker after truth
than my hon. friend Shri Jagjivan
Ram?

Shri Raj Bahadur: An allegation has
been made about the poisoning of our
Envoy, and it has been stated that
there were some big tycoons behind
that and that these tycoons had some
relation with high-placed people or
members of the ruling party.

Shri Surendranath Dwivedy: That
is published in the papers.

Shri Raj Bahadur: These ire very
serious allegations, and they cannot be
made in such a light-hearted manner.

Shri Hari Vishnu Kamath; That is
the charge that has been made . . .

Shri Surendranath Dwivedy: That
is published in the papers.

Mr. Speaker: These allegations have
appeared in the papers, but Shri
Hari Vishnu Kamath ought not to have
utilised this opportunity or this dicus-
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sion on the Demands of the Transport
Ministry to refer to them.

Shri Raghunath Singh: That is the
main point.

Shri Hari Vishnu Kamath: I wanted
to illustrate the attitude of certain
elements in the Government towards
the Third Plan, and this i1s one of the
instances of their attitude towards the
Plan.

Mr. Speaker: Why should the De-
mands of the Transport Ministry be
wken advantage of for that purpose?

Shri Raj Bahadur: This is spinning
too fine.

Shri Hari Vishnu Kamath: May I
say that the Council of Ministers is
jointly and severally responsible?

Mr. Speaker: That is a different
thing altogether, Under that logie, it
can be said that everything can be dis-
cussed and brought up under the De-
mands of the Transpory Minisiry; then,
we might have the railwavs, the fer-
tilisers and so on. because there is
joint responsibilitv. That is why we
have divided the subjects under
various sub-heads, and the Demands
are being taken up separately. So,
that argument is a different thing al-
together. When we have the Demands
for Grants of the Ministry of Planning
and then the Third Plan, and them
the Finanee Bill also, these things cam
be referred to.

Shri Thirumala Rao: May I submit
that this is a serious matter to which
the Chair has to give some attention? I
would request you to give it because
he is making serious allegations
against some people outside and also
some people high up in Government,
exercising his privileges as a Mem-
ber of this House. The Speaker has
to look into this matter as to how far
they are relevant and how far they
are fair, at one time or gther.
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Mr. Speaker: Order, Order. As I
have said, these allegations have al-
ready been made and have been pub-
lished in some papers. Notices of
adjournment motion and calling at-
tention also had been received by me.
I had saig that these were not cases
which could be brought up in that
manner; these things could be refer-
red to during the discussion of the
Demands for Grants. That was all
right so far. But this Transport
Ministry was not the Ministry con-
cerned where this matter ought to
have been mentioned. So I only want-
ed to tell Shri Hari Vishny Kamath
who utilised this oppotrunity that this
was not the proper moment fur these
things to be referred io. This should
have been done under other heads.

Shri Raj Bahadur: May I humbly
ask, whether the questiog, does or
does not arise, whether a Member
using his privilege of exprrssing his
views or opinions about n particular
Ministry, can import extre::eous and
irrelevor® -catier ‘nto the debate or
the rec...d of thc debate pertaining to
that Miuit=v* Is it not that such
remaris which you have just now
termed rrelevant, should be entirely
expunged because they improperly
reflected on that Ministry?

Mr. Speaker: Whoever goes through
the records would certainly see that
they were not declared tp be relevant
to the discussion of the Demands for
Grants of the Ministry. That is
enough.

Shri Hari Vishnu Kamath: | have
tried to the best of my ability to link
up with the Plan the transport policy
and co-ordination.

Mr. Speaker: Order, order. Now
perhaps he might take up some other
subject. I have said more than once
that this is not relevant here,

Shri Hari Vishnu Kamath: May be.
T have to submit to your ruling.

The BCAFE, in its report on trans-
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port development, in December 1960,
made this very useful observation:

“In the process of economic
growth, the need for transport is
continuous. In a word, increas-
ing economic activity involves
and depends to a large extent on
increasing mobility”.

As regards the estimation of trans-
port demands, the report of the Com-
mittee emphasises the need for hav-
ing information on the following two
important aspects, The two important
aspects that are stressed are (1) phy-
sical inventory of existing transport
facilities and their use, and (2) an
overall economic development pro-
gramme thi' would indicate the eco-
nomie ar ! <-cial goals and the volume
and c¢iac 2r of the economic acti-
vily to be anticipated.

Now, on both these matters, the
Neogv Committee says very patheti-
cally that little information is avail-
able and little information has been
supplied so far. This is a grim com-
mentary on the state of affairs, on
Government's attitude to the Plan in
which they are vitally interested.
Without transport, as I have already
said at the very outset, withou! a pro-
per, efficient, co-ordinated transport
system, the Third Plan % bound to
end in an ignominous fiasco. 1 am
inclined to think that transport, more
than any other single factor, is going
to be the linchpin or the kingpin of
the Third Plan, and by that the Third
Plan will stand or fall.

The main problem that confronts
the Committee—perhaps confronts
the nation—is this co-ordination of
road and rail transport. The Com-
mittee has given wvery interesting
figures as regards the road mileage
and rail mileage in our couniry
Moterable road mileage parallel to the
Railway lines is about 70 per cent of
the railway mileage. Here the Com-
mittee has very rightly observed that
it is up against threc possibilitics of
coordinating the road and rail trans-
port svstems. One is free unrestrict-
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ed competition. The second is Govern-
ment regulation and control, and the
third, integration of all the means
and methods of transport into one
single unified unit. Om these three
alternatives before it, the Committee
has asked for light and guidance
from the Governments concerncd be-
fore it proceed formulate its final
scheme. The information it has asked
for has not yet been made available to
the Committee, even though 16 months
have elapsed since the Committee sub-
mitteq its preliminary report in Febru-
ary 1961. And today we are in May
1962. 1 want to ask the Minister who
is new to the department, whether
Government has got any intention of
helping the committee onward on put-
ting it again on its feet so that within
a vear at least we can have a full and
clear picture of what our ‘{ransport
system is going to be and how the
various svstems of transport ure goirg
to be co-ordinated.

1 would refer {o the problem of
nationalisation. Government, at one
time, during the Second Plan period.
made a statement in the House that
theres might be a moratorium on the
nationalisation of transport of goods,
while the principle of the nationali-
sation of transport of people had been
accepted. Now, latterly, there has
been a shift in the policy. As regards
this policy of nationalisation of trans-
port of goods also it is not completely
Tuled out.

While on this subject of nationali-
sation, may I briefly suggest that na-
tionalisation is neither governmenta-
lisation nor bureaucratisation. Nation-
lisation, if it is to be socialisation, has
to be undertaken in a different man-
ner and has to be administered with
a different outlook and a different
approach. May I suggest. therefore,
that the Committee on Public Under-
takings that is going to be shortly
constituted here in Parliament should
really reflect public ppinion—the true
socialisation of a ventre or an under-
taking—and should thercfore be pre-
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sided over by a Member of the Oppo-
sition in Parliament.

We have pleaded for that in other
committees, It has not been accepted.
But at least for this committee, the
Committee on Public Undertakings, 1
say, with all the emphasis at my
command, that it should have as ils
Chairman, a Member of the Opposi-
tion, because, even in the last Gene-
ral Elections. the majority of the
public vote went to the Opposition.
It may be that it went to various
groups; but it went to the Opposition
as a whole and the Congress Party
got a minority vote. Therefore, the
Committee on Public Undertakings
must have as its Chairman a Mem-
ber of the Opposition. 1 hope the
Government would accept it.

I will briefly refer to the question
of transport by waterways—inland
waterways. Many years ago 1 he-
lieve—] do not remember exactly
when—a visionary engineer had a
dream,

Dr. M. S. Aney: In India?

Shri Hari Vishnnu Kamath: Yes,
in India. He dreamt of linking
up the Ganga with the Cauvery,

This matter was raised in the first
or Provisional Parliament also, Sir,
when you were also with us, though in
a different capacity. You may remem-
ber how it was raised in that Parlia-
ment. It was raised, I believe, during
the debate on the DVC. And, 1 would
seriously suggest to Government that a
survey should be undertaken with re-
gard to this matter. the linking up of
the Ganga with Kaveri, with a nctwork
of canals which shall provide a new
system of transport by inland water-
ways. | had ardently hoped that in
our own time, in the next 10 or 1§
years, we might have as good inland
waterways in India as there are in
Europe—the Rhine, the Danube and
the Volga—which could carry people
and goods by water. T think the



5697 Demands

scheme should be examined more
thoroughly and more earnestly than
what the Government has done so
far. (Interruption).

Shri Raj Babadur: Realisation of a
dream!

Shri Harj Vishnu Kamath: It is not
an empty dream. [ think there are
people in India, there are so many per-
sons in India who have referred to it.
Recently some articles have been
written in papers. This is not a mere
dream. Everything happens first as a
dream. (Interruption). Then only it
becomes a reality. Unless our leaders
had dreamt of freedom, how can our
friends be there on the benches oppo-
gite?

1 would briefly refer to the Posts
& Telegraphs Department. I have not
got much time; 1 will make points
briefly. The Posts and Telegraphs
Board, 1 think, is as important as the
Railway Board with which my hon.
friend was connected till lately. I do
think that the Posts and Telegraphs
Board should be investad with the
powers which are vested in the Rail-
way Board. They should be on a par
with each other, so to sav. Next I un-
derstand that some yeers ago the ser-
vices of a Britlsh expert were loaned
to the Ministry under the Colombo
Plan to siudy the programme of
mechanisation of work in the post
and telegraph offices, and that subse-
quently a departmental committee
also studied ihe problem and made
some recommendations., I want to
know at what stage this matter rests,
the mechanisation vi work in  the
post and telegraph offices.

1 suppwii the demand made by
hon. friends in the House eaclier,
namely, that the extra-departmental
staff in the nost offices must also get
the benefit of dcarness allowance
that has been conferred recently on
the Ceatra]l Government employees.
Ir 1957, wnen the interim relief of
Rs. 5 per mensem was granted, 1
understand that the extra-departmen-
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tal staff was granted an increment of
Rs. 2 pari passu with the dearness al-
lowance given to the Central Govern-
ment employees. This matter shou'd
be taken up and examined, namely,
the granting of dearness allowance
for the extra-departmental staff.

There has been a notorious scandal
in the past few months szbout
telegrams being sent by express deli-
very or even by ordinary post in some
telegraph offices. This should be put
an end to. It is in Calcutta perhaps.

Shri Jagjivan Ram: That is over.

Shri Hari Vishnu Kamath: Over?
Then I hope it will not recur!

Mr. Speaker: After a year, when
again these Demands come!

Shri Hari Vishnu Kamath: Next
year? God only knows what will
happen. Then, I would request the
Minister to consider this matter of
the Madhya Pradesh circle. All other
circles are coterminous with the
boundaries of the new States created
in 1956. Only in the case of Madhya
Pradesh is this invidious distinction
made.

Shri Jagjivan Ram: Name it.

Shri Hari Vishna Kamath: DBerar
has been tagged on the Madhya Pra-
desh so as to constitute the Central
vircie. I am not saying this in any
provincial spirit, but while all other
postal ecircles are coterminous with
the State boundaries, I do not know
why on earth—probably is it for
administrative or for some other rea-
sons?—the Central circle ulone has
been constituted like that.

Lastly, I would just like to refer to
the Indian Airlines Corporation. In
the last few years, there was a lot
of wasteful expenditure incurred by
the IAC on, I suppose, the DeHavil-
land Doves which figured in the first
Parliament, and later on came the
Vikings both of which proved useless
or air-unworthy and were grounded.
There was an offer of sale by auction,
but I was told that no buyer ~ame for-
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ward. [ hope this mistake, this port and Communications which the

blunder, will not be repeated in the
future. The purchasing agency or the
purchasing machinery and the selling
organisation in the JIAC should be re-
constituted, if necessa with expert
Operators on it and not really laymen
without any experience of these air-
craft,

One last word about tourism, The
report tells us—

Mr. Speaker: Already the las' word
has been said!

Shri Hari Vishnu Kamath: One last
word. I am the only spokesman for
my Group. The report of the Depart-
ment of Transport tells us tha* so
many incentives, so to say, were offer-
ed to tourists from abroad, which we
poor Indians, when we go abroad, are
not offered; no country offers us such
incentives, not even one. While
these rich tourists come Jhere, they
are offered these various incentives
Wwhich have been detailed by the
Ministry at page 139 of the report.
There is a whole paragraph about it,
but I do not want to read it. But it
is strange that in spite of these very,
very large incentives, which include
—will you believe it—"travel gs you
like' tickets valid for 30 days at a
lump sum of Rs. 495:00 on air-condi-
tioned and first class (where air-
conditioned service is not available)”
—they give tickets valid for 30 days
at Rs. 49500 only—there are other
things also, but in spite of all this,
the number of tourists attracted to
our country has not been commen-
surate, except from some countries,
with the incentives gffered. I want to
ask the Minister to examine this pro-
blem and find out whether prohibi-
tion has got to do anything with this.

These are the main points which 1
wanted to make in connection with the
Demands for Grants under this Minis-
try.

Mr, Speaker: There are some selec-
ted cut motions relating to the De-
mands under the Ministry of Trans-

hon. Members may move subject te
their being otherwise admissible.

Failure to evolve a ran'_oml, coherent
transport policy.

Shri Hari Vishna Kamath: | beg to
move:

“That the demand under the
head Ministry of Transport and
Communications be reduced to
Re. 1. (1).

Transport policy in respect of deve-
loped areas

Shri Sivamurthi Swami: | beg teo
move:

“That the demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100" (2)

Policy of publishing commemoration
stamps in respect of socigl reformers
and historical personalities in the
country

Shri Sivamurthi Swami: I beg to
move:

“That the demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100" (3)

Transport policy in villages and places
far off from Natiomal Highways

Shri Sivamurthi Swami: I beg to
move:

“That the demand under the
head Ministry of Transport and
Communications be reduced by
Rs 100" (4)

Need to provide navigation facilities
in all River Valley Project canals
including Tungabhadrg main canal

Shri Sivamurthi Swami: I beg teo
move:

“That the demand under the
head Ministry of Transport and
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Communications be reduced by
Rs, 100" (5)

Delay in  appointing Technical
Consultants for the Second Ship-
building Yard

Shri M. K. Kumaram: | beg to
move:

“That the demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100" (12)

Need for immediate completion of the
broadening work of National Highway
No. 47 in Kerala region

Shri Warior: | beg 1o move:

“That the demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100" (39)

Need for aid for construction of
Chethurai Bridge
Shri Warior: 1 beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100" (40)

Need to expedite the comstruction of
the Neendakara Bridge on National
Highway No. 47

Shri Warior: I beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100" (41)

Need to survey the load capacity of

National Highway Neo, 47 in Kerala

State and to upgrade portions found
substandard

Shri Warior: I beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100" (42)
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Need to give more funds to upgrade
important State Roads and for
reconstruction of bridges and
culverts

Shri Warior: 1 beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100." (43)

Need tp survey the Cranganore
backwaters and estuary to recons-
truct a minor port

Shri Warior: I beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced by
Rs 100" (44)

Delay in establishing an automatic
telephone system in Trichur Town
Shri Warior: I beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced by
Rs 100." (45)

Need to deepen the transport canal
between Cochin Harbour and Trichwe
through Manakkodi Lake

Shri Warior: I beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100" (46)

Need 1~ allot more funds by ways of
loan to Statess to mationalise road
transport

Shri Warior: I beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100." (47)

Need to comstruct a bridge over the
Enammar outlet
Shri Warior: I beg to move:
“That the demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100" (48)
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need to cconstruct a separate road

bridge on National Highway No. 47
where it passes over Chalakkudy
river

Shri Warior: [ beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100." (49).

Need to construct a bridge to connect
Cranganore with Vypeen islands

Shri Warior: 1 beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100." (50).

Delay in constructing a Port Trust for
Cochin Harbour

Shri Warior: I beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100." (51),

Need to provide foreign exchange to
establish an  up-to-date repair
workshop in Cochin Port

Shri Warior: 1 beg to move:

“That the demand under the

head Ministry of Transpart and
Communications be reduced by
Rs. 100." (52)

Need for comstructing @ Dry Dock in
Cochin Port

Shri Warior: 1 beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100" (53)

Need for more facilities for telephone
connections to private parties
Bhri Warior: I beg to move:

‘““That the demand under the
head Ministry of Transport and
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Communications be reduced by
Rs. 100." (54)

Need to provide more trunk telephone
liney between Delhi gnd Trivandrum
via Coimbatore

Shri Warior: I beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100." (55)

Need to develop canal navigatiom
between Trivandrum and Mengalore

Shri Koya: 1 beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100" (56)

Delay in the construction of the second
ship building yard

Shri Koya: | beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100" (57)

Need for constructing an aerodrome
at Calicut.

Shri Koya: | beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100.” (58).

Need to start monthly meeting bet-
ween the representatives of
National Federation of F. & T.
Employees and Director General,
Post and Telegraph.

Shri S, M. Banerjee: I bcg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100" (50).
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Need to continue night

service from Nagpur.

Shri S, M. Banerjee: | beg to move:
“Thay the demand under the
head Ministry of Transport and
Communications be reduced by

Rs. 100" (60).

air-mail

Need for a peaceful settlement of the
dispute with Hooghly Pilots.

Shri S, M. Banerjee: | beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced by

Rs. 100." (61).
Need jor negotiating machi to
settle disputes with loyees.

Shri §, M. Banerjee: | beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100" (62).

Need to reinstate all employees
discharged, re d or dismissed
from service after July, 1960 strike.
Shri S, M. Banerjee: [ beg to move:

“Thay the demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100." (63).

Need for restoration of pay of em-
ployees reduced as a rvesult of
disciplinary action taken for parti-
cipating in July, 1960 strike.

Shri 5§, M. Banerjee: [ beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100." (64).

Need to implement the report _of the
Telegraph Enquiry Commission,

Shri §, M. Banerjee: 1 beg to move:

“Thay the demand under tlLe
head Ministry of Transport and
Communications be reduced by
Ra. 100" (65).
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Need to implement report of the
R.M.S. Reorganisation Committee,

Shri S, M. Banerjee: 1 beg to move:

“That the demand wunder the
head Ministry of Transport and
Communications be reduced by
Rs. 100" (66).

Need to implement all the recom-
mendations of Pay Commission in
the case of employees working in
Civil Aviation,

Shri §. M. Banerjee: | beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100" (67).

Need to nationalise the
companies.

private alr

Shri §, M. Banerjee: | beg to move:

“That the demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100" (68).

Need to issue ¢ oration § Ps
in howogur of Shree Narayana Guru,
the great social reformer of Kerala.

Skri A. V. Raghavan: [ heg to
move:
““hat the demand uynder the

head Ministry of Transport and
Comnmunications be reduced by
B 100" (€9).

Need to izsue commemoration stamps
in honour of Kunmjan Nambiar, the
social reformer of Kerala.

Shri A. V., Raghavan: [ beg to
move:

‘“That the demand under the
head Ministry of Transport and
Communications be reduced by
Ra. 100" (74).
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Need to issue commemoration stamps
in honour of Pazhassi Raja, Kunjali
Marakkar, Thacholi Othenan and
Unniyarcha, the great warriors of
Kerala.

Shri A. V. Raghavan:
move:

I beg to

“That the demand under the
head Ministry of Transport and
Communications be reduced by
Rs. 100." (75).

Need for scientific research in finding
out the eract quantity of rains in
the nert season.

Shri Sivamurthy Swamy: [ beg to
submit:

“That the demand wunder the
head Meteorology be reduced by
Rs. 100." (13).

Need for more grants to States for
converting the eristing roads in
villages into pucca roads,

Shri Shivamurthy Swamy: 1 beg to
submit:

“That the demand under the
head Central Road Fund be
reduced by Rs. 100" (14).

Need for giving more funds to State
for the maintenance of roads under
Land Development Schemes.

Shri Koya: I beg to move:

“That the demand wunder the
head Central Road Fund be
reduced by Rs. 100." (76).

Need for inclusion of the Chetturaya
bridge in Trichur district of Kerala
in central schemes under Third
Five Year Plan,

Shri Imbichibava: 1 beg to move:

“That the demand wunder the
head Communications (including
National Highways) be reduced
by Rs. 100" (15).
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Need to convert Hubil-Guntakal and
Koppal - Mundargi - Hesarur - Hada-
gali to Karwar way in Mysore into
a National Highway.

Shri Sivamurthi Swami:
move:

“That the demand under the
head Communications (including
National Highways) be reduced
by Rs. 100" (16).

1 beg to

Need to take over the construction of

Kadalundi bridge in Kozhikode
district of Kerala as a Central
scheme.

Shri Koya: I beg to move:

“That the demand under the
head Communications (including
National Highways) be reduced
by Rs. 100" (77).

Need to convert the road from
Alwaye to Calicut through Cranga-
nore in Kerala into ¢ National
Highway and to shorten the dis-
tance of the West Coast road.

Shri Koya: 1 beg to move:

“That the demand under the
head Communications (including

National Highways) be reduced
by Rs. 100" (78).

Need to convert the road from
Shornur to Calicut which goes

parallel to the railway line into a
Nationa| Highway end to comnect it
with National Highway No. 47.

Shri Koya: 1 beg to move: =

“That the demand under the
head Communications (including
National Highways) be reduced
by Rs. 100" (79).

Need for development and modermi-
sation of the age-old country-crayt
and sailing vessel trade of the
Kerala Coast.

Shri Imbichibava: I beg to move:
“That the demand under the

head Mercantile Marine be
reduced by Rs. 100" (19).
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Need to provide shipping facilities to
the Haj pilgrims at Cochin harbour.

Shri A. V. Raghavan: 1 beg to
move:

demand under the
Marine be
(BO).

“That the
head Mercantile
reduced by Rs. 100.”

Need to adopt schemes in the Central
Sector for development of tourism
in Kerala

Shri M. K Kumaran: [ beg to
move:
“That the demand under the

head Other Revenue Expenditure
of the Ministry of Transport and
Communications be reduced by
Rs. 100" (24),

development of Beypore
Port in Kerala

Need for

Shri Koya:

“That the demand under the
head Other Revenue Expenditure
of the Ministry of Transport and
Communications be reduced by
Rs 100." (83).

I beg to move:

Need for more publicity schemes for
the development of tourism in Kerala

Shri Koya: I beg to move:

“That the demand under the
head Other Revenue Expenditure
of the Ministry of Transport and
Communications be reduced by
Rs. 100" (84).

Need to acquire ‘sand banks’ in Bada-
gara for developing tourism in
Kerala in the Central sector
Shri A, V. Raghavan: I beg to

move:

“That the demand under the
head Other Revenue Expenditure
of the Ministry of Transport and
Communications be reduced by
Rs. 100." (B5),
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Need to increase the pay scales im

rural and sub-post offices in villages

Shri Sivamurthy Swami: I beg te
move:

“That the demand under the
head Indian Posts and Telegraphs
Department be reduced by Rs.
100" (25).

Need to issue commemoration stamps
of Bashaveshwar, the first reformer
of humanity and untouchability im
12th century in Karnatak

Shri Sivamurthy Swamy: [ beg to
move.: £ 4

“That the demand under the
head Indian Posts and Telegraphs
Department be reduced by Rs.
100" (26).

Need to increase the emoluments of
extra-departmental postal employees

1 beg to move:

“That the demand under the
head Indian Posts and Telegraphs
Department be reduced by Rz
100." (B6).

Shri Koya:

Need to issue commemoration stamps
of Moulanga Mohmed Ali the great
patriot
Shri Koya: I beg to move:
“That the demand under the

head Indian Posts and Telegraphs

Department be reduced by Rs.

100." (8T).

Need to open telegraph offices in Sind-
hanur, Kustagi, Deodurgu talukas
of Raichur district, Mysore State

Shri Sivamurthy Swami. [ beg to
move:
“That the demand under the

head Po:ts and Telegraphs Divi-
dend to General Revenues and
Appropriations to Reserve Funds
be reduced by Rs, 100.” (29).
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Need to open post and telegraph ofjices
in all villages and towns where the
population exceeds five thousand.

Shri Sivamurthy Swami. [ beg to
move:

“That the demand under the
heag Pots and Telegraphs Divi-
deng to General Revenues and
Appropriations to Reserve Funds
be reduced by Rs. 100.” (30).

Need to open telephone and telegraph
offices at Nadapuram, Kuttiyadi and
Perambur in the Kozhikode dis-
trict of Kerala

Shri A V. Raghavan: [ beg to
move:

“That the demand under the
heag Pots and Telegraphs Divi-
dend to General Revenues and
Appropriations to Reserve Funds
be reduced by R< 100" (88).

Need to expedite work on National
Highway developmen;: scheme in
Kerala

Shri M. K Kumaran:
move:

“That the demand under the
head Capital Outlay on Roads be
reduced by Rs. 100" (34).

I beg to

Need to expedite work on develop-
ment of the West Coast Road

Shri M. K Kumaran: I beg to
move;

“That the demand under the
head Capital Outlay on the Roads
be reduced by Rs. 100.” (35).

Need for special financial assistance
to he Sate of Keala to construct
maotorable roads in the hilly tracts
Kozhikode district "
Shri A, V. Raghavan:

move:

“That the demand under the
head Capital Outlay on the Roads
reduced by Re. 100" (93).

I beg to
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Need to convert Karwar Mangalore
into @ major port

Shri Sivamurthy Swami; [ beg to
move;

“That the demand under the
head Capital Outlay on the Roads
reduced by Rs. 100.” (37).

Desirability of development of Pon-
nami as a supplement port to Cochin
in view of the growing traffic from
Cochin

Shri Imbichibava: 1 beg to move:

“That the demand under the
head Capital Outlay on Ports be
reduced by R:, 100." (38).

Need to convert Beypore in Kerala
major port
Shri Koya:

“That the demand under the

heag Capital Outlay on Ports be
reduced by Rs. 100.“ (94).

1 beg to move:

Need to convert Beypore into a major
port

Shri A, V. Raghavan:
move:
“That the demand under the
head Capital Qutlay on Ports be
reduced by Rs, 100"  (98).

1 beg to

Need for developing Paradip as an ail
weather port during the Third Five
Year Flan

Shri S. N. Divedi: I beg to move.

“That the demand under the
head Capital Outlay on Ports be
reduced by Rs 100" (103).

Need for an aeordome at Kozhikode
Shri Imbichibava: I beg ‘0 move:
“That the demand under the

head Capital Outlay on Ports be
reduced by Hs 100" (99),
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Need to develop Trivandrum air por:
into an international airport

Shri M. K Kumaran:
move:

“That the demand under lhe
head Capital Outlay on Ports be
reduced by Rs 100" (100).

I beg to

Mr. Speaker: These cut inotions are
now before the House

8hri Warior: Can we take it that
these cul motions are in order?

Mr. Speaker: Unless that is exam-
ined, it cannot be said If it is exam-
ined and if there would be some ob-
jection, that would be removed. But
primarily they have been included.

Shrimati Sharda Mukerjee (Ratna-
giri): Mr, Speaker. Sir, the hon.
Member, Shri Kamath having spoken
much longer than Member: of this
party could afford to indulge..... "

Shri Hari Vishnu Kamath: Join the
opposition; then you can have more
time,

Shrimati Sharda Mukerjee: [ am
afraid the temptation is not enough
at the moment. We cannot indulge
in the same flight of fancy. We have
only 10 minutes. ...

Mr. Speaker: 1 will
minutes.

Shrimati Sharda Mukerjee: This
Ministry of Transport and Communi-
cations has been called earlier in
this debate a hotchpoteh Ministry.
One cannot help sympathising with
the Minister of Transport and Com-
munications, because he has to cope
with a varied range of departments
and has to satisfy the requirements of
people of all classes and standards of
living. He is expected to look after
everything from roads in the remote
villages to aeroplanes and tourism:
from ships, ports and harbours to
Posts and Telegraphs.

™r. Speaker:
the highest sky.

give her 15

From deep seas to
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Shrimati Sharda Mukerjee: Yes,
Sir. If I may comment on this, I
think Shri Kamath's flight of fancy
is very infectious, (Interruptions).
One fully appreciates the difficulties
and problems that the Minister faces,
but it is time our country had a bet-
ter co-ordinated transport policy.
This has been said before and I reit-
erate it. [ carnot help feeling that
the crisis through which our transpor-
tation system passes from time to
time is not only undesirable, but it is
most upsetting to the public and that
it can be avoided with some planning
and forethought.

As [ come from a coastal area, | am
particularly concerned about the
complete lack of unity in the policies
followed by the railwayvs and by the
shipping companies. In my distriet
of Ratnagiri, one of the main issues
at the moment is the threatened clo-
sure of the Konkan Shipping Ser-
vice, which takes passengers from
Bombay to nearby costal ports. The
problem is very simple, The Konkan
service, which is operated primarily
by the Scindia Steam Navigation
Company, is according to this private
sector company, unremunerative and
they, therefore, decided to close the
service or wish to be compensated for
the losses they incur here. As there
is no rail service at present in this
area and the only mode of transport
is either a bus or a boat, these people
are necessarily very perturbed The
distance by boat to Ratnagiri is ap-
proximately 140 miles whereas by
road it is 285 miles. This is so be-
cause of the hilly region interspersed
by innumerable creeks and small
rivers. The road has therefore to fol-
low a circuitous route. The raad sur-
face is bad—it is dusty and full of
pot-holes. People. therefore. prefer
to travel by boat except during the
monsoon months when the boat ser-
vice is closed for four months. The
boat journey is not only free of dust
and heat but the passengers are a
little more comfortable and can ear-
ry more baggage. Most of the men
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from this district are forced to work
in cities. In fact, the people in this
area subsist mainly on the money
orders they receive from members of
their family who work in the cities.
Therefore, this district is known to
have a rupee-economy. Agricultural
return is poor and as there are no
industries of any kind, people are
forced to work in cities, especially in
the rich and prosperous city of Bom-
bay. Hence, these people have to
travel frequently between Bombay
and their homes in the district. We
cannot, therefore, countenance a clo-
sure of this service; yet an increase
in the fares would be unfair to the
people of this poor district.

Although the Rau Committee has
said that the Scindia Steam Naviga-
tion should be allowed to increase the
fares 10 meet their costs, they also go
on lp say that a passenger to Konkan
pays double for every mile he travels
by sea than he would if there was a
rail service. 1 must confess, I can-
not understand why a man from
Konkan should pay twice as much
to get to his home as a man travel-
ling the same distance in another
part of the country. What, in fact,
happens is that the railways are pre-
pared to run unremugerative services
and their fares are devised to help
the poor man. They can afford to do
this because they can make up the
deficit in other areas which are eco-
nomically better off. They do not
charge fares on the cost of operation
in a given area. On the other hand,
shipping fares are charged on the cost
of running the service.

There must surely be one policy,
one principle behind all fares, After
all, both the railways and the ship-
ping companies serve the same pub-
lic, It is surely the misfortune of
my  under-developed  district that
there is at the moment no railway
line. Although a beginning has been
made of the Konkan Rail Service at
Panvel a few months ago, it is still in
its early stages and it will take some
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years before it is complete. Under
the circumstances, either the Gov-
ernment should undertake the run-
ning of the shipping service or give
an adequate subsidy to Secindias to
make up their losses on this line. In
any case. it would be most unfair if
the burden of higher fares were to
Tall on the people of this poor district.

The average number of people us-
ing this servic: is about one million
per year, but uccording to the Rau
Commitiee the rumber is expected to
decrease to 675 'akhs in the near
future. The Committee goes on to
say:

“When better and somewhat
faster ships arrive, it stands to
reason that traffic will respond to
improved conditions.”

Now, Sir. I would like 12 say that it
is not only in Konkan where there is
no uniform transport policy. Although
it has been mentioned before in thls
debate, I would like to add to it
Everyone has been pearing much
about the movement of coal by sea.
The estimated ruquiremeny is about
two million tons per year, but so far
the coastal ship owners have come
nowhere near the target. However,
no one can blame them for this short-
fall. For years, they were most en-
thusiastic to increase the quantity of
coal moving by sea, but at that time,
unfortunately, the Railways would
not consider the scheme—I know that
the ex-Railway Minister who is now
the Minister of Transport and Com-
munications is here. In 1947, every
month approximately 18 ships would
sail from Calcutta with coal for coas-
tal ports; by 1959, the total had ac-
tually been reduced to 14 and then to
9. And here is what the Planning
Commission writes about our ship-
ping: .

“Actual achievement in respect
of overseas tonnage has exceeded
the target while, in the case of
coastal shipping, there is a subs-
tantial shortfall”
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The target for coastal shipping by the
end of the Second Five Year Plan
was 4:1 lakh GRT but the actual
achievement was 2-92 GRT. Not sur-
prising! In comparison, road trans-
port has expanded remarkably. The
number of goods vehicles has risen
from 81,000 in 1950-51 to 1,60,000 in
1960-61. It is anticipated that within
the next five years, the freight traffic
by road will increase by 120 per cent
more, The railways carried 91:5 mil-
lion tons in 1951: by 1956 they were
carrying 114 million tons; by the end
of 1961 they carried 1554 million tons
of cargo. The target for 1966 is 245
million tons, or over 250 per cent
more than in 1951. In the same
period, the traffic round the coast in-
creased only by 3'2 per cent from
25,684,572 to 26,65,417 tons, The House
will be startled to  know that in
March 1960, when the coastal ship
owners offered to help out in the
movement of coal, as they understood
that there was considerable wagon
shortage, they reccived the following
reply from the Ministry of Transport
and Communications:—

“l am directed to refer to your
telegram daled the 12th March
1960, on the above noted subject
and to say that the Ministry of
Railways, with whom the matter
was taken up. has stated that the
recent difficulties in the supply of
empty wagon: for loading of Coal
were only of a temporary nature.
The supplies have since been
stepped up and the movement
of coal to the railways has been
generally satisfactory. The Rail-
way Board does not, therefore,
consider it necessary to incrcase
coal movements by the sea route
at this stage.”

Within 9 months of this communica-
tion, the railways were requesting
ecoastal ship owners to carry two mil-
lion tons of coal, which was exactly
double the amount they were pre-
viously offered.

What is the result? The ship own-
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ers do not have ships to carry the
cargo. Instead of having a policy of
gradual expansion over a period of
years, ship owners have up to 1960
been actually discouraged from ex-
panding. Coal movement, which
forms over 60 per cent of the total
cargo movement round the coast, was
being catered for almost entirely by
the railways. Now when we want
the ships, when we want to move the
coal in increasing quantities, we are
no longer able to do so. Nor is ex-
pansion of coastal shipping likely to
take place immediately for just as in
the passenger services, the principles
for fixing fares are not common, so
in the cargo service the policy of fix-
ing the rates is different. The rail-
ways have a freight structure which
is based on considerations other than
the cos: of carrying the freight. Coal,
for instance, is carried at a cheaper
rate per mile over longer distances
than over shorter distances. The
Railway Ministry have frequently
pointed out that they incur losses in
coal movement, specially over long
distances. Coastal ship owners, on the
other hand, do not have the same
aims as railways: they are oal: pre-
pared to offer their services, provid-
ed their costs are met. This is not
surprising because the ship owners
are not a public sector company. The
present freight structure is such that
they cannot meet their costs. It is
irrational because it is influenced by
the rail freight structure. For ins-
tance, the sea freight rate for coal
from Calcutta to Bombay, as Shri
Raghunath Singh bas pointed out just
now, is the same as from Calcuita to
Bombay or from Calcutta to Saurash-
tra. The fact that the latter route,
Calcutta to Saurashtra, is one thou-
sand miles more by sea does not make
a difference in the freight rate. The
consequences are that freight rates
are uneconomic and therefore rapid
expansion becomes impossible. The
Government, I understand, have re-
cently conducted an inquiry into coas-
tal shipping and it would be interest-
ing for us to know what the results:
of this inquiry are,
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How can coastal shipping be set
right? How can transport system be
improved? The answer to these
questions is not easy nor do I think
it can be given in a brief speech.
However, one thing is absolutely clear
and that is the present lack of co-
ordination. Many hon. Members
have stressed on this and if I may
have your permission I would like to
add to the same. Lack of co-ordina-
tion is and will be disastrucs to this
country. Already the failure tc ex-
pand coastal shipping has led to fore-
ign vessels being chartered for the
transportation of coal. We are today
spending at the rate of Rs. 10 lakhs
per month in foreign exchange for
the charter of these ships. Anyone
will admiy that this is a sheer waste.

When one considers that during the
Second Five Year Plan India paid in
terms of foreign exchange Rs 130
crores per annum 1o foreign shipipng
companijes for obtaining their services,
cne realises the importance of deve-
loping this very basic national in-
dustry. And yet, as I said earlier, a
great deal of wastage occurs due to

madequate co-ordination in  our
iransport system and lack of fore-
thought.

In conclusion, 1 can do mo better
than to quote from the report of the
Estimates Committee 1960-61 to prove
ry argument:—

“The Committee feel that the
policy of the Government in rela-
tion to the Shipping Corporations
is expressed in negative terms
lacks positive approach. They,
therefore, recommend that the
policy of the Government with
respect to the Shipping Corpora-
tions should be redefined in a
positive manner.”

With these words I support the
Demands for Grants for the Ministry
of Transport and Communications.

Mr. Speaker: Now she has no com-
plaint, I suppose.
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Shri Basumatari (Goalpara): Sir, at
the outsey 1 offer unreServed support
to the hon. Minister who has come
from the Railways to this Department.
The other day he was saying that
The Railway Department was im-
proved while he was in that Ministry.
Now we hope that he will do better
when he is here in this Ministry.

1 want to submit something about
Assam. Time and again we have
been submitting how there is a trans-
port boitleneck in Assam,

Mr. Speaker: He was right in pre-
facing it That was a good preface
when he want: something for his
own State,

Shri Basumatari: This Ministry of
Transport and Communications deals
with three important subjects—air,
land and water. 1 shall deal first
with water. As Shrimati Mukerjee
has said. thev have alternative pre-
ference for selecting the mode of
transport; when they do not like to
travel by train or by air they travel
be sea. But we do not have any sea.
We have got only one source of
water and that is the Brahmaputra.
In Brahmaputra navigation had been
started long before by a company
which is known as the Joint Steamer
Company. This monopoly, the Joint
Steamer Company sometimes in-
creases its freight rate and makes it
difficult for the people of Assam. At
the same time there is no port.
Without a port a ship cannot run on
dry water. So. there is a suggestion
for constructing a port at Pandu. 1
hope the hon. Minister will consider
the construction of this port imme-
diately.

I also suggest one river port at
Tezpur, which is far away from
Gauhati, on the other bank of the
river, [ hope he will kindly consider
the question of constructing a river
port at Dibrugarh also if possible.

I now come to roads. Assam is
surrounded on all sides by foreign
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countries, and there 1is only one
corridor of forty miles, to go to
Assam. The other day | pointed out
that even though there is the rail-
way system, this railway remains
under suspension for about three to
six months in the year in monsoons.
So you can well imagine what alter-
native that we have. We do not have
any smooth navigation where we can
have easy transportation of goods and
cargo. We do not have efficient rail-
way services. Compared to other
areas, out of a total of 14,880 miles,
we nave only about 500 miles of
highway road. This highway road
was also constructed not by the Gov-
ernment by its own goodwill in nor-
mal times, but this was constructed
at the time of the war, and since the
war time this has not been repaired.
The gradient of this road is very
bad. I think the hon. Minister
has got some experience of this
when he travelled in Assam, where
he might have felt the dancing of
the car while driving on this high-
way road. The gradient must be
improved.

At the same time, the bridges and
the culverts over the rivers also
have to be improved. There are so
many rivers. Assam, as you know,
is full of rivers. The curves of the
bridges and the culverts are such
that you cannot take any heavy
vehicle over them.

Assam has now come into the
picture because we are having
petrol. We produce petrol, we pro-
duec tea also. But we are in great
difficulty on account of the tranzport
bottleneck. I hope the hon. Minister
will consider the need for improv-
ing this backbone of Assam, the only
highway road from Cooch Behar to
Digboy via Dhubri and Goalpara.

After having a bridge over Brahma-
putra, this highway road is going to
be diverted from North Salmara to
Mamaitamuli Gor to meet the bridge
and this “Gor” is on the north bank
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of the Brahmaputra, five miles from
Gauhati, From there we are going
to the bridge. This National High-
way used to pass through Goalpara
via Jogighopa to Gauhati. My re-
quest is that this road should not be
abandoned, because a large number
of people including the tribal people
of Garo Hills are also using this
road- Once you abandon this road,
the State Government will nct be
able to maintain this road, because
this black-topping tar road is very
cxpensive and it is not possible for
the Assam Government to maintain
this road. Therefore, I request the
hon. Minister to keep this road also
as a special highway road.

Another proposal the Ministry
might have received from the Gov-
ernment of Assam from the strategic
point of view a highway road from
Charali to North Lakhimpur wvia
Tezpur. This is a most important
coad, and you are going to construct
a railway line from Tezpur to North
Lakhimpur from the strategic point
of view. Therefore, I request the
hon. Minister to take note of this as
a proposal to construct this highway
road. If the hon. Minister does not
understand the difficulty, I am very
glad that our Deputy Minister, newly
appointed from Assam—we are very
proud of him—will explain what
difficulties we are facing. 1 there-
fore request, again, that he may
have a look at it and may kindly
see this Charali-North Lakhimpur
road constructed.

I would like to suggest a Second
highway road. You know how
much transport difficulty we are
facing. So we want to suggest
second highway from Jamdoor via
Gurubhasha, Chapaguri and Bijni to
Charati. From Gurubhasha we have
one strategic road to Bhutan con-
structed by the Central Government.
This road is important not only from
the point of view of strategy, but it
is important from the point of view
of other important business also.
You know we are producing timber
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,n abundance and gelling a revenue
of Rs. 3 crores from timber. And this
road passes through this tinber
reserved, forest Kachugaon and
Holtugaon to Charali, Therefore.
this road from Jamdoor, on the
porder of West Bengal, to Charali
via Gurubhasa and Chapaguri is 2
very important road. 1 request the
Government to take note of this. It is
no use my saying how the hon.
Minister is respected and honoured
by Assam for having a Railway
Zone with headquarters at Gauhati,
People say, it is only because of Shri
Jagiivan Ram. He will be worship-
ped if he will take up this road also
which is important from all points
of view.

Then, 1 would like to say about
the post offices. We are having a
sncialistic pattern of society and we
are having a plan for more post
offices in the rural areas. But, these
nost offices are opened only wher
somebody comes forward with &
lump-sum money for the construc-
tion of the building for the post
office and its staff. This is very
difficult in the tribal areas. There
should be some special consideration
for the tribal people so that they
may get the post offices withour
advance payment from the local
peop.e. It is not done. We have
been urging upon the Government
for a long time; but it is not heard.
While there is a special guarantee in
the Constitution, 1 do not see why
on every step there should not be
some special consideration for them.
Sir, they cannot afford to construct
their own houses. When you ask
them to construct a building for the
post office, it is not possible for the
tribal people to construct a house,
not to speak of a building for the
post office. When the benign Gov-
srnment is thinking of developing the
tribal people, why don't they think
about this also? 1 urge upon the
Government to give them special
facilities so that they may also
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cnjoy the utility of post offices with-
out any difficulty.

Of course, | cannot say aboul
telephones. We are not so advanced
us to ask for phones, Still we ask
for telegraph offices. A  telegraph
office is very necessary for all im-
portant places. Now, roads have
peen constructed connecting various
places and people go like anything
in the tribal area. Therefore, tele-
graph offices are very important.
These telegraph offices should be
located in all important places. It is
needless for me to say which are the
important  places. 1 think Shri
Bhagavati will be the right person
to point out what are the importan:
places and he will help the Ministry.

As regards air services, I think we
have the highest number of air ser-
vices connecting all the districts.
But, if you go to details, really this
is working in a dJiscriminatory way
in various respects. My hon. friends
have been saying that this Dakota
running is a national funeral. We
are ruaning a national funeral by
Dakotas. Dakota is the only serviee
in which we can fly. Of course, it
will be ungrateful on our part if I
did no:. mention that there are two
Fokker Friendships also

Mr. Speaker: The Minister has to
run even a bullock cart. He has
given you a Dakota.

Shri Basumatari: My point is this.
When there is difficulty In the Rail-
ways, and there is no transport by
iiver navigation, why should not air
{ransport be developed? There |is
11so discrimination in the matter of
food. Just now, my hon. friend
I"atehsinhrac Gaekwad said that
tood is supplied badly; and it is
fit for human consumption. In
area, not to speak of human con
sumption, it is not fit even for—I
not like to say. One 1hin(, in
Fokker Friendships, just to
us, two air hostesses run. I

T

Etfs
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why two air-hostesses? Do vou
supply food or breakfast; they said,
no, we are not given. I asked, do
you supply magazine; they say, no,
We are not supplied with magazines.
Why are you two? They say, what
do we know, Without service, there
are two-air-hostesses, There is no
break fast. The snacks that
is supplied is not at all fit for human
consumption. There is discrimina-
tion if you compare other sreas with
Assam. The Government think that
the Assamese people are not com-
parable with others and therefore
they are neglected in every way.

I hope the hon. Mimisters will lnok
into these matters. I know that Shri
Raj Bahadur comes from a very
backward area like Rajasthan where
the development is very low. Also.
the hon. Minister, Shri Jagjivan
Ram, comes from a backward com-
munity. My hon. friend the Deputy
Minister Shri Bhagavati comes from
a backward State. Thérefore, I hope
that if the three together join, they
will realise the difficulty of Assam
and they will do something in this
regard.

Shri Jagjivan Ram: What atout
the Deputy Minister Shri Mohiuddin?

Shri Basumatari: I do not wish to
say anything about the Deputy
Minister in charge of Civil Aviation,
because I do not know whether he
thinks about Assam or not; for, 1
have not seen him 1n Assam. There-
fore, 1 request him to fly in the
Dakota service himself !0 Assam and
see how the service is running ana
with what kind of food.

With these few words, I support
the Demands of the Ministry of
Transport and Communications.

Shri Birendra Bahadur Singh: I rise
to support the Demands for Grants
of the Transport and Communications
Ministry, At the outset, I should like
to congratulate the new Minister who
has got more experience of the rail-
ways. Now, he will be handling not
only the land as well as the sea but
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also the air transport; and to crown
ell this, he has got al:o to handle the
vosts and telegraphs, the telephones
and other means of communication.
So, this department is a very big one,
and, naturally, the Demands that this
Ministry has been making in this
House mus: be concomitant with that.

Of course. everyone expects better-
ment of his district, bettermer® of his
State. But the question js where the
money is to come from, and how it
has got to be done. I could see that
there are legitimate Demands from
most of the States, and especially
irom the backward areas. But what I
have got to say is this, that, as far as
cossible, if an attempt is made to
save the wastage, we can certainly
utilise that money elsewhere, for the
slaces where it is essentially needed.

For instance, I may talk of roads
frst. 1 come from Madhya Pradesh.
“ am yet to know where there are
any consulting engineers right at the
top who have ever gone and consult-
»d any of the local State engineers in
regard to the bridges or money was
Yeing spent or the funds being utilis-
od or what happened to those funds.
1 have not yet come across any case
where they have ever consulted. What
Yappens most of the time is that a
'ump sum of money is given to the
State Government and it is they who
otilise the funds, of course, only
according to specifications.

For jnstance, take the national high-
way No. 45 or 47—I cannot tell you
the exact number just at present; it
is a very important highway, and
egpecially, it has become important
from the point of view of the refugees
that have come from West Bengal
That highway rung from Raipur to
Bastar through the Dandakaranya
area. At time, this one road was sup-
nosed to be under the Government
of Madhya Pradesh, but when it was
made into a national highway it was
transferred, and some kind of negotia-
rions took place, and finally this road
has now gone up to the Dandakaranya
operations area.
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Shri Surendranath Dwivedy: Again,
they have taken back.

Shri Birendra Bahadur Singh:
Whether the local authorities are well
conversant with the road vehicles vis-
a-vig the bridges or not, I do mot
know. But why should it be the case
that this important highway which
links, ang which is the only one which
links, Raipur with Bastar, and Visak-
hapatnam on to the Madras road it
cmpletely neglected, and further, why
is that that the bridges have not been
repaired for the last three years?

Looking at the papers that have been
supplied to us by the Ministry, I find
that the road has been coal-tarred or
that some areas have been improved
between Raipur ang Abhanpur and so
on, But if there is one heavy rain,
the coal-tar is washed away also. So,
unless the priorities are decided, it is
no use, First, you must take up the
question of bridges. Let the bridees
be decided upon first, an4 then we can
go on to improve the roads. It is no
use improving the roads or coal-
tarring the roads without first look-
ing to the bridges. If there are no
bridges, the roads are no good. Up-
til now those bridges which are, what
is called, very very rugged have not
been made smooth

18 hrs.

Then on the main importany roads,
we are spending a colossal amount of
money—Rs_ 80 crores. Take the road
from Calcutta to Bombay. I would
request anybody, even the government
officers in charge of roads, to motor
from Bombay to Calcutta 1 am pre-
pared to pay the cast of petrol. The
condition of the road from Dhulia to
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Amravatl js terrible You cannot
even motor during this season let
alone the rainy season.

Who looks after these roads? Who
maintains them? Do the engineers
sitting at the top go and see these
roads? Hove they ever gone and seen
what is the condition of the bridges?
The State Government say, ‘the Cen-
tral Government gives grants. We
utilise them. We have got so
many other roads to atteng to'. Be-
sides the national highways, there are
other roads, the provincial highways,
district righways and village high-
ways, God alone knows whether the
money that is given by the Govern-
ment of India is entirely for the na-
tional highwavs. If you ask the State
Government, they say: Look. We uti-
lise the money also for the State high-
ways and for the district highways".
No one knows about it. If informa-
tion is asked for, no information Iis
given as to how this money is utilised
for the roads.

I wonder if the national highway
authorities have gone and seen these
roads and bridges. For example, for
the last four vears a bridge is being
built nearly three or four miles from
Raipur on this national highwgy
linking Bhilai. It is not yet ready.

Mr, Speaker: Would he like to
continue tomorrow or conclude today?

Shri Birendra Bahadur Singh: Yes,
I would continue tomorrow.

Mr, Speaker: He may continue his
speech tomorrow.

18.02 hrs

The Lok Sabha themn adjourned till
Eleven of the Clock on Tuesday, May,
22, 1962 Jyaistha 1, 1884 (Saka)
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CoLUMNS

ELECTION TO COMMITTEE s558-s9

The Ministzr of International
Trade in the Ministry of
Commerce and Industry
(Shri  Manubhai Shah)
moved for election of two
Members of Lok Sabha to
be members of the Coir
Board. The motion was
adopted.

DEMANDS FOR GRANTS

(i) Further discussion on De-
mands for Grants in respect
of the Ministry of Irrigation
and Power concluded, and
the Dzmands were voted
in full.

GMGIPND —LS 11—627.Ai)LSD —4-5-52 =33,

5539-5725

(ii) Discussion on Demands
for Grants in respect of the
Ministry of Transport and
Communications com-
menced, The discussion
was not concluded.

AGENDA FOR TUESDAY,

MAY 22, 1962/JY AISTHA 1,
1884 (SAKA)

Further consideration of De-
mands for Grants in respect
of the Ministry of Trans-
port and Communications.

5734

CoLumNs

DEMANDS FOR GRANT S—contd,



